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LOK SABHA DEBATES ¥ il s
(Part I—Questions and Answers)

1037
LOK SABHA

Tues.lay, Tth December, 1854

The Lok Sabha kmet at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

DROUGHT CONDITICMS IN BIHAR AND
Ori1ssa
*808. Shri A. P. Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
that drought conditions have occurred

im Orissa and South Bihar;

(b) whether the drougfat has com-
pletely destroyed the standins paddy
crops in those areas;

(¢) whether the sowing of rabi
crops has also been affected:

" (d) the estimated value of crops
destroyed in Orissa and South Bihar;

(e) whether the State Governments
have sought for any aid from the
Centre for rendering relief to the
affected people; and

(f) if so, the nature of assistance
given or proposed to be given by the
Central Government?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(b) No.
(c) Yes, to some extent,
(d) Orissa—Rupees 30 ecrores.

S. Bihar—Paddy worth about
rupees 20.27 crores. Figures re-
garding the loss caused to other
crops are not available.
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(e) Yes

(f) Orissa Government have been
promised a grant equal to half the cost
of gratuitous relief necessary to meet
the scarcity conditions in the state.
They have also been promised ‘waya
and means' advance of Rs. 1§ crores
out of which Rs. 1,30,00,000 have
already been sanctioned. The Bihar
Government have indicated that they
would require financial assistance but
they have not yet intimated their re-
quirements.

Shrl A. P. Sinha: Is Government
aware that North Bihar districts which
were victims of flood are also victims
of drought, namely, Saran, Champa-
ran, Muzaffarpur, Darbhanga, North
Monghyr, North Bhagalpur, Saharsa
and Purnea?

Dr. P. 8. Deshmukh: Yes, Sir. From
the letter received from the Govern-
ment of Bihar, I think my hon, friend
is correct in mentioning the districts
of North Bihar which are affected.

Shri A. P. Sinha: What is the esti-
mated loss in North Bihar due to
drought?

Dr. P. 8, Deshmukh: I have not got
the total and it has not been supplied
by the Bihar Government to me, but
the percentages of loss are [fairly
high—they range from 33 to 70 in
certain cases.

Shri A. P. Simnha: Is it a fact that
the Central Government has offered to
help the Bihar Government for
drought relief according to the scheme
of help for flood relief?

Dr. P. 8. Deshmuokh: I find, again
relying upon the Bihar Government's
letter—that there is a reference to the
letter recelved from the Deputy Secre-
tary, Finance—that the same conside-
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ration as was shown in the case of
flood relief may be shown in these
cases also.

Dr. Ram Subhag Singh: In reply to
part (b) of the question, the hon.
Minister said “No". May 1 know the
names of ‘the South Bihar districts
where drought has occurred and what
is the percentage of transplanted paddy
which has dried up, and whet t‘lle
Government of Bihar or the Central
Government are proposing td’ rerhit
rent and water rates of the flelds
where crops have dried up?

Dr. P. 8. Deshmukh: So far as the
quantum or nature of relief is con-
cerned, it is the business of the State
Government. We are concerned with
giving the necessary “ways and
means” advance or 50 per cent. of the
gratuitous relief which the State Gov-
ernment will give. So far as the situa-
tion in the South Bihar districts is
concerned, I have got the list district-
wisé) ‘bt 1 db not' think it will be
possible for me to refer to all of them
unless you permit me to do so.

Shri Sarangadhar Das: Which are
the districts that are affected in Orisgsa
and what is the estimated money value
uf the crops lost? How much relief
will the Central Government give?

Dr, P. 8. Deshmukh: I am afraid in
this case I have not got the list of
districts, but the total loss, as I have
already stated, is Rs. 30 crores.

INDIAN TELEPHONE INDUSTRIES LIMITED

*810. Sardar Hukam Singh: Will
the Minister of Communications be
pleased to state:

(a) whether the target of produc-
tlon of telephones and automatic ex-
change lines for 1954-55 in the Indian
Telephone Industries Limited are
likely to be achieved within the time
prescribed; and

(b) whether the possibilities of
foreign markets for products of this
factory have been explored?

The Deputy Minister of Commnni-
cations (Shri Raj Bahadur): (a) Yes.
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(b) Efforts are being made in this
direction.

Sardar Hukam Singh: Did the
Managing Director of the Indian Tele-
phone Industries Ltd. visit any of the
foreign countries, particularly the Far
Easty to find out foreign markets for
our ' products during 19547

Shri Raj Bahadur: We have been
trying to explore the possibilities of
finding out foreign markets through
our embassies in Indonesia and
Ceylon, and for Burma we have sent
an officer whe is trying to do likewise.

Sardar Hukam Singh: Out of Rs. 85
lakhs proposed for capital works
during 1954-55, how much has actually
been spent during this year?

Shri Raj Bahadur: It will not be
possible to give the answer offhand.

Shri Ramachandra Reddi:. May I

know how many parts are still being
imported?

Shri Raj Bahadur: So far as the
question of the telephone instrument
is concerned, there are only one or
two parts that are not manufactured
in this country, and the rest of the
parts are being manufactured in India.
As regards telephone exchange equip-
ment, we are manufacturing 15 to 20
per cent. of the parts and this will
o up in the next one or two years
to come to 50 per cent.—there will be
a progressive increase from year to
Year.

REQUIREMENTS OF I[NSECTICIDES

*811. S8hri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the estimated annual require-
ments for Government wuse of (i)
Insecticides (if) Fungicides and  (iii)
Weedicides; and

(b) what percentage of such re-
quirements are met by Indian manu-
facture at present?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) The estimated
annual requirements of pesticides for
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Government use are approximately as
follows:—

(i) Insecticides—T7,500 tonms.
(ii) Fungicides—300 tons.
(iii) Weedicides—40 tons.

{(b) The basic chemicals used in the
manufacture of insecticides, such as,
DDT and BHC, are practically all im-
ported. Many of them, however, im-
ported as pure chemicals (technical
grades) are formulated in India into
lower stréngths for fleld application.
Most fungicides and all weedicides are
also imported. Therefore, in the initial
manufacture of the pesticidal chemi-
cals and their subsequent formulation,
the contribution of the Indian manu-
facturers may be assessed at about
10 per cent. of the total work involved.

Shri V. P. Nayar: May I know
whether, in view of the importance of
insecticides to agriculture, the Govern-
ment have laid down any priorities
for the manufacture of formulations
of insecticides, especially in the case
of industries sanctioned by Govern-
ment, in which Messrs. Geigy & Co. of
Switzerland is in collaboration with
Gladstone Lyall & Co.?

Dr, P. S. Deshmukh: I am afraid
this question must be addressed to
my hon. friend, the Minister.of Com-
merce and Industry.

Shri V. P. Nayar: May 1 know
whether Government have laid down
any standards by which the effective-
ness of these insecticides, fungicides
and weedicides will be gauged in
India?

Dr. P. S. Deshmukh: I am sure, with
the growing use of these various
chemicals, there will be some arrange-
ments for judging their strength.

Shri V. P. Nayar: In view of the
increasing application of insecticides,
do Government contemplate or do
Government have any plan by which
India will become self-sufficient in the
requirements of insecticides, by manu-
facturing them here, and if so, what is
the possible date before which we can
expect that India will be self-
sufficient?
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Dr. P. 8. Deshmukh: That is also
something which th> Commerce and
Industry Minister alone could say with
any exactitude, but I might inform the
hon. Member that the use of these
chemicals is a new thing in India and
it is growing, but I do not know how
the demands will increase and how
much we will be able to manufacture.

Shri Sarangadhar Das: May I know
if the National Chemical Laboratory
has been requested to do any work for
finding out insecticides, fungicides,
etc, from indigenous materials, like
herbs and other things?

Dr. P. 8. Deshmunkh: I am sorry I
cannot give any information on that.

PURCHASE OF AIRCRAFTS

*813. Th. Lakshman Singh Charak:
Will the Minister of Communications
be pleased to state:

(a) the names of countries from
where the purchases of aircrafts have
been made for the two Air Corpora-
tions during 1954, so far; and

(b) the basis on which their
selection was made and prices settled?

The Deputy Minister of Communi-
cations (8Bhri Raj Bahadur): (a)
During 1954, Air India International
Corporation purchased 2 Super Con-
stellation aircraft from the U.S.A. The
Indian Airlines Corporation have not
purchased any new aircraft so far in
the current year.

(b) The aircraft purchased were
selected as ‘'the most suitable type
having regard to the character of the
flect already in operation by Air India
International and to considerations of
technical performance, economics of
operation, traffic requirements and the
need for maintaining the Corporation’s
competitive position vis-a-vis other
international airlines. The basis of
price was the manufacturers’ world-
wide standard price list.

Th. Lakshman Singh Charak: What
arrangements have been made for
spare parts which would be required
in future?
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Shri Raj Bahadur: That is a part
of the contract. As a matter of fact,
the price of the aircraft is round about
Rs. 91 lakhs, The total purchase that
we have made comes to Rs. 304 lakhs
for the two aircrafts, spares and
engines etc.

Shrimat] Tarkeshwari Binha: May
I know whether the Government have
appointed a Committee to give its
verdict on the question whether the
Indian Airlines Corporation is to buy
Viscounts or American built Convairs,
and may I also know whether the
Board of Directors of the Corporation
decided in favour of Viscounts but the
Government has rejected their decision
and have appointed a Committee?

Mr. Bpeaker: Order, order. The hon,
Member has put in three questions in
one. If she puts one question some
information can be given.

Shrl Raj Bahadur: The choice of an
aircraft suitable for internal operation
1s not an easy one. It is difficult even
for experts. It is a fact that tentatively
the decision was taken in favour of
one type. Then, doubts were expres-
sed about that and an Expert Com-
mittee had to be re-appointed. The
decision about the final choice would
be taken soon.

Shri Karnl Singhji: Is it a fact that
initially our pilots had difficulties with
the Turbe-peop Super Constellations?

Shri Raj Bahadur: With regard to
the new Super Constellations, there
were teething trouble. They have been
overcome.

REMODELLING OF DELHIRAILWAY
STATION

*814. Shri Dabhi: Will the Minister
of Raflways be pleased to refer to the
reply given to Starred Question No.
1086 on the 17th September, 1854 and
state:

(a) whether the nroposals for a
major remodelling of the Delhi
Station so as to cope with the heavy
passenger and grod: traffic are now
ready; and

(b it so.'the details thereof?
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The Parliamentary Secretary te the
Minister of Rallways and Transport
(Shri Shahnawaz Ehan): (a) Not yet;
Sir.

(b) It is too early to indicate the
full details; the main oroposals, how-
ever! are:—

‘(i) To extend some platforms.

(ii) to construct a few additional
platforms.

(iii) to effect improvements to
entry and exit of trains in
Delhi main B.G. and MG.
Yard ' by suitable yard re-
modelling.

(iv) to provide a sub-way; and

(v) to provide additional accom-
modation in the statlon build-
ing to remove congestion.

Shri Dabhi: May I know when work
is likely to commence and when it is
likely to be completed?

Shri Shahnawax Ehan: As I just
now said, it is a bit too early to say
definitely. The plans have been for-
mulated and we hope to start as soon
as possible,

Mica MINEs LABOUR WELFARE
FunD

*816. Shri P. C. Bose: Will the
Minister of Labour be pleased to state:

(a) the programme of the Mica
Mines Labour Welfare Fund for the
construction of quarters and hospitals
for the Mica Mines workers for the
year 1954.55; and

(b) the progress made so far in
these respects?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). A state-
ment giving the information in res-
pect of hospitals is placed on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 1.] As regards
quarters, a Subsidised Housing Scheme
was sanctioned in June 1953, under
which a subsidy is paid at the rate
of 25 per cent. of the cost subject to
maximum of Rs. 350 per house, in
respect of those houses for which
applications were received by the 15th
October, 1953 and the construction was
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completed by the 15th October, 1954,
and at the rate of 20 per cent. subject
to maximum of Rs. 280 per house in
respect of other houses constructed
under the Scheme. As the response of
the mine owners to this scheme has
not been satisfactory, it is proposed to
liberalise it on the lines of the Indus-
trial Housing Scheme, which provides
a subsidy equal to 25 per cent. of the
cost of construction and a loan equal
to 37} pai cent. of the cost of con-
struction subject to certain ceiling
limits. .

Shri P. C. Bose: May I know what
was the actual Budget during the year
for medical aid, housing and general
welfare?

Shri Abid Ali:
notice for this.

Shrl Nageshwar Prasad Sinha: May
I know if the hospitals which have
recently been opened are not open to
anybody else except the mica mine
workers and even urgent cases coming
from public are refused?

Shri Abid Al: These hospitals are
for the service of the workers in the
mines. In Dhanbad, we have allowed
non-miners to be treated on payment
of charges. If there is any particular
suggestion for any area in this cate-
gory, we shall consider that.

Dr. Rama Rao: In view of the very
heavy occurrence of silicosis in these
workers, what steps have the Govern-
ment taken for prevention, detection
and cure of silicosis in these mica
workers?

Shri Abid Ali: That is a separate
-question. The hon. Member may be
aware that we have had a very
detailed study of this particular
disease and action has been taken.

Shri P. C. Bose: May I know, con-
gidering the large number of mica
mines scattered over a very large area,
if one hospital in two districts is not
insufficient for all the labourers?

1 would require

Shri Abid AH: We have a regular
programme for expansion of this
facility and we hope that more hos-
pitals will be built.
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SuGAR ProODUCTION

*817. Shri Bhagwat Jha Azad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total production of sugar
this year upto October, 1954;

(b) whether the sugar scarcity has
been tided over; and

(c) if not the steps taken by Gov-
ernment in the matter during the last
two months?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) 10.16 lakh tons
during the period from the 1st Novem-
ber, 1853 to 31st October, 1954,

(b) There has been ample supply of
sugar in the ecountry, but artificial
scarcity had been created in some
parts just before the Puja and Dewall
festivals, but that has been tided over.
The supply position is now easy every-
where.

(¢) Does not arise.

Shri Bhagwat Jha Azad: May I
know by what gquantity the internal
production of sugar falls short of the
total consumption in the country?

Dr. P. 8. Deshmukh: The consump-
tion flgures show that it has gone
up recently. Consumption increased
from 11.18 lakh tons in 1851-52 to
16.56 lakh tons in 1952-53 and in
1953-54, the consumption figure is 18.5
lakh tons.

Shri Bhagwat Jha Azad: May I
know by what device this deficit bet-
ween consumption and internal pro-
duction was made up? What is the
quantum of import this year from out-
side?

Dr. P. 8. Deshmukh: This year, we
have purchased about 8.82 lakh tone,
although some of it will be carried
over for consumption in the next year.

Shri Bhagwat Jha Asad: The hon.
Minister said that on festival occa-
sions, scarcity is made in the country.
May I know what steps are being
taken by the Government to tide over
such things when just at the nick of
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the hour, this scarcity is created by
the people?

Dr. P. 8. Deshmukh: Some of the
steps are well known and they ap-
peared in the Press also. I think we
did our best.

Shri Bhagwat Jha Azad: No.

Dr. P. 8. Deshmukh: There may be
difference of opinion between my hon.
friend and ourselves. We take what-
ever steps are possible short of re-
introduction of controls.

Shri Basappa: May I know whether
it is possible for the Government to
give the area under sugarcane culti-
vation in 1853-54?

Dr. P. S. Deshmukh: I have not got
this figure.

FruUlT AND VEGETABLE DEVELOPMENT
BOARD

*818. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture
be pleased to refer to the reply
to Starred Question No. 966 asked on
the 12th March, 1954 and state the
progress made so far with regard to
the establishment of the Fruit and
Vegetable Development Board for the
purpose of encouraging horticultural
development and increasing  the
supply of fruits and vegetables in the
country?

The Minister of Agriculture (Dr, P.
8. Deshmukh): The question of estab-
lishing a Fruit and Vegetable Develop-

ment Board is still under considera-
tion.

Shri Jhulan Sinha: May I know if,
in view of the importance of fruits
from the point of view of nutrition,
the Government propose to expedite
the formation of this Board?

Dr. P. S. Deshmukh: I will bear in
mind the suggestion of the hon.
Member,

SuPPLY OF BuLLs

*819. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that in order
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to improve the quality of live-stock,
Government have supplied a number
of bulls to different States; and

(b) if so, the number of bulls
supphied to Rajasthan and their
breeds during the last three years?

The Minister of Agriculture (Dr. P..
8. Deshmukh): (a) Yes.

(b) Nil, as there was no demand
from the State Government. Perhaps
the State has .its own arrangements.

Shri N. B. Chowdhury: May I know
whether it is a fact that the State
Governments do mnot place their
demands due to lack of money which
they have to provide in order to main-
tain these bulls?

Dr. P, 8. Deshmukh: I have nn
means of knowing the intentions of
the State Governments and the reasons
why they do not put forward their
demands.

SURVEY OF VEGETABLE AND FRUIT
RESOURCES

#820. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether Government have
undertaken any survey of the fruit
and vegeteble resources of the
country;

(b) if so, the purpose of the survey;
and

(c) the results thereof?

The Minister of Agriculture (Dr. F.
B. Deshmukh): (a) and (b). No com-
prehensive survey of the fruit and
vegetable resources of the country as
a whole has so far been carried out.
There has, however, been a survey of
deciduous fruits grown in the State
of Jammu and Kashmir with the
object of listing, identifying and des-
cribing the varivties of such fruits,
There have also been marketing sur-
veys of certain vegetables and fruits
whose main object was to ascertain
marketing conditions but which also
brought out information regarding re-
sources.
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(c) The results of the surveys have
been brought to the notice of the
State Governments for further action.

Bhri Hem Raj: What is the differ-
ence in the functions of the Vegetable
Development Board and the survey
taken now?

Dr. P. 8. Deshmukh: We have not
got the Board as yet.
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fasre & 7
Dr. P. 8. Deshmukh: We have
various schemes in hand, but I could
not say definitely whether we are

going to undertake a comprehensive
survey.

Shri V. P, Nayar: May I know
whether Government have made any
survey as to the quintity of fruits
which are destroyed by decay and be-
cause of the glut at seasonal periods
in view of the lack of adeqiiate trans-
port facilities and also by plant
diseases? :

Dr. P. 8. Deshmukh: We have not
got an accurate survey. We have got
some estimates.

.

Ligur-House

*821. Shri Ibrahim: Will the Minis-
ter of Transport be pleased to state:

(a) whether the design and the site
for a new light-house at Bombay
have been finalised;

(b) the number of foreign experts
who are expected to be engaged in
this work; and

(c) whether there is any institute in
India for imparting training in this
work?

The Deputy Ministar of Rallways
and Transport (Shri Alagesan): (a)
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The design and site in respect of the
following lighthouses -in . Bombay
Lighthouse  District have been
finalised: Korlai Fort; Uttan; Bhatkal;
Rajpur Bay; Telkeswar; Deogad; Raja-
puri Point.

Construction in respect of light-
houses at Bhatkal and Korlai Fort has
already started. It is not clear which
particular lighthouse the hon. Member
has’in mind.

(b) It is not proposed to employ
any foreign experts for the construc-
tion of these lighthouses, but foreign
technicians may be needed for other
lighthouses and the matter is under
consideration. '

(c) No. There is no special institute
for imparting training in lighthouse
engineering but the department has
facilities to train its own officers and
technicians.

Shri Ibrahim: Is there any possi-
bility of increasing the number of
lighthouses in the near future?

Shri Alagesan: If it is found neces-
sary, of course it can be done, but
already we have many lighthouses in
the Bombay Lighthouse District for
which a development programme has
been chalked out and is being carried
out.

LoAN TO BHARAT LINES LIMITED

*§22, Shri Gidwani: Will the Minis-
ter of Transport be pleased to state
the terms on which a loan of Rs. 20
lakhs has been advanced recently to
the Bharat Lines Ltd.,, Bombay, for
the purchase of a Cargo ship?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Gov-
ernment have given a number of loans
to the Bharat Lines Ltd. for the pur-
chase of ships. A loan of Rs. 20 lakhs
has been advanced to the Company
recently for the purchase of
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S. 5. "ROXEN". A statement showing
the terms of the loan is laid on the
Table of the Sabha. [See Appendix IV,
annexure No. 2.]
A
Shri Gidwani: What is the total
capital of the company and what is
the total amount of loan advanced so
far to the company?

Shri Alagesan: The total amount of
loan so far advanced is Rs. 217 lakhs
and odd and the tonnage added to by
the company is 33,318. I have no in-
formation as to ‘the capital of the
company.

Shri Gidwani: May 1 know whether
any other companies have been grant-
ed such loans; if so, which are those
companjes?

Shri Alagesan: A number of com-
panies which are engaged in the
coastal trade and overseas trade have
been granted loans, as our policy is
to increase the tonnage.

Shri Gidwani: Did not the Govern-
ment enquire into the capital of the
company before advancing any loan?

Shri Alagesan: ]I did not say so.

Mr. Speaker: He said he did not
have the information. That does not
mean that they did not enquire.

Shrli Gidwani: What is the total
tonnage owned by the Indian com-
panies so far?

Shri Alagesan: Subject to correction,
I think it is about 4,890,000 tons.

Shri Gidwani: And the foreign
companies?

Mr, Bpeaker: Next question.
PEARL-OYSTERS

*823. Shri Tushar Chatterjea: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether well-growr peari-oys-
ters have been found off South East
€oast of the Madras State; and

7 DECEMBER 1854

Oral Answers 1052

(b) if so, whether Government' pro-
pose to revive pearl-fishing in that
area?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(b) Pearl fishing is the concern of
the State Government., The Govern-
ment of Madras expect to undertake
pearl fishing in 1955 when the oysters
would be fit for fishing.

Shri Tushar Chatierjea: May I know
whether this industry will be under
private ownership or Government will
directly undertake it?

Dr. P. S, Deshmukh: I could not
say. It rests with the State Govern-
ment, but probably it might be a state
enterprise,

Shri V. P. Nayar: The hon. Minister
said that pearl fisheries is a matter for
State Government. May I know
whether it is not laid down in the
Constitution that fisheries in territorial
waters alone are State subjects, that
fisheries beyond territorial waters are
Union subjects, and may I also know
whether in that connection Govern-

" ment have made a detailed survey of

the coral reefs and atolls near the
South East coast in order to find out
whether there are possibilities of
pear] flsheries.

Dr. P. 8. Deshmukh: I could not
undertake an interpretation or a state-
ment on the contents of the Constitu-
tion. So far as the other question is
concerned, I» want notice.

TELEPHONE EXCHANGE AT SECUNDERABAD

*824. Shri T. B. Vittal Rao: Will
the Minister of Communications be
pleased to state:

(a) whether the two New Telephone
Exchanges at Saifabad and Secundera-
bad in Hyderabad Circle would be

put into service on the 1st April,
1955;

(b) if not, the reasons for the de-
lay; and

(¢) the amount already spent to
the end of November 1954 out of the
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provision of Rs. 164 lakhs provided in
the budget for 1954-557

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.

(b) Installation is not expected to
be completed by that date.

(¢) The Budget Provision for 1954-
55 for opening Saifabad and Secundra-
bad exchanges, under the several
heads of account, is Rs. 20,87,500. The
amount spent up to the end of Septem-
ber, 1954 is Rs. 6:6 lakhs. Figures up
to the end of November 1954, are not
yet available.

Shri T. B. Vittal Rao: I have said in
part (b) of the question “if not, the
reasons for the delay”. That has not
been properly answered.

Shri Raj Bahadur: That is properly
answered. The first question is
whether it will be put into service by
the end of the current financial year.
I said it will not be put into service.
My reply was—No. The next part of
the question was—Why? My reply to
that is because the installation will not
be completed.

Shri T. B. Vittal Rao: May I know
if the delay in the installation of the
apparatus for the telephone exchange
is due to the fact that we have not
received the imports for this
-apparatus?

Shri Raj Bahadur: That is not the
reason I have explained more than
once that the ex-Hyderabad State
Government placed orders for the
equipment. The equipment was
received, but the “-“ingg were not
ready. In order to save capital expen-
diture and for the sake of economy
we diverted that equipment to some
other exchanges. Then we put up the
buildings in Hyderabad, The buildings
have come up. The exchange equip-
ment has also been received now and

is under the process of installation
‘Now. ’

—— .

Mr. Speaker: Shrimati Tarkeshwari
Sinha.

Shrimatl Tarkeshwarl Sinha: Ques-
-¢tion No. 856 may also be taken up
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with No. 828, because they are of an
identical nature.

Mr. Speaker: Is it convenient to the
Minister?

Shri Raj Bahadur: They may be put
separately.

The Minister of Communications
(Shri Jagjivan Ram): The two are on
quite different subjects.

Mr. Speaker: Let only one be taken.

MASTER COMMITTEE

#825. Shrimati ‘Tarkeshwar] Sinha:
Will the Minister of Communications
be pleased to state:

(a) the recommendations of the
Master Committee which have been
or are proposed to be given effect to;
and

(L) the additional expenditure to
be incurred in the implementatjon of
these recommendations?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) I lay
a statement on the Table of the Sabha
indicating the decisions of the Govern-
ment of India on the recommendations
of the Master Committee. [Placed in
the Library. See No. S-471/54.].

(b) The extra expenditure on
account of the increased subsidies to
flying and gliding clubs and provision
of scholarships at flying clubs as a
result of the decisions of the Govern-
ment on the Master Committee’'s re-
commendations is expected to be of
the order of Rs. 8 lakhs annually. A
capital expenditure of about Rs. 11
lakhs on the provision of gliderdromes,
buildings, gliders and other equipment
for gliding clubs is also expected to
be incurred during the current and
the coming year.

CANCELLATION OF RENT ARREARS IN
TRIPURA
*§27. Bhri Biren Dutt: Will the
Minister of Food and Agriculture be
pleased to state:

(aj} whether any officer of the
Ministry was sent to Tripura and

Manipur to study land reform prob-
lems;
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(b) it so, whether he has submit-
ted any report regarding cancellation
of rent arrears in Tripura; and

(c) the steps Government propose
to take in the matter?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(b) Yes.

(¢) The matter is under considera-
tion.

Shri Biren Dutt: How long will it
take for completion?

Dr. P. S. Deshmukh: I do not think
it will take long. We are awaiting the
comments of the Chief Commissioner.

Shri Biren Dutt: May I know
whether that report and land reform,
both are under consideration.

Dr. P. B. Deshmukh: It is wunder
consideration.

AssaM Rair LINK

*829. Shri T. K. Chaudhuri: Will
the Minister of Railways be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the Reso-
lution of the Assam State Legislative
Assembly passed on the 6th November,
1954 about the necessity of opening a
suitable alternative railway route for
linking Assam with the rest of India;

(b) whether it is a fact that the
Assam  Government have already
addressed the Centre in the matter;
and

(¢) if so, the decision arrived at?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) and (¢). The Assam Government
have included in their recommenda-
tions for the construction of new
railway lines during the Second Five
Year Plan Period a proposal for pro-
viding an alternative rail-route to
Assam and this proposal would be
considered along with other proposals
from all Part ‘A" and ‘B’ States, while
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selecting new railway lines for con-
struction during the Second Five Year
Plari Period.

Shri T. K. Chaudhuri: May I know
if the Assam Government have sug-
gested any alignment for this alter-
native railway link to Assam?

Shri Shahnawaz Khan: Yes, Sir.
They have suggested the realignment
and it is as follows: from Alipur Duar
to Siliguri via Falakata, Dhupguri,
Maynaguri, Domohani and Balacoba.

Shri T. K. Chaudhuri: Has the atten-
tion of the Government been drawn
to the complaint against the present
Assam link line, that it is more liable
to suffer from natural ravages like
floods and other things, than the old
line constructed during the former
days?

Shri Shahnawaz Khan: This matter
has been brought to the notice of the
Ministry of Railways and it is being
looked into.

Shri 8. C. Samanta: May I know
whether Government have received re-
presentations from the Indian Tea
Planters’ Association also? If so, is
the subject-matter the same, i.e. the
line sugges‘ed is the same?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): There
were several representations for an
alternative route to Assam, as the pre-
sent one is subject to floods.

Shri R. K. Chaudhuri: Has the
Government entered into any negotia-
tion with the Pakistan Government for
the purpose of reopening the former
line and through communication bet-

ween Calcutta and Gauhati via
Parbhatipur?

Shri Shahnawas Khan: No.

Shri R. K. Chaudhuri: May I know
why?

Mr. Speaker: Order, order.
RINDERPEST

*830. Dr. Ram Subhag Singh: Will
the Minister of Feod and Agriculture
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be pleased to state:

(a) whether Government have pre-
pared a scheme to eradicate rinderpest
‘disease in the country;

(b) if so, the nature of the scheme;

(¢) when it is likely to be imple-
mented; and

(d) the amount involved in carrying
out the scheme?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(b) to (d). A brief statement is laid
on the Table of the Sabha. [See
Appendix IV, annexure No. 3.]

Dr. Ram Subhag Singh: May I know
whether this campaign to eradicate
rinderpest is going to be launched in
all the States of the country simul-
taneously or will it be launched in
certain selected areas?

Dr. P. 8. Deshmukh: It will have
to be somewhat gradual because our
vaccines supplies are not adequate.

Dr. Ram Subhag Singh: What is the
total quantity of vaccine supplied, and
what is the total quantity which is
manufactured here?

Dr. P. 8. Deshmukh: I must ask for
notice,

Dr. Rama Rao: May I know what
assistance the Central Government are
going to give to the States for this
purpose, where vaccine is being pro-
duced and what steps Government are
taking to increase the production of
the vaccine?

Dr. P. 8. Deshmukh: The vaccine is
produced in the Indian Veterinary
Research Institute, Izatnagar, and we
give, according to a certain scheme,
considerable assistance to State Gov-
ernments.

DisrosaL oF SPaRre ParTs—C.T.O.

*831. Shri Sarangadhar Das: Will
the Minister of Food and
be pleased to refer to para. 831 of the
Seventh Report of the Public Accounts
Committee and stabe;

(a) the wvalue of the non-tractor
parts which are not required for wse
in the Central Tractor Organisation;
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(b) whether all of these parts have
been disposed of;

(c) the quantity and value of parts.

disposed of, in case all the parts have
not been disposed of; and

(d) the ratio of the value received
to the book value of the parts?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a), (c) and (d). In
1946 the Ministry of Agriculture pur-
chased from the Disposals Department,
tractors, equipment, spare parts, etc.
out of the American surpluses held
by it. The Ministry was charged not
separately for each item or each group.
of items but charged by weight. It is
not possible, therefore, to say precisely
what the value to the Central Tractor
Organisation is of non-tractor parts.
By the expression ‘non-tractor parts’,
it may be explained, is understood,
spare parts relating to Letourneoue
Graders and D-2 tractors.

Approximately 20 per cent. of the
non-tractor surplus parts have so far
been disposed of for Rs. 65,000.

(b) No.

Shri Ramachandra Reddi: May I
know what portion of these disposals
has been taken out by the State
Governments?

Dr. P. 8. Deshmukh: I could not
give the figures, but whatever things
we have in surplus are being listed
and a circular is sent round asking if
any of the States want it.

Shri Sarangadhar Das: May I know
if any of these parts suitable for other
machines that are used in the multi-
purpose projects have been offered to
those projects?

Dr. P. S. Deshmukh: As a result of
a personal inspection by me, a more
accurate listing of theme spare parts
has been done, and many of them are
used in place of new ones which it
was the ordinary routine to get. I do
not know how many of them are made
useful or avallable to the State
Governments. :
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INDIAN SHIPPING

+§32. Pandit Munishwar Datt
Upadhyay: Will the Minister of Trans-
port be pleased to lay a gtatement on
the Table of the House showing:

(a) the amount of aid provided in
the Five Year Plan for purchasing
ships for the coastal trade;

(b) the tonnage of our coastal trade
.and the tonnage that we are handling
in our ships;

(c) the number of ships that hawe

been acquired by the different com-
panies and their tonnage;

(d) the names of the companies
which have purchased these ships and
the countries to which they belong; and

(e) the cost paid out of the Five
Year Blan provision in this connection?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (e). A statement giving the re-
quired information is laid on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 4.]

Pandit Munishwar Datt Upadhyay:
From the statement it appears that
the amount provided was Rs. 1,002.11
lakhs and the amount spent is only
Rs. 749.43 lakhs. May I know how the
balance is to be utilised, and what are
the companies to which money has
been advanced for purchasing ships?

Shri Alagesan: The companies which
have received loans are mentioned in
the statement. The balance will be
utilised in granting further loans to
‘the companies for acquiring new
tonnage.

Pandit Munishwar Datt Upadhyay:
‘What is the cost of a ship built at the
Visakhapatnam Yard and how does it
compare with that of an imported
ship?

Shri Alagesan: At present, the cost
of a ship built in our own yard ex-
ceeds the UK. price.

Pandit Munishwar Datt Upadhyay:
‘By how much?
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Shri Alagesan: I shall not be able
to give the actual difference.

Shrl V. P. Nayar: Give percentage
at least.

Pandit Munishwar Datt Upadhyay:
How many coastal ships are to be re-
pla¢ed during the remaining period of
the Five Year Plan, and at what cost?

Shri Alagesan: I cannot give the
number of ships, but the tonnage that
may be scrapped is about 67,000.

Pandit Mupishwar Datt Upadhyay:
1 wanted the valuation—the cost of
the ships to be replaced,—if possible.

Shri Alagesan: That will depend
upon each ship. If the hon. Member
puts a specific question, I can answer.

MEeDicAL COLLEGE, NAGPUR

*833. Shri N. A, Borkar: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
M.B.B.S. Course of the Medica:
College, Negpur is not recognised by
the Indian Medical Council; and

(b) if so, the reasons therefor?

The Minister of Health (Rafkamari
Amrit Kaur): (a) No.

(b) Does not arise.

Shri Thimmaiah: May I know
whether there are any States where
the M.B.B.S. course is not recognised
by the Medical Council?

Rajkumari Amrit Kaur: I do not
think so. I think they are now all
recognised.

Shri A. M. Thomas: May I ask
whether there are any other medical
institutions in the country which
have not been recognised by the
Medical Council, for exampue, the
Medical College at Udippi? If so0,
what is the reason?

Rajkumari Amrit Kaur: I have not
got detailed information with me, but
it is the duty of the Medical Council
to go round to these colleges, carry
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out en Inspection and then recognise
them or not as they think fit.

VISIT OF AJRICULTURAL TECHNICIAN TO
ORissa

*836. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleased
to state:;

(a) whether it is a fact that an
Agricultural Technician of the Gov-
ernment of India visited Orisga in
November, 1854;

(b) if so, what was the purpose of
his visit; and

(c) whether he has submitted any
report on the agronomy of Orissa?

The Mimster of Agriculture (Dr. P.
S. Deshmukh): (a) In the first week
of Octobei.

(b) The purpose of his tour was
to visit the T.C.M. Complex Experi-
mental Cencre at Kendrapara and to
see some of the Fertilizer Demonstra-
tion Trials i Orissa.

(¢) the question of submitting any
report on the agronomy of Orissa does
not arise. The tour report has been
submitted tu the proper authorities as
fs the ususa. practice in such cases.

Shri Sanganna: May I know
whether he has made any mention of
the agricultural conditions in Orissa?

Dr. P, .S. Deshmukh: I could not
say offhand.

Shri Sanganna: May I know
whether he has said anything about
drought conditions that exist in
Orissa?

Dr, P, 8. Deshmukh: Yes.

Shri Sanganna: What was his im-

pression about the rellef and rehabili-
tation given in the drought areas?

Dr. P. S. Deshmukh: I could not
say it without notice.

OFFENCES UNDER INDIAN RAILWAYS ACT

*827. Mulla Abdullabhal: Will the
Minister of Rallways be pleased to
state the number of Magistrates in
Madhya Pradesh and Punjab who try

7 DECEMBER 1954

Oral Answers 1062

offences under the Indian Railways
Act?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): In
addition to the ordinary courts who
also try cases under the Indian Rail-
ways Act, there are nine Special Rail-
way Magistrates in the Madhya Pra-
desh and one in the Punjab to try
such cases.

Mulla Abdullabhal: May I know
what s the total number of cases
tried during the year 1853 and up to
the end of October 19547

Shri Alagesan: I should like to have
notice. -

Mulla Abdullabhai: May I know
what is the nature of the majority of
the cases?

Shri Alagesan; Mostly ticketless.
travel.

Shrimati A. Kalee. May I know
whether the cases have increased or
decreased?

Shri Alagesan: I do ..ot have figures
before me.

DisTRIBUTION OF FERTILIZERS

*839. Shri G. L. Chaudhary: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to distribute about
23,000 Maunds of fertilizers for de-
monstration purposes tb the sugarcane
growers free of charge in U.P., Bihar
and Punjab; and

(b) if so, the criteria nf selection
of the sugarcane growers?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) A total quantity
of 23,100 maunds of Ammonium Sul-
phate was made available by the
Central Government for free disiri-
bution to selected sugarcane growers
in U.P., Bihar and Punjab for demon-
stration purposes in connection with
the campaign launched by the Govern-
ment in June this year for intensive
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application of fertilisers to the stand-
ing crop of sugarcane during the mon-
soon period.

(b) The basis for selection of fields
for demonstration purposes is not
known and the necessary information
is being collected from the State Gov-
ernments concerned.

Shri G. L. Chaudhary: May I know
whether the Government intend to
make this scheme permanent?

Dr. P. 8. Deshmukh: No. These are
experiments and they cannot be made
permanent.

Shrl Shivananjappa: May I know
whether similar facilities are afforded
to the cane-growers in the South?

Dr. P. §. Deshmukh: We took up
this campaign in the middle of the
season. It may be possible to extend
it a little later to the South of India
also, but there may not be any need
to do so, because their ylelds are
very high, and yet they need consider-
able amounts of fertilisers also.

Pandit Munishwar Dait Upadhyay:
May I know the number of years for

which this proposal for distributing
this manure for demonstration pur.
poses is meant?

Dr. P. 8. Deshmukh: So far, it is
only for this particular year.

Shri L. N. Mishra: May I know
whether it is a fact that in the area
where the crops had been damaged
by floods, it was demanded that ferti-
lizers be distributed free or on credit
but the Governtnent did not do that?

Dr. P, S. Deshmukh: The Central
Government gives very big loans for
making fertilizers available to the
cultivators on loan. It is for the State
Government to take advantage of it.
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Mr. Speaker: Let there be no argu-
ment,

Shri Bhagwat Jha Azad: 1 wanted
to know the percentage of persons
who do not know English and who
understand only the Hindi language.
He says, it is not so.

Mr. Speaker:

next question.

We will go to the

CANCER

*842. Shri L. Jogeswar Singh: Wil
the Minister of Health be pleased to
state:

(a) whether Government  have

maintained statistics of deaths by
cancer in India;

(b) if so, the number of persons who
died of this disease during the vears
1952, 1953 and 1954 (upto the 3lst
October); and

(c) the steps so far taken to eradi-
cate this disease and the amount of
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contribution made by Government to
the States for this purpose?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No statisties of
deaths due to Cancer on an All-India
basis have been maintained.

(b) Does not arise.

(c) The Government of India have,
inter alia established the Indian
Cancer Research Centre at Bombay
which is financed wholly by the
Centre. No contribution has been
made to State Governments for this
purpose, although grants.in-aid have
been paid, from time to time, to
certain hospitals and Institutions in
various States for the treatment of
Cancer.

Shri L., Jogeswar Singh: May I
know how many cancer clinics are
there in India and the places where
these clinics are established?

Rajkumari Amrit Kaur: There are
no cancer clinies as such, but we have
specialized treatment for cancer in
Bombay, in Madras, in Patna, in West
Bengal and of course cancer cases
are treated in all hospitals.

Shri L. Jogeswar Singh: May I
know how many patients were admit-
ted in these clinies in the ‘current
year and how many were cured
successfully?

Rajkumari Amrit EKaur: Those
figures are with the State Govern-
ments, and I cannot give them. I have
figures for a certain number of cases
which have been admitted into
various hospitals, but I have not got
more statistics to furnish to the hon.
Member than that.

Shri K. K, Basu: May I know
whether any special funds are set
apart, for cancer patients for free
treatment, by the Central Govern-
ment?

Bajiumari Amrit Kaur: No special
funds are set aside by the Centre be-
cause all hospitals are run by the
States except the Cancer Research
Centre In Bombay.

7 DECEMBER 1054

Oral Answers 1066

Shri R. K. Chaudhuri: May I know
whether recently some experts came
to Assam and whether they said that
the largest incidence of this disease
is found in Assam and, if so, whether
any special step has been taken by
the Government to check this?

Rajkumari Amrit Kaar: I am not
aware of any experts coming and
giving opinions, but I am here to say
that cases of cancer in hospitals in
other States in India are much more
than those recorded in Assam.

FALWAIAZAR AND NARPATGAN] TELE-
GRAPH OFFICES

*844. Shri L. N. Mishra: Will the
Minister of Communications be pleas-
ed to state the probable date by
which telegraph offices at Balwabazar
and Narpatganj in Bihar are expected
to start functioning?

The Deputy Minister of Communi-
cations (Shri Raj Babadur): A Tele-
graph Office is llkely to be opened at
Balwabazar by the end of this finan-
cial year. Narpatganj has got a Tele-
graph Office since 28th May, 1954,

SHEEP BREEDING CENTRES

*846. Dr. Satyawadi: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the progress made by the Sheep
Breeding Centres in the production of
fine quality of wool; and

(b) the expenditure incurred so far
by Government on these Centres since
they were started? .

The Minister of Agriculture (Dr. P
S. Deshmukh): (a) A statement is
placed on the Table of the Sabha.
[See Appendix IV, annexure No. 5.]

(b) The Indian Council of Agricul-
tural Research has so far pald grants-
in-aid to the extent of Rs. 62,500 to
these States where the schemes are
already in progress.

o gAY : W7 HSHT A §7
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Dr. P, 8. Deshmukh: I have not
followed the question, Sir.

Mr, Speaker: The question is:
whether any arrangements have been
made for the benefit of the public in
regard to this sheep of good breed.

Dr. P. S. Deshmukh: I want notice
of the question.

o WX O T A A § E
IO T2 & F9® FEY &= § A 9
qre #7F GESAT § 99 @TE A48T
I AT W @ & A Al a5 sw @
At T T T 7

Dr. P. S. Deshmukh: I do not think
the information is correct, but I say
so subject to correction.

NaTioNaL H1 GHways

*847. Shrl S. C, Samanta: Will the
Minister of Transport be pleased to
state the progress made so far in the
construction of the road to connect
Calcutta, Madras, Bombay and Delhi?

The Parllamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): Direct
National Highway routes connecting
Calcutta, Madras, Bombay and Delhi
already exist except for the following
missing links on the Delhi-Madras
route:—

(a) 39 miles in Madhya Pradesh
out of which the construction
of 31 miles is in progress.

(b) 33 miles in Hyderabad and
Andhra.

Work on the remaining 8 miles in
Madhya Pradesh and the 33 miles in
Hyderabad and Andhra will be taken
in hand as soon as the alignments,
which are under iInves'igation, are
finalised.

Shri §. C. Samanta: May I know
whether Government propose to con-
struct gn alternative connecting road
between Delhl and Bombay?
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The Depuiy Minister of Rallways
and Transport (Shri Alagesan): No,
Sir.

Shri S. C. Samanta; May I know
whether any connecting links have
been taken up in these National High-
ways, and if so, whether they will
be completed within the Five Year
Plan period.

Shri Alagesan: Works are progres-
sing according to plan. If the hon.
Member has in mind the missing
links with reference to these three
National Highways, I may say that
about 80 miles have been constructed
on this National Highway, the con-
struction of about 28 miles is in pro-
gress and the construction of about
81 miles will be sanctioned as soon
as the necessary plans and estimates
are received.

Shri S. C. Samanta: May I know
whether the bridges that are required
for the altered connection of these
roads have been taken up?

Shri Shahnawaz Khan: Yes; in fact,

. 14 bridges have been constructed. 20

are under construction and 18 will be
constructed during the plan period.

Shri U. M. Trivedi: May I know
whether in view of a berry operating
on the National Highway between
Bombay and Delhi, the old Na‘ional
Highway running through Ajmer,
Mhow and Indore is going to be put
into operation again?

Shri Alagesan: I should like to have
notice.

Shri K. K. Basu: May 1 know at
what stage of construction is the
National Highway connecting Calcutta
and Madras which was to be laid
through Hooghly?

Shri Alagesan: We cannot answer
that question unless notice is given.

Shri Sarangadhar Das: May I know
it the portion of the Calcutta-Madras
road lying in Orissa is complete now,
or, whether any portion still remains
to be completed?
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Shri Alagesan: I do not remember
it and cannot describe the condition
of this thousand and odd miles of
National Highway between Calcutta
"and Madras. I should like to have
notice.

DRVELOPMENT OF POSTS AND THLEGRAPHS
FAcILITIBS, ORISSA

*848. Shri Niranjan Jema: Will the
Minister of Communieations be pleased
to refer to the reply given to Un-
starred Question No, 888 on the 30th
September, 1054 and state:

(a) whether any decision has since
been arrived at in the matter of
development of the Posts and Tele-
graphs Department in Orissa; and

(b) it so, the nature of the decisions
taken?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The memorandum from the Oriya
Peoples’ Association raises a number
of issues. involving administrative
and financial implications, the exami-
nation of which will {ake time.

A statement indicating the progress
in regard to each point.is however
laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 6.]

DEVELOPMENT OF FISHERIES

*850. Shri Veeraswamy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any schemes have been
implemented for developing the fish-
ing industry on the East and West
Coasts of India;

(b) if so, the nature of the schemes
and the results achieved; and

(c) the amount spent on the imple-
mentation of such schemes?.

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) Yes.

(b) A statement is placed on the
Table of the Sabha. [See Appendix
IV, annexure No. 7.]

{(c) The amount spent by State
‘*Gavernments is not kmown. Since
1952, the Central Government have,

however, spent or provided under

539 L.S.D.
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their G.M.F. campaign and foreign aid
programmes, a sum of approximately
Rs. 100 lakhs for the development of
coastal fisheries.

Shri Veeraswamy: May I know
whether there is any possibility or con-
structing safe fishing harbours at
river mouths on the east coast?

Dr. P, S. Deshmukh: [ think the
possibilities have been considered.

Dr. Rama Rao: Is it a fact that
an smount of Rs. 35 lakhs for the
development of fisheries in the east
coast of Andhra have been diverted
elsewhere and. if so, what are the
reasons?

Dr. P. S. Deshmukh: I want notice.

Shri Veeraswamy: May [ know
whether it is a fact that Marketing
Advisory Committees and Fishery
Advisory Councils have been consti-
tuted in every State but not in Madras
and, if so., why?

Dr, P, S. Deshmukh: I want notice
of the question.

Shri V. P. Nayar: May I know
whether in drawing up a programme
for the developmeni of fisheries, the
Government have set for themselves a
target for increase in the per capila
consumption of the country and may
I know whether schemes are thought
of and implemented on any such
basis?

Dr. P. S. Deshmukh: I do not think
we have fixed. any target for consump-
tion. Naturally, whatever steps we
take are bound to increase the sup-
ply and, to that extent, there will be
improvement.

Sbri . Kelappan: In view of the fact
that fishing is not possible for two
or three months during the monsoon
due to rough seas. have the Govern-
ment made any provision to make
fishing possible during these months?

Dr. P. 8. Deshmukh: I do not know
what exactly is done but I hope the
mechanisation of the fishing boats
probably helps 10 a certain extent,
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Mr. Speaker: 1 think. at this stage,
I must make a request to all the Mem-
bers. ] have long ago said that the
Members should confine themselves to
their seals because I spot out the
Members from the usual seats occu-
pied by them. I was just going to the
next question under the impression
that Renu Chakravartty was absent
from the House; if she was in her
usual seat, I would not have done
that.

Shrimati Renu Chakravartty: As
you know, Sir, it was crowded.

Mr. Speaker: At least at the time
the question is taken up it is neces-
sary, when the Chair has to call a
Member. One day she sits on the
front bench, another day on the fourth
bench and a third day on a bench on
that side. When I call a question, I
just look round and see and when 1
do not find a Member in his or her
usual seat I think he or she is absent.
Therefore, I would request the Mem-
bers, at least for the question hour,
to stick to their usual seats.

MEDICAL FACILITIES FOR GOVERNMENT
YEES
*851, Shrimatl Renu Chakravartty:
Will the Minister of Health be pleased
to state:

(a) whether Class IV Central Gov-
ernment employees are entitled to re-
imbursement of medical expenses
incurred on private treatment;

(b) whether hospital charges of the
families of Class IV servants are also
re-imbursed; and

(c) whether Class IIl Central Gov-
ernment employees are allowed these
facilities in a limited form?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No Government
servant is entitled to re-imbursement
of medical expenses incurred on his
treatment by private medical practi-
tioners.

(b) Yes, where such charges are
payable and where hospital treatment
is recommended by the authorised
medical attendant.
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(c) Class III Government employees
get the same facilitles as classes 1
and IIL

Shrimati Renu Chakravartty: Does
that mean that when Government
servants are ill. they have to be
entered into hospitals? But, what will
happen in the case of those who
cannot get entry into the hospitals
due to over.crowding?

Rajkumari Amrit Kaur: As a matter
of fact, in Delhi there is a separate
arrangemenf for all classes of govern-
ment servants, the Central Govern-
ment servants. Outside Delhi, they
have to rely on such hospital accom-
modation as they can get and they
are entitled always to the services o1
the doctor that has been recognised
by the Central Government.

Shri Bhagwat Jha Azad: In answer
to part (a). the Minister said, ‘No’.
May I know whether it is open to a
government servant to get a treat-
ment of his own liking, whether
Homoeopathic, Allopathic or Ayurvedic
under government management in the
hospital?

Rajkuman Amrnit Kaur: Govern-
ment provides only modern medical
treatment. It is open to the govern-
ment servant to have any treatment
that he likes.

Shri Bhagwat Jha Azad: May I
know whether under the definition of
‘modern medicine’ Ayurvedic and
Homoeopathic medicines come or not?

Eajkumari Amrit Kaur: No, Sir.

INDIA—U.S. AIR AGREEMENT

*852. Dr. Ram Subhag Singh: Will
the Minister of Communications be
pleased to state:

(a) whether it is fact that the
United States Government have asked
for an interim arrangement to be
made before an accord was reached
between the two countries in signigg
a new Air Agreement replacing the
existing Agreement which will ex-
pire in Jamuary, 1955; and
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(b) it so, the nature of the pro-
posal received?

. The Minister of Communications
(Bhri Jagjivan Ram): < (&) and -(b).
Certain proposals have been received
from the United States Government
on the subject and are under exami-
nation by the Government of India. I
regret that it is not possible for me
10 indicate the nature of the pro-
posals at this stage.

Shrimatli Tarkeshwari Sinha: May
I know whether any discussion for
negotiating an Air Transport Agree-
ment between India and U.S., took
place between the hon. Minister and
the exr-American Ambassador and
whether in  view of this discussion
there Is any possibility of a change
in the stand so far taken by India?

Shri Jagjivan Ram: Yes: before the
Ambassador left, he had a discussion
with me. And, subsequent to that, o
proposal has been received by us. But,
as [ said, it will be premature to dis-
close the nature of the proposal at
this stage.

MEDICINAL PLANTS

*853. Shri V. P. Nayar: Will the
Minis:er of Food and Agriculture be
pleased to state:

fa) whether there is any Central
plan for the co-ordination of research
work on medicinal plants of known
value in India; and

(b) if so, what are the broad de-
tails of such plan?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Yes.

(b) The Council has sanctioned a
co-ordinated scheme for research on
the cultivation of medicinal plants for
-which there is a demand both at home
and abroad, in Kashmir, West Bengal,
Assam and at Chakrata under the
Forest Research Institute, Dehra Dun.
Another scheme from Himachal Pra-
«<esh is under comsideratien
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ghri V. P. Nayar: In Vview of the
fact that 73 per cent, of the drugs
of vegetable origin listed in the
British Pharmacopoeia are available
in India and also in view of the fact
that the pharmaceutical manufac-
turers have to import chemicals made
out of Indian drugs which are ex-
ported, may I know whether Govern-
meni have any schemes by which they
can expedite the manufacture of such
material in this country from the
indigenous sources?

Dr. P. S. Deshmukh: Sir, the ques-
tion refers to the Ministry of Health;
but, so far as the Ministry of Agri-
culture is concerned, we have been
doing all that falls within our pur-
view.

Shri V. P. Nayar: Is it not a fact
that extracts from medicinal plants
made out of medicinal plants exported
from India are now imported into
India in considerable quantities?

Dr. P. 8. Deshmukh: The Ministry
of Health has to say.

Shri V, P. Nayar: That is precisely
a matter for research. So far as
medicinal plants are concerned, we
must evolve some process by which....

Mr. Speaker: His arguments and
ideas may be good but the Minister
is concerned only with the growing of
plant and not with the further dis-
posal of plants.

SLEEPING ACCOMMODATION IN TRAINS

*854. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of Janta trains in
which sleeping cars have been intro-
duced; and

(b) the number of sleeping berths
available in them?

The Deputy Minister of Railways
and Tramsport (Shri Alagesam): (h)
Out of the eight trains on which III
class sleeping cars have been introduc-
ed four are designated as Janata Ex-
press trains,
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(b) 54 berths in each sleeper car
on the B.G. and 48 on the M.G.

shri D, C. Eharma: May [ know it
the Ministry has drawn up any plan
for extending the number of sleeping
berths to passenger. trains also?
.Shri Alagesam: Yes, Sir. The idea
is to extend the scheme of providing
sleeping accommodation in the third
class. First, long distance through
trains will have to be taken and then
only the passenger trains.

Shri D. C, Sharma: May I know it
these Janata trains are spread equit-
ably over all parts of India?

Shri Alagesan: Yes; subject 1o
correction, I think, we are running
about 19 Janata trains now on all
routes. We have Introduced these
sleeping berths in the Janata trains
running from Delhi to Bombay and
from Delhi to Madras.

Shri T. K, Chaudburi: May I know
if the attention of the Government has
been drawn to the inconvenience
caused to passengers using these
three-tier sleeping berths on account
of the fact that the topmost berth
gives very little space for moving
about or even to sit up and has the
attention of the Railway Mumstry
been drawn to the remarks of the
Governor of Madras in this respect?

Shri Alagesan: Yes, Sir; if I may
say so. the upper berth is a little
inconvenient. But, we had to intro-
duce sleeping accommedation without
loss of time and so these carriages
have been used; but, special carriages
are under construction.

I may also draw the attention of
the House to the very favourable
comments that have been appearing
in the Press antl the wide apprecia-
tion that this has received at the
hands of the public.

Short Notice Question and Answer
Stmxe AT CaLcurra Porr

S.N.Q. No. 4 Skri Tushar Chatterjea:
Will the Minister of Tramsport he
vieased to state:

(a) ‘Whether It is a fact that approxi-
mately seven thousand labourers of
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Calcutta Port have struck work, as a
result of which about eighty ships are
lying idle; and

(b) if so, the causes of the strike?”

The Deputy Miniater of Railways
and Transport (Shri Alagesam): (a)
Ye¢s. Approximately 3,000 Cargo Dock
Workers, other than the monthly paid
and those employed on the Coal
Docks, stopped work from the 2Tth
November, after a perdpd of “go-slow™
from the 12th November. The latest
position is that out of 68 ships in port,
2 are unable to work ashore.

(b) The meu adopted ‘go-slow’
method over certain demands while
negotiations with the Port Commission
were still in progress. The authori-
ties have expressed their readiness to
resume negotiations over the demands
provided normal work is restored.

Shri Tushar Chatterjea: May I know
whether it is a fact that this strike
was only a token strike and that too
only for a day, and thereafter the
workers were not allowed by the
authorities to join their work?

Shri Alagesan:
stated by the hon. Member is not
cogrect. The workers adopted !‘go-
slow" tactics from the 12th of Novem-
ber to the 27th of November—fo:
more than a fortnight—and that was
very unforiunate. After that they
stopped work. There was no question
of their being prevented from work
by the Port Comamissioner,

Shri Tushar Chatterjea: May T
know whether it is a fact that the
alleged “'go-slow” work by the workers
is nothing but the minimum work
that has been prescribed under the
eontract between the workers and the

, port authorities, and if so0,- how it is
"charged that there has been “go-slow"
waork?

S8hri Alagesan:
followed the question.

Mr. Speaker: The point is: it is not
that the workers were going slow.
They were doing work according to

The position as

Sir, I have not
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the contract between them and the
port authorities. What they refused
was the excess of work which was
expected of them. Is that correct?

Shri Tushar Chatterjea: Sir, 1 will
explain the matter. As long as six
years back a contract was entered
into between the authorities and the
workers that a certain minimum is
bound to be done by the workers.

Mr, Speaker: Thut is what I said.

Shri Tushar Chatterjea: The
workers were  doing exactly that
amount of work according to the con-
tract. So, I would like to know how
it is charged that they adopted “go-
slow"” tactics?

Shri Alagesan: Sir, the position is
not as the hon. Member has put it.
There were certain demands regard-
ing the filling in of vacancies on the
primary gang. All these years they
were working much more than the
minimum prescribed. Their minimum
wage has been guaranteed and that is
Re. 87.8-0 per mensem. From this
normal practice they departed and
‘began going slow. .

Shri T. K. Chaudhuri: May I know
under what circumstances the Civil
Pioneer Force of the Bengal Govern-
‘ment were called in to do this work?
‘Was it on account of a request by
the port authorities or was it due to
the direct intervention of the Bengal
Government?

Shri Alngesan: Naturally, the House
would not like the Calcutta Port to
be paralysed and we are thankful to
the Bengal Government for having
co-operated with us and providing
this Civil Pioneer Force.

Shri T. K. Chaundhuri: I am asking
as to who made the request.

Mr. Speaker: They did it on their
own.

Shri N. B, Chowdhury: May I know
‘whether it is a fact that the port
-authorities have forced the gang
workers in the dock to earry more
than 2 maunds of load?
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Shri Alagesan: They were carrying;
it is not a question of their being
forced by the port authorities. While
the negotiations on cestain demands
were going on, the workers suddenly
said that they would not carry head-
loads exceeding 1% maunds.

WRITTEN ANSWERS TO QUESTIONS
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The Minister of Health (Rafkumari
Amrit Kaur):- (a) to (d). No sum
was allocated by UNICEF for investi-
gation. A statement giving the re.
quired information in regard to the
allocations made by the United
Nations Children's Fund to India for
maternity and Child Welfare Services

is placed on the Table of the Sabha.
[See Appendix 1V, annexure No. 8.]

Toumists VisiTing INDIA

*812, Shri D. C. Sharma: Will the
Minister of Tramsport be pleased to
state the number of tourisls from
UK. who visited India from January,
1954 o thre 80th September, 18547
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The Parliamentiary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawar Khan): 5,322.

IpLE SUGAR FACTORIES

*815. Pandit D. N. Tiwary: Wil the
Minister of Food amd Agriculture be
pleased to state how many of the
sugar factories which were not work-
ing for the last several years are ex-
pected to be put into operation again
in the 1054-55 season?

The Minister of Agriculture (Dr. P.
8. Deshmukh): One, namely M/s.
Maharani Parvati Sugar Mills Ltd,,
Sarangpur (Madhya Bharat).
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BARWADIH-SARANADIH Ran. LINK

*g828, Shri G. P. Sinha: Will the
Minister of Railways be pleased. to
refer to the reply given to ]
question No. 388 on the l1st S
ber 1954 and state: _ 3

(a) what progress has Y
in resumjng the constructiom ...
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on the Barwadih-Saranadih Railway
line in the District of Palamau in
Bihar; and

(b) the amount allotted for this
work?

The Parliamentary Becrelary to the
Minister of Railways and Transport
(Shri‘ Shahnawaz Khan): (a) The
traffic prospects for opening the
line to public traffic are under in-
vestigation by the Railway Admini~
stration concerned.

(b) A sum of Rs. 204 lakhs was
provided in the Budget for 1954-55 for
adjustment of debits for past works
only.
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- The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) Yes.

(b) A statement is placed on the
Table of the House, [See Appendix IV,
annexure Ng. 9.]
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes. A film
entitled ‘Our Indian Earth’ showing
the progress g# agricultural Research
during the t 25 years has been
produced.

(b) English and Hindi.
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LIGHT VESSELS

*838. Sardar Igbal Singh: Will the
Minister of Transport be pleased to
state:

(a) whether Government own any
llght vessels; and

(b) if 50, where they are used?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). As stated by me in reply
to unstarred question No. 491 dated
the 10th December 1952 asked by
Shri Telkikar, the Government of
India own two light vessels. They
are used in the Saurashtra-Kutch
Lighthouse District. One is located
at latitude 21° 41° N longitude 72° 18’E
and the other at latitude 21° 46 N
longitude 72° 15" E.

NEW RalLwAy LLINES

"*841, Shri Bheekha Bhai: Will the
Minister of Railways be pleased to
state:

(a) whether in pursuance of the
announcement made by him that back-
ward areas would be given priority
in construction of new railway lines,
any circular letter has been addressed
to State Governments to furnish the
names of their backward areas for the
railway projects in the Second Five
Year Plan; and

(b) if not, the basis for selecting
backward areas from various States
for the Second Five Year Plan?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The Guvernments of all Parts ‘A’ &
‘B’ States have been addressed to fur-
nish lists of new railway lines strictly
in the order of priority which they
would recommend for construction
during the Second Five Year Plan
Period and it is expected. they will
take into account all factors including
the backwardness of the areas while
furnishing their recommendations.

ARECANUT
*855. Shri Bhagwat Jha Azad: Will
the Minister of Feed and Agrisulfure
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be pleased to state the annual produe- -
tion and consumption of arecanut in
India?

The Minister of Agriculiture (Dr.
P. S. Deshmukh): Annual production
is about 22 lakh maunds, and consum-
ption is about 33 lakh maunds.

MASTER COMMITTEE

*8§56. Shrimatl Tarkeshwari Sinha:
Will the Minister of Communications
be pleased to state:

(a) the number of additional pilots
that could be appointed after the im-
plementation of the recommendations
of the Master Committee;

(b) whether the pilots who have
already completed their training have
since been employed; and

(c) if not, the number still unem-
ployed?

The Depuly Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(c). I lay a statement on the Table
of the Sabha giving the required in-

formation. [See Appendix IV, an-
nexure No. 10.]
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INDIAN CeENTRAL JUTE COMMIITEL

*g58. Shri L. N. Mishra: Will the
Minister of Food amd Agriculturec be
pleased to refer to the reply given to
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a supplementary question to starred
question No. 369 on the 25th Febru-
ary, 1954 and state:

(a) whether any final decision has
since been taken to reorganise the
Indian Central Jute Committee on
new lines;

(b) it so, how it will be constituted
and what will be the total number
of its Members on State-wise basis;

(c) whether any provision has been
made to give representation to the
Jute growers on it; and

(d) by what time the newly con-
stituted bodv is expected to start func-
tioning?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) Not yet.

(b) Does not arise.

(c) The primary purpose of reor-
ganisation of the Committee is to give
increased representation to growers,
but the final set-up has not yet been
approved.

(d) It is not possible to say defi-
nitely when the reconstituted Com-
mittee will start functioning.

LAND REFORMS
*859. Dr. Satyawadi: Will the Minis-
ter of Food ard Agriculture be pleas-

ed to refer to the reply given to starr-
ed auestion No. 732 asked on the 10th

September, 1954 and state:

(a) whether the institutions and
educational centres which have been
given financial aid by the Central
Government to carry on research in
land reforms have submitted any re-
ports; and

(b) if 8o, the main features of their
reports?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No.

(b) Does not arise.

Loss oN D.T.S. STRIkE

*M4. Shri G. L. Chaudhary: Will
the Minister of Transport be pleased
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to state the loss incurred by Govern-
ment on account of the recent partial
strike of Delhi Transport Service
Workers?

The Parliamentary Secretary fto
the Minister of Railways and Trame-
port ( Shahnawar Khan): The
drop in the gross traffic earnings
during this period was about Rs.
46,000.

REPORT OF THE COMMITTEE ON THE
INTEGRATION OF RAILWAY SERVICES

Shri Bheekha Bhai:
Shri P. L. Barupal:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
recommendations made by the Ad hoe
Committee on the Integration of
Railway Services have not been im-
plemented by the Railway Admini-
stration; and

*861.

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The Member is presumably
referring to the Ad hoc Committee
appointed to review the absorption of
the exr-States Railways Gazetted Offi-
cers in the Indian Railway Services.
If so, the report of the Committee is
still under consideration of the Gov-
ernment,

LALLAGUDA WORKSHOP

*862. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

(a) whether the full capacity of the
carriage shop of the Railway Work-
shop, at Lallaguda on the Central
Railway could not be utilised during
January to October, 1854 due to short
supply of underframes and timber;

(b) if so, whether any arrangements
have since been made to augment the
supplies; and
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(c) the quantity of timber indented
4or during the above period and the
wquantity actually supplied?

The Parliamentary Secretary to the
‘Minister of Railways and Transport
«(Skri Shabnawaz Khan): (a) No, Sir.

(b) The question does not arise.

€c) Orders have been placed for
500 tons of timber for Lallaguda
"Workshop from January to October
1854 and during this period Lallaguda
"Workshop received 800 tons of timber.

RAILWAY ACCIDENT

*863. Shri Veeraswamy: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a goods
train capsized between Karaikudi and
Kallam on the Southern Railway on
‘the 23rd November, 1854;

(b) i so, Fiow many wagons cap-
:sized;

« (c) whether there was any casualty;

(d) the estimated loss of property
involved in the accident;_

(e) the causes of the accident; and

(f) whether through train . service
'has been restored between Trichino-
poly and Manamadura?

The Parliamentary Secretary to the
‘Minister of Railways and Transport
(Sbhri Shahnawar Khan): (a) and
(b). At about 19-05 hours on 23rd
‘November, 1954, while No. 2337 Goods
*Train was running between Kallal
and Karaikudi Stations on the
“Trichinopoly-Manamadurai Section of
the Southern Railway, 14 wagons on
‘the train commencing from the 13th
+vehicle from the engine derailed and
«capsized.

(¢) No one was killed or injured.

(d) The approximate cost of
damage to Railway property was over
Rs. 50,000.

(e) The proceedings of the Inter-
“Departmentdl Enquiry held into this
accident are swaited.
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(1) Through running was restored
at 4-30 hours on 25th November 1854.

AIR AGREEMENTS

*844. Shri D, C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of countries with
which India has entered into air
agreements in the current year; and

(b) whether these agreements have
improved tourist traffic to this coun-
try?

The Deputy Minister of Communi-
cations (S8hri Raj Bahadur): (a) Nil

(b) Does not arise.

FooDp AUSTERITY MEASURES

Shri S. N. Das:
°845. { Shri Dabhi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Central Government have given full
discretion to the State Governments to
relax or to remove the existing food
austerity measures; and

(b) if so, the extent to which any
of the State Governments have so far
made relaxation in these measures?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) All the State Governments ex-
cept that of Bihar, UP., West Bengal,
Ajmer, Delhi and Madhya Bharat
have completely withdrawn all food
austerity measures in their States.
The Governments of Bihar, UP., West
Bengal, Ajmer, Delhi and Madhya
Bharat are also taking steps to remove
these measures.
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No.

(b) and (¢). Do not arise.

SuGAR REFINERIES

*367. Shrimati Tarkeshwarl Sinha:
Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to starred question No.
185 on 19th November, 1954 and state:

(a) whether Government have
under consideration any schemes for
starting more sugar refineries in the
country;

(b) if so, what will be the estimated
cost involved in implementing the
scheme;

(¢) the names of the sites that are
proposed to be selected for starting
this scheme; and

(d) whether these refineries will be
of a permanent nature?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No.

(b) to (d). Do-not arise.
Jutk RETTING TANKS

*gg8. Shri L. N. Misghra: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
unstarred question No. 1348 on the
26th March, 1954 and state:

(a) whether it is a fact that the
Government of Bihar have net pro-
vided any jute retting tanks to the
jute growers so far, to improve the
quality of raw jute; and

(b) if so, the reasons therefor?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). Bihar:
Government have plans to construct
1,000 retting tanks during the year
1954-56. Details of tauks cohstructed
upto date are not yet available.

RaiLway CLAIMS

378. Shri R. N. 8. Deo: Will the:
Minister ‘vf Railways be pleased to
state:

(a) whether any advice has been
given to the General Manager,
Eastéern Railway, Calcutta to settle
petly Railway clalms in time out of"
court; and

(b) whether any time limit has.
been .fixed for settlement with the
claimants?

The Deputy Minister of Railways:
and Transport (Shri Alagesan): (a)
No advice strictly in terms of the-
question has been issued.

All Railways have been instructed
to see that all claims where railways
are liable, are settled as quickly as
possible, so that the number of suits
filed against the railways may be
minimised,

Similarly, where the railways are-
not liable, they have been instructed
to repudiate the claims with the Jeast

_possible delay.

In the case of petty claims the
enquiries necessary are more limited

and they are expected to be finalised

more quickly.

(b) No time limit, as such has been
fixed for settlement of claims.

POSTAL ARRANGEMENTS FOR KUMBH MELA
AND KALYANI CONGRESS

579. Shri N. B. Chowdhury: Will

the Minister of Communiuﬁou be
pleased to state: .

(a) the total expenditure incurred
by Government for providing Postal,
Telegraph and Telephone facilities at
the last Kumbh Mela andA Kalyani
Congress respectively; and
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(b) the
from?

The Deputy Minister of Communi-
cations (Shri Raj Bahader): (a) and
(b). The information is being collect-
ed and will be placed on- the Table
of the Sabha in due course.

incomes derived

CrLAsS IV Postar STAFF IN MDNAPUR

580. Shri N, B. Chowdhury: Will
the Minister of Communications be
pleased to state:

(a) the number of class IV stafl of
the Posts and- Telegraphs Department
in th: District of Midnapur, West
Bengal; and

(b) the number of such persons
who are enjoying the benefit of
General Provident Fund?

The Deputy Minister of Communi-
catlons (Shri Raj Bahadur): (a) 284.

(b) 10.

City COMPENSATORY ALLOWANCES TO
PosTal. EMPLOYEES
581, Shri R. N. S. Do;o: Will  the
Minister of Communications be pleased
to state:

(a) whether  city compensatory
allowances are paid to the employees
of the Posts and Telegraphs Depart-
ment in any of the cities of Ranchi,
Vishakhapatnam, Vellore, Rajahmun-
dry, Tanjore, Cuttack. Mathura, Jam-
nagar and Bhopal,;

(b) if not. the reasons therefor;
and

(¢) whether city compensatory
allowances are paid in all the other
cities which have been newly classi-
filed as cities in the census of 19517

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No
compensatory (city) allowance is
admissible in any of these stations.
However house rent allowance s
granted to officials on pay upto Rs.
100 with marginal adjustments in
Visakhapatnam and Mathura only.
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(b) This allowance is given only in
cities where population substantially
exceeds 1 lakh i.e. by about 15 per-
cent,

{c) Yes, house rent allowance only..
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RAILWAY INVESTMENTS

583. Sardar Hukam Singh: Will
the Minister of Railways be pleased.
to state:

(a) the total amount invested by
the Railways in the State Road Trans-
port undertakings as on 31st March,
1954 in different States (Statewise);

(b) the percentage of the amount
invested by the Railway in State Road
Transport undertakings in each State
to the total Iinvested capital; and

(c) what net profits have accrued
to the Railways on their capital
during the years 1951-52. 1952—%:.»011:!
1953-547 ’

The Deputy Minister of Rallways

and Trangport (Shri Alagesan): (a)
to (c¢). A statement giving the requir--
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ed information is attached. [See Ap-
_pendix IV, annexure No. 11.]

New RaiLway LiNes IN PUNJAB

584. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
_state the schemes, if any, in regard
to the new raillway lines sent by the
Punjab Government for inclusion ia
the Second Five Year Plan?

The Deputy Minisiter of Rallways
-and Transport (Shri Alagesan): The
.Punjab Government's recommenda-
tions for the construction of new
.tailway lines during the Second Five
“Year Plan Period are still awaited.

GRANT FOR ROADS

585. Shri D. C. SBharma: Will the
‘Minister of Transport be pleased to
state:

(a) the amount allotted to the
Punjab State during the year 1954-55
Arom the Central Road Fund for the
.construction of roads and bridges in
the State; and

(b) what is the programme formu-
lated for the purpose?

The Deputy Minister of Railways
.and Transport (Shri Alagesan): (d)
-(i) Estimated allotment to be made
during the current financial year out
.of the State Government's Alloca-
tions Account in the Central Road
Fund, Rs. 33 lakhs.

(ii) Estimated allotment to be made
during the current financial year from
the Central Road Fund (Ordinary)
Reserve, Rs. 4'0 lakhs

(iii) Estimated allotment to be
made during the current financial year
from the Central Road Fund (Special)
Reserve, Rs. 9°0 lakhs.

Note.—In the case of Central Road
Fund, allotments or adjustments are
made on the basiz of actual expendi-
ture and are not made in advance
for the whole year. This is why
-estimated figures have been given.
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(b) Attached list gives the required
information. [See Appendix 1V, an-
nexure No. 12].

NEw Raieway LiNes IN PUNjAB

586. Shri D. C. Sharma: Will the
Minister 'of Railways be pleased to
state:

(a) the recommendations made by
the Punjab Government for the con-
struction of new Railway lines;

(b) whether the people of the
Punjab State have'also made any re-
presentation in this connection; and

(e) it so, which of those recom-
mendations have been accepted?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (m)
The Punjab Government's recom-
mendations for the construction of new
railway lines during the Second Five
Year Plan Period are still awaited.

(b) and (c). Yes, Sir. The propo-
sals would be considered, if recom-
mended by the State Government,

DEerLHI RAILWAY STATION

587. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the improvements that have
been carried out at the Delhi Station
of -the Northern Railway after the
15th August, 1947; and

(b) what other improvements for
passengers, staff amenities and safety
measures are proposed to be under-
taken during the First Five Year
Plan at the above statiun?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) A
statement showing the works carried
out in connection with improvement
to Delhi Main Station after 16th
August, 1947 is attached. [See Ap-
pendix IV, annexure No. 13.]

(b) These are gshown in the state-
ment attached. [See Appendix IV, an-
nexure No. 13].
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OwN-YoUur-OwN-EXCHANGE SCHEME

588. Shri Krishaacharya Joshi: Will
the Minister of Communications be
pleased to state:

(a) how many "“own your own ex-
changes” are working in the country

at present; and
{(b) the names of places where they
are working?

The Deputy Minister of Communi-

tations (Shri Raj Bahadur): (a) eight.
(b) 1. Budaun.

. Malegaon.

. Kapadwanj.

. Tirupathi.

. Bulsar.

. Devangere.

. Anand.

. Ichhalkaranji.

0 -3 o v e W 3

USE OF ALIGNMENT

589. Pandit D, N. Tiwary: Will the
Minister of Rallways be pleased to
refer to the reply given to starred
question No. 844 asked on the Sth
March., 1954 and state:

(a) whether the alignment con-
structed between Lucknow Junction
and Aishbagh station on the North
Eastern Railway is being used for the
purpose for which it was meant; and

(b) if not, the purpose for which
it is used?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir, for running trains between
Kanpur and Lucknow Junction with-
sut reversal at Aishbagh.

(b) Does not arise.

RAISED PLATPORMS

590. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state: '

(a) the number of stations on the
North Eastern Railway which have
not been provided  with raised plat-
forms;
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(b) whether there are stations on
the North Eastern Railway whicn
have got their plinth much below the
platform level; and

(c) it so, their number?
The Deputy Minlster of Rallways.

and Transport (Shrl Alagesan): (a):
438,

(b) Yes, Sir.
(c) Fifty.
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CoOAL TRADERS’ STRIKE AT DELHI

592. Shri C. R. Chowdary: Will the-
Minister of Rallways be pleased to:
refer to the reply given to starred
question No. 58 on the 18th Novem-
ber, 1954 and state:

(a) the number of wagons of hard:
and soft coke which were refused to.
be unloaded by the dealers at New:
Delhi Station on the 24th September,.
1954; and
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(b) the steps taken fo redress the
.complaints against Railway Adminis-
tration?

The Deputy Minister of Railways
and Transport (8hri Alagesan): (a)
.28,

(b) The complaint on account of
*which the dealers refused to unload
ithe wagons was that they were rece-
iving contents of such wagons short
‘in weight. 15 wagons of soft coke and
:steam coal were reweighed and the
results did not show any appreciable
.shortage in most cases. The few cases
‘in which appreciable shortage was
noticed are under investigation.

T8A GARDEN LABOURERS

593. Shri Gidwani: Will the Minis-
“ter of Labour be pleased to state:

(a) the total number of labourers
-employed in tea gardens of Assam and
West Bengal during 1953:

(b) the total amount of wages paid
to them during the above period; and

(¢) the rate and amount of the
*profit declared by the owners during
.the above period?

The Deputy Minister of Labour
-(Shri Abld Ali); (a) and (b). Assam—
5,21855 labourers were employed In
:tea gardens during 1853 and Rs.
:95,85,192-13-8 were paid as wages to
them during that year.

West Bengal— 2,65,064 labourers
were employed in tea gardens during
1851. Employment figures for later

-years and information regarding the
.amount of wages paid to labourers in
sea gardens are not available.

(¢) Information is not available.

STAFF CARs

594. Th. Lakshman Singh Charak:
"Will the Minister of Tramsport be
pleased to state:

(a) the number of staff cars pur-
.chased by the Delhi Road Transport
Authority during the period from 1st
-January to 31st October, 1854; and
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(b) whether all the nine staff cars
and seven motor cycles taken over by
Government from the G.N.LT. were
auctioned due to their unserviceable
condition? ’

'l’l\e Deputy Minister of Rallways
and Transport (Bhri Alagesan): (a)
Five jeeps.

(b) No, Sir. . Seven staff cars and
five motor cycles have been declared
unserviceable after full wear and
tear.

"
Mebpico-SociaL WORKERS

595. Dr. Rama Rao: Will the Minis-
ter of Health be pleased to state:

(a) the number of Medico-Social
workers trained from (i) Bombay
(ii) Madras and (iii) Delhi so far;

(b) the number at present under-
going training at these Centres; and

(c) thre number of trained workers
who are employed as also their -
designation, nature of work and
emoluments?

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (c¢). A state-
ment containing the required infor-
mation is placed on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 14.]

ExpoRrT OF Rice

596. Shrimati Tarkeshwati Sinba:
Will the Minister of Food amd Agri-
culture be pleased to state the total
quantity of rice which Government
propose to export during the current
year?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The export of rice
from India to foreign countries has
been thrown open to trade who can
export any quantity up to the ceiling
of 2,00,000 tons for the current Calen-
der year.

EMeLOYEES OF HYDERABAD POSTAL
R

597. Shri T. B. Vittal Rae: Will the
Minister of Communications be pleas-
ed to refer to the reply given to Un-
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-starred Question No. 285 on the 3rd
December. 1953 and state:

(a) the number of employees con-
firmed out of the 75 employees who
have put in more than 5 years con-
tinuous service in the Hyderabad
Postal Circle; '

(b) the total number of employees
confirmed between the 1st October, 1953
and the 3lst October, 1954

(¢) what percentage of the em-
ployees are still temporary:

(d) whether the examination of the
fixation of seniority of ez-State Offi-
clals wvis-a-vis regular P. and T. OfM-
cials has since been concluded; and

(e) if so, whether a seniority list
Jhas since been compiled?

The Deputiy Minister of Communi-
cations (Shri Raj Bahadur): (a) T¢.

(b) 232.

(c) 15'83 per cent.

(d) No. The matter is still under
wonsideration of Government.

(e) Does not arise.
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The Minister of Agriculture (Dr.
P. S. Deshmukh): A statement giving
the required information is placed on

the Table of the House. [See Ap-
pendix IV, annexure No. 15.]

Pubsric CALL OFFICES

599. Shri Radha Raman: Will the
Minister of Communications be pleas-
ed to state:

fa) whether Government are aware
‘that considerable dissatisfaction exists
wver the working of the coin-boxes in-
stalled at the Public Call Offices; and
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(b) if so, the steps taken for better
working of these telephones at the
Public Call Offices?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.
But there have been some complaints
regarding working of coin boxes in
Bombay.

(b) The complaints were due to
some people inserting match sticks,
pieces of paper, wire etc. in place of

‘coins which resulted in unsatistactory

working of these coin boxes, These
coin boxes are now inspected daily in
the morning and tested for satisfactory
working.

RAILwAY CONTRACTORS

60, Sbri Dhusiys: Will the Minie-
ter of Railways be pleased to state the
names of the Railway contractors who
are authorised to sell sweetmeats,
betel-leaf, tea and fruits between
Gorakhpur and Gonda stations on the
North Eastern Railwey  (including
both these Stations)?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
names of various railway contractors
who are authorized to sell one or more
of the commodities viz. $weetmeats,
betel-leaf, tea and fruits at different
stations between Gorakhpur and
Gonda stations on both the routes via
Basti and via Anandnagar are ar
under:—

1. M/s. Gunaish Lall & Co.
. M/s. Mathura Pd. & Sons.
. M/s. K. B. & Bons.
Shri Lambodar Tiwari.
Shri Bechan.
. Shri Munni Lal.
. Bhri Govind Ram.
. Shri Bhulai.
. M/s. Sinha Bros.
. Shri Mohan Lal.
Shri Banarsi Lal.
. Shri Amar Nath.
. Shri Bind Basni Misra.
14. Shri Bogai Tej Narain.
15. Shri Ram Shanker.

-
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16. Shri Nageshwar.

17. Shri Sheo Nath,

18. Shri Mathura Pd.

19, Shri Nehal Singh.

20. Shri Gauri Shanker.

21. M/s. Bindeshwari Pd. & Sons.
22. Shri Hardwar Ram.

23. Shri Sita Ram.

RAILWAY Bripoe over Kosr

€01, Bhri G. P. Sinka: Wil the Minis-
ter of Railways be pleased to state:

(a) the progress of the work of
construction of bridge over River Koel

in the District of Palamau in Bihar;
and ’

(b) by what time the bridge will be
completed?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
In connection with the construction of
Barwadih-Sarnadih railway line the
work on Koel Bridge was started. 2
abutments and 4 piers were partially
completed when it was decided to

close down further construction on
the line.

(b) No decision has been taken re-
garding resumption of the work and
it is not therefore possible to indicate
the date by which the bridge is likely
to be completed.

EIBCTRIFICATION OF STATIONS

602. Shri T. K. Chaudhuri: Will the
Minister of Railways be pleased to
state the causes which are helding up
the electric lighting of the following
stations on the Lalgola Section of the
Eastern Railway (Sealdah Division):

(i) Beldanga, and
(ii) Berhampore Court?

The Deputy Minisier of Rallways
and Transport (Shri Alagesan): (i)
Beldanga Railway Station has already
been electrified since 11th September
1954, )
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(ii) On account of high service-
connection charges demanded by the
Jocal Licensee, the Berhampore Court
Railway Station has not been electri-
fied so far.

FLooDs

683. Shri Sarangadhar Das;: Will the
Mihister of Food and Agriculture be
pleased to lay a statement on the
Table of the House showing:

(a) the amount of damage done tc
crops by the floods separately in (i)
Eastern U.P,, (ii) North Bihar, (iii)
West-Bengal, (iv) Assam, and by
drought confitions in (i) South Bihar
(ii) Parts of West Bengal. (ili) Orissa;
and

(b) the amount of financial assist--
ance rendered by Government to the
various State Governments, separately,.
for relief and Taccavi loans in the
various areas?

The Minister of Agriculture (Dr..
P. S. Deshmukh): (a) The extent of
damage caused to the crops has not yet
been ascertained by the State Govern-
ments with any degree of accuracy..
However, the rough estimates of’
damage caused to the crops by floods.
is as follows:—

(1) North Bihar, Rs. 39-38 crores..
“,

(2) Assam, Rs. 1859 crores.

(3) West Bengal, Rs. 7'5 crores:

Even approximate figures regarding.
the extent of damages caused to the-
crops in Eastern U.P. by flood are-
not available but the damage is re-
ported to be extensive.

As regards the damage caused by
drought the estimated losg is as
follows:— )

(i) South Bihar—Rs. 20-27 crores.

(ii) Orissa—Rs. 30 crores.

No information is available about the-
extent of damage caused by drought
in West Bengal. '

(b) the principles on the basis of’
which the Central Government give:
financial assistance to the States are:—

{i) Grants to the extent of 50 per
cent: of the total expenditure om
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Gratuitous Relief. For the purpose of
regulating this grant the instructuous
expenditure on relief works, under-
taken by the State Governments,
would also be treated as expenditure
on gratuitous relief.

(ii) To provide to the States the
finances required for relief works and
Taccavi loans to the extent necessary
and justified by the ‘ways & means’
positions of the State Governments, by
way of loans.

Assistance based on these principles
has been agreed to for flood relief in
the case of Eastern U.P., North Bihar,
West Bengal and Assam; and for
scarcity relief in the case of Orissa.
So far as flood relief in Bihar is con-
cerned, the Central Government have
agreed, as a special case, to bear 75
per cent. of the expenditure that the
State Government may incur over and
above a ceiling of Rs. 2 crores,

PLANT PrOTECTION WORK

604. Th. Jugal Kishore Sinha: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the amount ot granis made so
tar under the Five Year Plan to Bihar
in connection with the Plant Protec-
tion Scheme; and

(b) the progress made by the Bihar
Government in this connection?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Rs. 4'64 lakhs
from the Grow More Food Funds,

(b) A sum of Rs. 4,068,081 out of the
above grants appears to have been
utilised so far for protecting a total
area of B,355 acres under food and
cash crops, 1,30,766 fruit trees, 88,404
mds. of stored grains and for destroy-
ing rats in 35,711 holes

SYMPOSIUM ON TYPHOON

6035. Shri B. N. Das: Will the Minis-
ter of Communications be pleased to
ctate:

(a) whether the Indian representa-
tive at the Symposium on Typhoon
recently held in Tokyo has submitted

any report;
s39 L.S.D.
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(b) whether as a result of the dis-
cussions held at the symposium, India
has decided to carry on research with
regard to this subject;

(c¢) it so, the nature of decislons
taken in this respect; and )

(d) whether any scheme and pro-
gramme have been drawn up?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes,

(b) to (d). The official proceedings
of the Symposium and its recom-
mendations are expected to be receiv-
ed by the end of March 1955, When

these are available, the possibility of
undertaking a programme of research
in accordance with the recommenda-
tions will be considered.

BAFODA STATION

606. Shri M. 8, Gurupadaswamy:
Will the Minister of Rallways be pleas-
ed to state:

(a) whether it is a fact that there
are not enough godowms for storing
goods on the recently constructed rail-
way station at Baroda;

(b) whether it is also a fact that
goods are kept in open yards even in
monsoon BEason;

(¢) if so, whether there ls any pro-
posal to cover the yards; and

(d) when it will be done?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes Sir; the covered accommodation
available at Baroda Goods shed is not
adequate for storing all traffic.

(b) Yes Sir, but goods which bre
liable to be spoiled by wet are kept
ingide the godown.

(c) and (d). Proposals for increas-
ing the covered goods shed accommo-
dation at Baroda are under develop-
ment and they will be included in the
Works Programmes for the subsequent

years.
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BARODA STATION

807. Shiri M. 8. Gurupadsswamy:
Will the Minister of Rallways be pleas-
ed to state:

(a) the total cost of construction of
the new railway station at Baroda;

(b) whether it is a fact that the
roofs of the new station leak during
rains; and

{c) the action taken against the per-
sons responsible for the faulty con-
struction?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Approximately Rs. 7,52,000.

(b) Yes Bir, when it rains very
heavily.

(c) The roof leaked in 3 or 4 isolat-
ed places and at a few points at the
junction of the asbestos-cement-sheet
roof with the draining gutters. The
leakage was due to very heavy rains
during the last monsoon. Necessary
steps have been taken to stop the
leakages.

QUARTERS FOR RAILWAY EMPLOYEES

608. Shri Ganpati Ram: Will the
Minister of Railways be pleased to
state;

(a) the total number of flats,
quarters and bungalows constructed or

under construction at Moghalsarai;
and
(b) the amount sanctioned for

various items, e.g., roads, ianes, build-
ings, furniture, electric equipment etec.
in this comnection?

The Deputly Minister of Raflways
and Transport (Shri Alagesan): (a) 90
mnits of quarters have so far been
constructed and another 108 units of
quarters are under construction during
the current financial year.

(b) Sanctioned estimated cost of
quarters already constructed or under
construction is Rs, 8,16,000. Of this
Rs. 7,73,000 1is for the building por-
tion, Rs. 15,000 for roads, Rs., 28,000
for electrification and nil for lanes and
furniture,
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) ‘Bud-
get Provision’: Post Offices—Rs. 7 lacs;
Telegraph Offices—Rs. 10 lacs (ap-
prox.); Telephone Exchanges—Rs. 75
lacs (approx.)

(b) A statement is laid on the Table
of the Sabha. [See Appendix IV, an-
nexure No. 16.]

TICKETLESS TRAVELLING

610. Mulla Abdullabbhai: Will the
Minister of Rallways be pleased t{o
state;

(a) the number of ticketless travel-
lers detected during 1951-52, 1952-53
and 1853-54 on the Central and
Northern Railways; and

(b) the amount realised: from them
during each of the above years?

The Deputy Minister of Rallways
and Transport (Shri Alngesan): (a)
and (b). A statement giving the re-
quired information is attached. [See
Appendix IV, annexure No. 17.]

RAILWAY EmrLOYEES

611, Shri I. Eacharam: Will the Minis-
ter of Railways be pleased to state:

(a) the number of persons recruited
direct as class III and class IV em-
ployees in the Southern Rallway dur-
ing the years 1953 and upto the 31st
October, 1954;

(b) the number of Scheduled Caste
candidates amongst them: and
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(c) the number of posts which were
reserved for the Scheduled Castes in
each category for each year?

The Deputy Minister of Rallways
and Transport (Shri Alagesan:)

1953 Upto 31-10-1954

Class ITI  Class IV Clags III Class IV
Railway Railway Railway Railway
Service Service Service Service

(&) 1,516 6433 1.484*  5063*
(b) 228 1,161 152* 912*
(c) 195 1,070 185* 849*
L *Upto 30th September 1954 only.

RAILWAY EMPLOYEBES

612. Shri U. M. Trivedl: Will the
Minister of Rallways be pleased to
state:

(x) whether it is a fact that the
mileage &allowance of the Travelling
Assistant Luggage clerks working on
the metre-gauge sections of the Western
Railway has been stopped; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri Alagesamn). (a)
Yes, Sir. .

(b) Similar staff on the other Indian
Government Railways are not being
granted mileage allowance as they do
not perform duties connected with the
running of trains.

FaciLiTies POR Kost PROJECT AREA
613. Shri L, N, Mishra: Will the
Minister of Communications be pleased
to state;
(a) whether there iz any proposal {0

provide telephone and telegraph faci-
litles to the Kosi Project Authorities in

Bibar;
(b) if so, the details of the same; and
(c) how the financial labilities are
to be met?

The Deputy Minister of Communica-
tions (SBhrl Raj Bahadur): (a) Yes.

(b) A statement is attached. [See
Appendix IV, annexure No. 18.]

(c) The P. & T. Department will
construct the lines at ita cost and will
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rent the circuits to the Kosi project
administration on ususal terms.
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The Minister of Agrieunlture (Dr.
P. 8. Deshmukh): (a) and (b). The
quantities of foodgraine supplied to
Jammu and Kashmir State since 8th
August, 1853 are:—

(i) Under the Basic Plan—

Rice - .. 40,082 tons.
Wheat . .. 3,151 toms.
ToraL 43,813 tons.

The value of these foodgrains was
paid direct by the Jammu and
Kashmir Government to the supply-
ing States and the Government of
India are not, therefore, aware of the
amount actually paid.

(ii) 9,760 tons of rice upto 2nd
December 1954. Supply of this rice
has been arranged by the Govern-
ment of India at the subsidised rate of
Rs. 7-8-0 per maund for sale in the
Kashmir Valley and Rs. 12-8-0 per
maund for sale in Jammu.

P. AND T. ApvisorYy COMMITTEE FOR
ORi1ssA
815. 8hri K. C. Jema: Will the Minis
ter of Communications be pleazed to
state:
(a) whether there is a State Advi-

sory Committee for Posts, Telegraphs
and Telephones in Orissa;

(b) it so, whether representatives of
every Postal Division in the State have
been taken in that Committee;

(c¢) ig the answer to part (b) above
be in the aflrmative, the names of
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the representatives and the Postal
Divisions they represent, and

(d) if the answer to p«rt (b) above
be in the negative, the reasons there-
for?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) There
is no single Advisory Committee for
Posts, Telegraphs and Telephones
conjointly for each State but there are
separate Committees for P, & T. in
each Circle, viz. the Regional P. & T.
Advisory Committee and the Tele-
phone Advisory Committee. There
are two such Committees functioning
in Orissa Circle,

(b) The representation on these
Committees is not based on Postal
Divisions but is for the Circle as a
whole. These represent the State
Government, Trade and Commercial
interests and Members of Parliament.

(c) In view of what has been
stated against (b) above, the question
does not arise.

(d) Does not arise.

NEw Roabps

616. Skri Dasaratha Deb: Will the
Minister of Transport be pleaseq to
state:

(a) the area of land requisitioned so
far in Dharwanagar for opening a new
road;

(b) the number of families who have
already been given compensation; and

(c) the number of those who have
still to get compensation?

The Deputy Minister of Railways
and Transpert (Shri Alagesan): (a) to
(¢). The information is being col-
lected and will be laid on the Table
of Lok Sabha in due course.

GUINEA-WoORM DISEASE
611 S Shri Bheckha Bhai:
' 1 Sbri P. L. Bargpal:
Will the Minister of Health be pleas-
ed to state:

(a) the number of persons suffering
from gulnea-worm in varlous States;
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(b) the names of the States 'which
are seriously affected; and

(c) the steps taken by Government
to prevent the spread of this disease?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Information asked for
is not available. A statement show-
ing the number of persons treated for
guinea-worm infection in the hospitals
and dispensaries of various States
from whom information has been
received is, however, laid on the Table
of the Sabha. [See Appendix IV, an-
nexure No. 19_.]

(b) The disease is prevalent in the
States of Bombay, Madras, Rajasthan,
Madhya Bharat, Madhya Pradesh,
Assam, Bihar, Orissa, Punjab, TUttar
Pradesh, West Bengal, Hyderabad, and
Coorg.

(c) Prevention and control of dis-
eases are primarily the responsibility
of the State Governments. The role
of the Central Government is to assist
and advise the State Governments and
also to promote research, Researches
on the evaluation of new remedies in
the treatment of guinea-worm were

" undertaken in Rajasthan under a grant

from the Indian Council of Medical
Research in 1853. A report on the
results obtained is awaited.

The Central Institute of Research in
the Indigenous Systems of Medicine,
Jamnagar, proposes to undertake, in
the very near future, an investigation
on guinea-worm in collaboration with
the Director, Ayurveda, Saurashtra.
Certain medicines which are stated to
be of value in the treatment of guinea-
worm will also be tested.

The National Water Supply and
Sanitation Schemes in rural and
urban areas which are being imple-
mented by the State Governments
with Central assistance will greatly
help to reduce the incidence of this
disease.

RAILWAY EMPLOYEEs

618. Shri Hem Ra): Will the Minister
of Rallways be pleased to state:

(a) the names of the stations where
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Compensatory and Hill Allowances are
paid to the Rallway employees of the
different grades on the Northern Rail-
way (Kangra Valley Section); and

(b) the main factors taken into consi-
deration while granting these allow-
ances?

. The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). There are only two Railway
stations namely Jogindarnagar and
Palampur, Punjab at which a compen-
satory allowance has been sanctioned
with effect from 15th April 1954 the
date when the line has been re-opened
for traffic.

This allowance has been sanctioned
on the consideration that a similar
concession is admissible to other Cen-
tral Government servants similarly
stationed.

PASSENGER AMENITIES

619, Shri K. C. Jena: Will the Minis-
ter of Railways be pleascd to state:

(a) the number of wait.ng-rooms,
cloak-rooms and goods sheds constrict-
ed in the stations in Orissa on the Eas-
tern Railway, during the period from
May, 1852 to the end of October, 1954;

(b) whether it has come to the
notice of Government that some im-
portant Railway Stations in Orissa do
not have such facilities causing thereby
considerable Inconvenience to passen-
gers; and

(c) if so, the time by which all such
stations will be provideq with waiting-
rooms, cloak-rooms and gooda-sheds?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
"~ Waiting Waiting Cloak Goods

Hlll?s Roo:f Rooms Sheds

T952-53 15 Nl  Nil  Nil

1953-54 3 I Nil 1
1954-55 o 3 Nil Nil
(up to

31-10-54)

(b) Yes, Sir. Any deficiency in res-
pect of these amenities is progressively
made up in consultation with the
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Passenger  Amenities = Committee.
Similar action is also taken in respect
of Goods Sheds by the Railway Ad-
ministration.

(c) It is not possible to indicate, for
this depends upon the availability of
the required funds and materials for
providing the necessary amenities at
all deficient stations,

PASSENGER AMENITIRS

620. Shri K. C. Jena: Will the Minis-
ter 'of Rallways be pleased to state:

(a) whether it is a fact that most of
the Railway Stations on the Eastern
Rallway in the State of Orissa do not
have Pani Pande (water supplier) for
supplying water to passengers;

(b) if so, the names of the stations
in the State not having Pani Pandes
and

(c) whether Government propose to
make some arrangement in this regard
on every Railway Station at least for
the summer season; and

(d) if so, when the proposal is going
to be given effect to?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No. There are permanent watermen
throughout the year at 37 stations in
Orissa. Temporary watermen were
also posted at 48 stations during the
last hot weather.

(b) The stations at which no water-
men worked even during the summer
were 53. Their names are as follows:—

1. Loknath Road.
Basta,
. Haldipada.
Khantapara.
. Bahanaga Bazar.
. Markona.
Bandpur.
. Manjuri Road.
Balikuda.
. Mancheswar,
. Retang.

©®NS o oew
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12. Kalpadar Road.
13. Tapang.

14. Malatipatpur.
15. Bhusandpur.

16. Chilka.

17. Humma.

18, Ganjam.

19. Jagannathpur.
20. Golanthra.

21. Bagdehi.

22. Dhutra.

23. Ib.

24, Lapanga.

25. Sason.

26. Lanjigarh Road.
27. Buramara.

28. Chandamata.
29. Banjiriposi.

30. Kanchinda.

31. Talbandh.

32. Singapore Road.
. Ambodala,

. Rupra Road.

. Muribahal.

. Harishankar Road.
Lakhna.

38. Nawapara Road.
39. Himgir.

40. Dharuadihi.

41. Garpos.

42. Sonakhan.

43. Quarry Siding.
44, Kuar Munda.
45, Kansbahal.

48, Jaraikela,

47. Onlajari.

48, Kuldika.

49, Badampahad.
50. Bisra.

51, Doikallu.

52. Bissamcuttack.
53. Gorumahisani,

wgees

(¢) and (d). As every year, the
question of appointment of watermen
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will be reviewed before the advent of
the summer season and temporary
watermen for the summer will be
posted at such stations as is consider-
ed necessary but not at all stations.

Sus PosT-OFFICES IN ORISSA

621, Shri K. C. Jena; Will the Minis-
ter of Communications be pleased to
state:

(a) the number of Sub-post offices
housed in rented houses in fhe State
of Orissa, district-wise;

{b) whether Government
constructing’ departmental
for those offices;

(¢) if so, the tima by which the con-
struction is likely to be taken up; and

(d) if the answer to part (b) above
be in the negative, the reasons there-
for?

propose
buildings

The Deputy Minister of Communica-
tions (Shrl Raj Bahadur): (a) Infor- .
mation is being collected and will be
placed on the Table of the Sabha in
due course.

(b) Departmental buildings will be
constructed as and when found neces-
sary.

(¢) Does not arise.
(d) Does not arise,

TeLBGRAPR FACILITIES

622. 8hri K. C. Jena: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that Govern-
ment propose to provide the post offices
at the Thana Headquarters with tele-
graph facilities; and

(b) if so, by what time Government
expect to provide these facllities?

The Deputy Minister of Communi-
cations (8hri Raj Bahadur): (a) Yes,
in States without Tehsils; places in-
volving very heavy outlay, would
however, be separately examined.

(b) The aim is to provide the faci-
lities within the next three years.
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TeLEPHONE BXCHANGES IN ORISSA

623. Shri K. C. Jena: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of telephone ex-
changes now functioning in Orissa:
and

(b) the number of such exchanges to
be established during the First Five
Year Plan in that State?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Seven.

(b) Nine during the rest of the First
Five Year Plan.

RaiLway EMPLOYEES

624. Shrt K. C. Jema: Wil the Minis-
ter of Raflways be pleased to state:

(a) the number of appontments
made In different cadres in the Eastern
Railway beginning from the 31st
March, 1052 to the end of October,
1054;

(b) the number of Scheduled Caste
candidates who applied for those posts;

(c) the number among them who
were selected for each cadre; and

(d) whether the quota fixed for them
was duly fillled up?

The Deputy Minister of Raillways
and Transport (SBhri Alagesan): (a) to
(d). The necessary information |is
being collected and will be laid on
the Table of the House in due course.

TICKETLESS TRAVELLING

625. Shri Bogawat: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it Is a fact that ticket-
less travelling has increased on the
Central Rallway ang that there is no
proper checking of tickets in the trains
as well as at the stations; snd

(b) i¢ so, what " steps Government
intend to take to remedy this state of
aftairs?
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No.

(b) While the position is that ticket-
less travelling has not increased on
the Central Railway as stated in
answer to part (a), the steps taken
to combat ticketless travelling have
not been relaxed and they are in fact
being intensified. They include:—

(1) Spot lighting of bad spote and
concentrating on them.

(ii) Special drives by the Travelling
Ticket Examiners attached to the
Headquarters and Divisions with the
assistance of Magistrates and Police
staff posted in Uttar Pradesh and
Bombay States. The question of intro-
ducing a simlar scheme in Hydera-
bad State and Vindhya Pradesh is
under examination with the State
Governments.

(iii) Posting of one Travelling
Ticket Examiner on every two coaches
on the Grand Trunk Express train
between Delhi and Bezwada as an
experimental measure.

(iv) Posting of a few Travelling
Ticket Examiners in plain clothes for
checking ticketless travel on the Bom-
bay Suburban Section,

(v) Steps to reduce possibilities of
trespass on rallway premises by pro-
viding fencings, railings, ete. within
the availability of funds at various
stations.
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CURE FOR LEPROSY

627. Shri Veeraswamy: Will  the
Minister of Health be pleased to state:

(a) whether it iz a fact that some
Ayurvedic and Siddha Vaids have
represented to Government that they
have invented some medicines which
can cure completely leprosy even in
its virulent form;

(b) if so, their number and the
names of the States to which they
belong; and

(c) the action taken on their repre-
sentation? :

The Minister of Health Rajkumari
Amrit Kaur): (a) Yes.

(b) One from Madras and one from
Andhra. .
(c) No action could be taken by

Government as the claims' were not
supported by reliable evidence. -
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CONTRACTOR(8)—
See “Railway Contractors”

CROP(S)— -
Question re—
Drought conditions in Bihar and
Orissa. 1037—39.
Floods. 1100-01.

a

Delhi.

DABHI, SHRI—
Question by—
Food austerity measures. 1088,
Remodelling of Dethi Railway
Station. 1043-¢4.

(ax9)
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DACOITY (IES)—
Question re—

Rail garion men dakaiti (i@;

- mfeat § wéai)1004.

DAS, SHRI S, N.—

Question by—
Food austerity measures. 1086.
Pahleja Ghat Station. (m
Wiz wur) 1090,
Symposium on Typhoon. 1101-02,

DAS, SHRI SARANGADHAR—
Question by— ,
Disposal of spare parts—C. T. O.
.1057-58.
Floods. 1100-01.

Question (Supplementary) by—
Drought conditions in Bihar and
Orissa. 1038,
National Highways.
Requirements of

1042,

1068,
insecticides.

DASARATHA DEB, SHRI—
Question by—

New roads., 1107,

DELHI—
Question re—
Coal traders' strike at ——,
95, )
Medico-social workers. 1086.
National Highways, 1067—(9,

DELHI RAILWAY STATION—

Question re—
Delhi Railway Station. 1002,
Remodelling of ——. 1043-44,

DELHI ROAD TRANSPORT—
Question re—
Staff cars. 1085-986.

DELHI TRANSPORT SERVICE—
Question re—
Loss on —— strike. 1083-84.
DEO, SHRI R. N, S—

Question by—

City compensatory allowances to

postal employees. 1089-90
Railway claims, 1088.
DHARWANAGAR—
Question re—
New roads, 1107,

1094-

DHUSIYA, SHRI

Question by—

Railway contractors, 1098-89,
DISEASE(S)—

Question re—

Cancer, 1064-66.

Guinea-Worm disease. 1107-08.
‘ Rinderpest. 1058-57.
DROUGHT—

Question re—

—— conditions in Bihar and

Orissa, 1037—39.

DWIVEDI, SHRI M, L. --
Question by—
Sanyukt Rashira Antarrashtriya
Bal ' Apat Nidhi sai prapt

sehayta. (sdqwr Ty werdiea

T gqrod fafe & sra |gar)
1078

B
EACHARAN, SHRI, I.—
Question by—
Railway employees,
EASTERN RAILWAY—
See “Railway, Eastern”,

ELECTRICITY—
Question re—
Electrification of
1100,

EXPENDITURE—
Question re—
Barwadih-Saranadih Rajl Link,
1079-80.
Development of flsheries. 1089-70
Master Committee, 1054.
Pahleja Ghat Station (g T W
éﬂq) 1090.
Postal arrangements for Kumbh
Mela and Kalyani Congress.
1088-89.
Rinderpest. 1056-5%,

Sheep breeding centres. 1086-67.
Telephone Exchange at Secunder-
abad. 1052-53.
Ujjain-Indore rail

(3 - T Tw)
EXPERT (S)—
Question re—

Cancer, 1064—66.
Light-house, 1049-30,

1104-02.

stations, 1089-

sampark.
10789,

(230)



INDEX TO DEBATES, PART I, TTH DECEMBER, 1954

EXPORT(S)—

Question re—
—— of rice, 1096.

F

FACTORY (IES)—

Question re—
Idle sugar —. 1079,

FERTILIZER(S)—
Question re—
Distribution of ———. 1062-83.
FILM(S)—

Question re—
Krishi sambandhi chalchitra.

(¥fe wre wwfer) 100,

FISHERY (IES)—

Question re—
Development of ——, 1068-70.

FIVE YEAR PLAN—

Question re—
Indian shipping. 1068-60.
Plant protection work. 1101,

Telephone exchanges in Orissa.

1113.

FIVE YEAR PLAN, SECOND—
Question re—
New railway lines. 1081,

New railway lines in Punjab,
1091,

FLOOD(S)—
Question re—
Floods, 1100-01,

FOOD AUSTERITY MEASURES—
Question re—
Food austerity ; measures. 1086,

FOODGRAIN (S)—

- Question re—
Jammu aur Kashmir ko khadi-
. @nmo ka bheja jana. @ a
T ® Wt w b s
* ' . y S I R

. pw

FOREIGN COUNTRY (IES)--

Question re—
Air agreements. 1086.
Export of rice. 1096.

FOREIGN EXPERT(S)—
See “Experts(s)”

FRUIT(S)—

Question re—
Survey of vegetable and —
resources, 1048-49,

FRUIT AND VEGETABLE DEVELOP-
MENT BOARD—
Question re—
Fruit and Vegetable Development
Board., 1047,

FUND(S)—
Question re—
Grant for roads. 1001.92,

Mica Mines Labour Welfare ——,
1044-45.

FUNGICIDES—

Question re—
Requirements of
1040—42.

insecticides.

G

GANPATI RAM, SHRI—
Question by—
Quarters for railway employees,
1103,

GIDWANI, SHRI—
Questioh by— .
Loan to Bharat Lines Limited.
1050-51,
Tea garden labourers. 1095,

GOVERNMENT EMPLOYEE(S)—
Question re—
Medical facilities for e, 10T1-
72,

GRANT(S)— "

Question re—
—— for roads. 1091-92,
Plant protection work. 1101.




LOK SABHA

GUINEA-WORM DISEASE—
Question re—
Guinea-Worm disease, 1107-08.
GURUPADASWAMY, SHRI M. S.—
Question by—
Baroda station. 1102-03,
GWALIOR AND NORTHERN INDIA
TRANSPORT—
Question re—
Staff cars. 1085-96,

HEM RAJ, SHRI—
Question by—
Railway employees. 1108-09,
Survey of wvegetable and fruit
resources. 1048-49,

HINDI—
- Question re—

Railway Board men Hindi. ({w
v & fph 1082.

HOSPITAL(S)—
Question re—
Guinea-Worm disease. 1107-08,
Medical facilities for Government
employees. 1071-73.

Mica Mines Labour Welfare Pund.

1044-45,

HUKAM SINGH, SARDAR—
Question by—
Indian Telephone
Limited, 1039-40,
Railway investments. 1090-91,

HYDERABAD POSTAL CIRCLE—
Question re—
Employees of ——, 1098-97.

IBRAHIM, SHRI—
Question by—
Light-house. 1048-50,

INDIAN AIRLINES CORPORATION—
. Gniestion rew=
Purchase of aircrafts. 1092-43,

INDIAN CENTRAL JUTE COM-
MITTEE— '
Question re— )

Indian Ceritral Tute -Committee,
" 1082-98.

Industries

INDIAN COUNCIL OF AGRICUL-
TURAL RESEARCH—

Question re— _
Dhan ki kheti men gavaishna

(s # @Y § naqorr) 1086-87.
Question re—
I‘ Dudharu pashu. (m “I) 1080,

INDIAN MEDICAL COUNCIL—

Question re—
Medical College, [Nagpur. 1060~
61,

INDIAN RAILWAYS ACT—

Question re—
Offences under ——, 1081-62,

INDIAN TELEPHONE INDUSTRIES
LIMITED—-
Question re—
Indian Telephone Industries Limit-
ed, 1039-40,

INDORE—
Question re—
Ujjain-Indore ail sampark
@Rl dr ameh 1079,

INDO-US. AIR AGREEMENT-—
See “Agreement(s)”.
INDUSTRY (IFS)—
Question re—
Indian Telephone —— Limited.
1030-40.

INSECTICIDES—
Question re—
Requirements of ——, 1040—42,
INVESTMENT(S)—
Question re—
Raflway —. 1090-91.
IQBAL SINGH, SARDAR—
Question by-=—
Light vessels. 1081.

JAMMU AND KASHMIR—
Question re—
Jammu aur Kashmir o khadi-
chne ka bhefe jams.,  (wey
¥redh wt wer=t wr st TR
1108,
Survey of vegetable and fruit re-
sources. 1048-49.
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JAPANESE METHOD OF RICE CUL-
TIVATION—

Question re—
Dhan ki khaeti ki Japuni padhati.

(a @t w1 st ot
1097.

JENA, SHRI K. C, —

Question by—
P. and T. Advisory Committee for
* Orlssa. 1106-07,
Passenger amenities,
1110—12,
Railway employees., 1113,
Sub Post-Offices in Orissa. 1112,
Telegraph facilities. 1112,
Telephone exchanges in Orissa.
1113,

JENA, SHRI NIRANJAN—
‘Question by—

Development of Posts and Tele-

graphs facilities, Orisa. 10868.

JOSHI, SHR KRISHNACHARYA—

Question by—
Own-your-own-exchange
10903,

JUTE—

Question re—

Indian Central ,—— Committee.
1082-83,

JUTE RETTING 'r.mn-—
Question re—
Jute retting tanks., 1087-88,
K

KALE, SHRIMATI A.—
Question (Bupplemeatary) by—
Offences under Indian Railways
_ Act, 1082,
KALYANI CONGRESS—
Question re—
Postal arrangements for Kumbh

1109-10,

scheme,

Mela and ——. 1088-89.
KARNI SINGHJI, BHRI—
Question by—

Bupply of bulls, 1047-48,

Question (Supplementary by—
Purchase of aircrafts. 1043,

KELAPPAN, SHRI—

Question {(Buppiementary) by—
Development of fisheries. 1070.

KOEL RIVER—
Question re—
Railway bridge over —. 1089,
KOSI PROJECT—
Question re—
Facilities for —— Area, 1105-06,
KUMBH MELA—

Question re—
Postal arrangements for —— and
Kalyani Congress, 1088-89.

~

L

LABOUR—

Question re—
Mica Mines —— Welfare Fund.
1044-45,

Strike at Calcutta Port, 1075—78,
Tea garden labourers. 1095,

LABOUR WELFARE FUND—
Question re—
Mica Mines ——, 1044-45,
LALLAGUDA WORKSHOP—

Question re—
Lallaguda Workshop. 1084-85

LAND—

Question re—
Dhan ki kheti ki japani padhati.
(=} wft wt It ot
1007,
New roads, 1107.

LAND REFORMS—

Quaestion re—
Cancellation of rent arreas in
Tripura, 1054-55,
Land referms. 1083,

LANGUAGE(S)—

Question re—
Krishi  sambandhi  chalchime.
opfw amdt wwier 1000.
LEPROSY—
Question re—
= Cure for —, 1118,
LIGHT-HOUSE—
Question re—
Light-house. 104088,

)
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LIGHT VESSELS—

Question re—
Light vessels.

LOAN(S)—

Question re—
Jammu aur Kashmir ko Rhadi-

anno ka bheja jana. (W& X
e §t  ErRT &7 g I

11086,
—— to Bharat Lines
1050-51,
LOSS—
Question re—
—— on D. T. S. strike,
M
MADHYA PRADESH—

Question re—
Offences under
Act. 1061-62,

MADRAS—
Question re—
Cure for Leprosy. 1116,
Medico-Social workers. 1086.
National Highways. 1067—69.
Pearal-oysters. 1051-52.

MAGISTRATE(S)—
Question re—
Offences under Indian Railways
Act. 1081-82,
MANIPUR— "
Question re—
Cancellation of rent arrears in

1081.

Limited.

1083-84.

Indian Railways

Tripura, 1054-55,
MANUFACTURE—
Question re—
Requirements of insecticides.
104043,

MARKETS FOREIGN—-

Question re—
Indian Telephone Industries Limit-
ed. 1039-40.

‘MASTER COMMITTEE—
Question re=—
Master Committee. 1054,1082.

MATERNITY AND CHILD WEL!'ARE
SERVICE—

Question re—
Sanyukt Rashtra Antarrashtriya
Bal Apat. Nndhi sai. prapt

sahayta. (§9FT TG IAIGT W&
save fafa & wor wgraen 1078,

MEDICAL COLLEGE, NAGPUR—

Question re—
Medical College, Na.gpur 1060-61

MEDICAL FACILITY (IES)—

_buestlon Te—
for Government employees.
1071-72,

MEDICIN PLANTS—

Question re—
Medicinal plants,

MEDICINE(S)—
Question re—

1073-74.

Cure for Leprosy. 1118,
MEDICU-SOCIAL WORKERS—

Question re—
Medico-Social workers. 10986.

MICA MINES I..ABOUR WELFARE
FUND—
Question re—
Mica Mines Labour
Fund. 1044-45.
MIDNAPUR—
Question re—
Class IV postal
1089,

MILCH CATTLE—
Question re—

Dudharu pashu. (TaT® )
1080. s

Welfaree

in ——

staft

MISHRA, SHRI BIBHUTI—
Question by—
Railgarion men daketi. (fwniyat
# widh 1098,

MISHRA, SHRI L. N.—

Question by—

Balwabazar and Narpatganj Tele-
graph Offices. 1068,

Facilities for Kosi Project Area,
1105-086,

Indian Central Jute Committee,
1082-83,

Jute retting tanks., 1087-88.

Question (Supplementary) by—

Distribution of fertilizers,

1063,
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MOGHALSARAI—
Question re—

Quarters for railway employees.

1103,
N

NAGPUR—
Question re—

Medical College,—. 1060-61.
NARPATGANJ—
Question re—
Balwabazar and —— Telegraph
Offices. 1066, 6

Question (Supplementary) by—

NATURAL HIGHWAYS—
Question re—

National Highways, 1087—#68,
NAYAR, SHRI V., P—
Q_uestion by—
Medical plants, 1073-74.
Requirements of  insecticides,
1040—42,

Question (Supplementary) by—
Development of fisheries, 1070
Question (Supplementary) by—
Pearl-oysters, 1052,
" Survey of vegetable and frult re-
North Eastern Railway—
NORTH EASTERN RAILWAY—
See "Railway, North Easteran”.
NORTHERN RAILWAY—
See “Railway, Northern”.

0

ORISSA—
Question re— .
Development of Posts and Tele-
graphs facilities, ——. 1069.
Drought conditions in Bihar and

—. 1037—39,
P. and T. Advisory Committee for
—, 11086-07.
Passenger amenities. 1110-11,
Sub Post-Offices in ——. 1112,
Telephone exchanges in ——, 1113,
Visit of Agricultural Technician to

‘1061,
OWN-YOUR-OWN-EXCHANGE
SCEHEME—

Question re—
Own-your-own-Exchange scheme.
1098. - ' :

P
PADDY—
Question re—

Dhan ki kheti ki japani padhati.

(arr %1 &t &7 st oz
1097, P
PEARL FISHERY (IES)—
Question by—
Pearl.-oysters. 1051-52,
PILOT(S)—

Question re—
Master Committee. 1082,
PLANT PROTECTION SCHEME-—
Question re—
Plant protection work. 1101.
PORT(S)—
Question re—
Strike at Calcutta—, 1075—78.
POST OFFICE(S)—

Question re—
1954-55 men dakghar.

& grewn
Sub —— in Orissa. 1112,
Telegraph facilities. 1112.

POSTAL ARRANGEMENTS—

Question re—
—- for Kumbh Mela and Kalyani
Congress, 1088-89,
POSTAL EMPLOYEE(IS)—
Question by—
Class IV postal staff in Midnapur.
1089,
Employees of Hyderabad Postal
Circle, 1096-97,
POSTS AND TELEGRAPHS—
Question re—
City compensatory allowances to
postal employées. 1089-90
Barwadh-Saranadih Rail Link
—— protection work., 1101,
Class IV postal staff in Midnapur,

PRUY-4Y

1089,

Development of —— facilities
Orissa. 1069,

Employees of Hyderabad Postal
Circle. 1096-97.

1954-85 men dakghar.
(teve-ew & TrerE)

-—— Advisory Committee for
Orissa, 1106-07,
Sub Post-Offices in Orissa. 1112,

. 'I‘eiqnph facilities., 1112,
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PRABHAKAR, SHRI NAVAL—

Question by—
Dhan ki kheti men gavaishna.
(ar7 1 &M F TEom)
1086-87.
Dudharu pashu.

(L& T
Krishi  sambandhi  chalchitra,
(piy @t gaten

1080.

PRODUCTION—
Question re—
Arecanut, 1081-82,
Indian Telephone Industries Limit-
ed, 1039-40,
Sugar — 1046-47.
PUBLIC CALL OFFICES—
Question re—
Public Call Offices, 1097-88,

PUNJAB—

Question re—
Distribution of {fertilizers, 1062-
63.
. New railway Hnes in ——, 1081-
1092,
Offences under Indian Rallways
Act. 1061-62,

PURCHASE—
Question re—
Indian shipping. 1058-80.
—— of aircrafts, 1042-43.

QUARTER(S)—

Question re—
—— for railway employees. 1103.

RADHA RAMAN, SHRI—

Question by—
Public Call Offices. 1097-88.

RAILWAY(S)—

Question re—
—— f{nvestments, 1000-91.
Ticketless 1118-14

RAILWAY ACCIDENT—
Question re—
Rallway accident. 1083-8§.
RAILWAY BOARD—

Question re—
Railway Board men Hindi,

ot oy & feeh

RAILWAY BRIDGE—

Question re—
—— over Koel, 1099,

RAILWAY CLAIMS—

Question re—
Railway claims. 1088.

1082,

RAILWAY CONTRACTORS—

Question re—
Railway contractors. 1008-99.

RAILWAY, EASTERN—

- Question re—
Elecirification of stations. 1089-
1100,

Passenger amenities, 1109-10,
Railway claims, 1088,

Railway employees, 1113,
RAILWAY EMPLOYEE(S)—

Question re—

Quarters for ———. 1103,
Railway Board men Hindi.
(Fod wie & Pph)
1082,

Railway employees. 1104-05,

1108-09, 1113,
Ticket ki janch karns wale karm-
Frwz &t aiw vt o wHud)
-1114—18,
RAILWAY GOODS TRAIN—
See “Railway Train(s)®
RAILWAY LINE(B)—

New ——., 1081,
New —— in Punjab. 1091-1092,
Uijain-Indors rail sampark.

Wiyl tw Tawh)

(826)
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RAILWAY, NORTH EASTERN—

Question re—
Pahleja Ghat Station.

(TEEsT O =) 1080,
Rallway contractors. 1088-99,
Raised platfcrms. 1003-94.

Ticket ki janch karne vale karme
chari

(Frwz 77 e w77 awt w3iam)
1114—186,
Use of alighment., 1093,
RAILWAY, NORTHERN—
Question re— .
Delhi Railway Station, 1092,
Railway employees. 1108-09,
Ticketless travelling. 1104,
RAILWAY PASSENGER AMENI-
TY(IES)—
Question re—

Passenger amenities.
1110-11,

RAILWAY PLATORM(S)—

Question re—
Raised platforms. 1093-94,

RAILWAY RECEIPT(S)—
Question re—
Rashedon ka diya jana.
(refiqt o Pyt aem)  1063-64.
RAILWAY SERVICE—

Question re— .
Report of the Committee on the
Integration of —— 1084,

RAILWAY SLEEPING BERTH(S)
Question re—

Sleeping accommodation in trains,
1074-75.

RAILWAY, SOUTHERN—

Question re—
Rallway accident. 1085-88.

Railway employees. 1104-05,

RAILWAY STATION(S)—
Question re—
Bareda Btation. 1103-03.

1109-10,

Coal traders strike at Delhi,

1004-95.

Delly ——, 1002,

Electrification of stations. 1099-
1100.

| RAILWAY STATION (S)—contd.

Question re—contd.

Pahleja Ghat Station.
(qEde U ') 1080,
Passenger amenities, 1109-10,

1110-11.
Railway contractors. 1088-99,

Remodelling of Delhi ——. 1048-
44,
RAILWAY TRAIN(S)—
Question re—
Railgarion men dakaiti

Famiyat & wodh) 1094,
Railway accident. 1085-88.
Sleeping accommodation in trains,
1074-175.
Use of alignment. 1093.

RAILWAY WORKB!QP—-
Question re— .
Coal traders’ strike at Delhi,
1094-95,

RAILWAY, WESTERN—
Question re—
Railway employees. 1108.
RAILWAY WORKSHOP—

Question re—
Lallaguda Workshop. 1084-85.

RAJASTHAN—
Question re—
Supply of bulls, 1047.48,

RAM SUBHAG SINGH, DR.—

Question by—
India-US, Alr Agreement. 1072
73.
Rinderpest. 1056-57.
Question (Supplementary) by—
Drought conditions in Bihar and
Orissa. 1039,
RAO, DR. RAMA—
Question by—
Medico-Bocial workers, 1088,
Question (Supplementary) by—
Development of fisheries, 1070,
Mica Mines Labour Welfare Fund.
1045,
Rinderpest. 1057,

RAO, SHRI T, B, VITTAL—
Question by—
Employees of Hyderabad Postal
Circle, 1096-87,
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RAO, SHRI T. B. VITTAL—contd.
Question by-—contd.
Lallaguda Workshop. 1084-85.
Telephoné Exchange at Secundera-
bad. 1052-53.
RECOMMENDATION(S)—
Question re—
Master Committee, 1054—1082,
New railway lines in Punjab. 1082,
Report of the Committee on the
Integration of Railway Service.
1084,
REDDI, SHRI RAMACHANDRA—

Question (Supplementary) by—

Disposal of spare parts—C.T.O,
1058,
Indian Telephone Industries
Limited, 1040,
REFINERIES—
Question re—
Sugar ——. 1087,
RENT— _
Cancellation of ——arrears in
Tripura. 1054-55. °
REPORT—

Question re—

Symposium on Typhoon. 1101-02
RESEARCH—
Question re—
Dhan xi kheti men gavaishna,

(e &t Wt 7 oredee)

1086-87.

Medicinal plants, 1073-74,

RICE—

Question re—
Dhan ki kheti' men gavaishna.

(qrr w wft & aredeom)

1086-87,
Export of ——, 1096,

RINDERPEST DISEASE—

Question re—-
Rinderpest. 1058-57.

ROAD(S)—
Question re—
Grant for ——, 100192,
New ——, 1107,

SAFIABAD—

Question re—
Telephone Exchange at Secunde-
rabad. 1052-53.

SAMANTA, SHRI S. C.—

_‘Questlon by—
National Highways. 1067—69.
Visit of agricultural technician to
Orissa. 1061,
Question (Supplementary) by—
Assam Rail Link. 1056.

SARANADIH—
Question re—
Barwadih —— Rall Link,
; 80,
SATYAWADI, DR.—
Question by— .
Jammu aur Kashmir
anno ka bheja jana

@ ol wreih st WO wr e

W) 11086,
Land reforms. 1083..
Sheep breeding ceatres,

SCHEDULED CASTES——
Question re—
Railway employees.
1113,
SCHEME(S)—
Question re—
New railway
1091,
Own-your-own-exchange 1093,
. Symposium on Typhoon. 1101-02.
sken
Question re—

Telephone Exchange
1052-53.

1079-

ko khadi-

1066-67.

1104-05.

lines in Punjab.

at

—_—

SHARMA, SHRI D. .C.—-
Question by—
Air agreements. 1086,
Delhi Railway Station.
Grant for roads, 1001-92

1092,

New rallway lines in Punjab.
1091-92,

Sleeping accommodation in trains.
1074-75. - :

Tourists visiting India, 1075-79.

(228)
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SHEEP BREEDING CENTRE(S)—

Question re—
Sheep Breeding centres. 1066-87.

SHIP(S)—

Question re—
Indian shipping. 1059-60.
Loan to Bharat Lineg Limited,

-1050-51..

SHIVANANJAPPA, SHRI—

Question (Supplementary) by—.
Distribution of fertilizers. 10863.

SINGH, SHRI L. JOGESWAR—

Question by—
Cancer. 1064—06.
SINGH, SHRI M, N,—

Question by—
Rasedon ka diya jana.

o e & feh

Rashedon ka diya jana.

@dtet w1 Prwr s 1063.64.

Ticket ki janch karne wale karm-

chari.
ae wHad)

1082,

Fewe B iw 574
1114—16,
SINHA, SHRI, A, P.—

Question by—
Drought conditions in Bihar
Orissa. 1037—39.

and

SINHA, SHRI G. P.—

Question by—
Barwadih-Saranadih Rail Link,

1079-80,
Railway bridge over Koel, 1099—

SINHA, SHRI JHULAN—

Question by—
Fruit and Vegetable Development
Board. 1047.
SINHA, SHRI NAGESHWAR PRA-
SAD—
Question (Supplementary) by—
Mica Mines Labour Welfare
Fund., 1045.

SINHA, SHRI R. N—

Question by—
Dhan ki kheti ki Japani padhati

(g %1 & w7 St gt
1087,

SINHA, SHRIMATI TARKESH-

WARI—

Question by—
Export of rice, 1096,

~ Master Committee. 1054,1082,
Sugar refineries, 1087.

Question (Supplementary) by—
India-U.S, Air Agreement, 1073
Purchase of aircrafts, 1043

SINHA, TH. JUGAL KISHORE--

Question by—

Plant protection work, 1101.

SOCIAL WORKER(S)—

Question Te—

Medico——. 1006.

SOUTHERN RAILWAY
See “Rallway, Southern”.

SPARE PARTS—

Question re—
Disposal of — C, T, O.

STAFF CARS—

Question re—
Staff Cars.

STATE(S)— .

1057-88,

1095.06

Question re—
Cure for leprosy,
Floods. 1100-01.
Food austerity measures. 1086.
Guinea-Worm disease, 1107-08,
New rallway lines., 1081,

P. and T. Advisory Committee for
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LOK SABHA

Tuesday, Tth December, 1954

The Lok Sabha met at Eleven of
the Clock

[MRg. Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-06 p.M.
BUSINESS OF THE HOUSE

Orper oF GovT. BusINESs FoR
REMAINING PART OF THE SESSION

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I would
like to inform the House that after
the passing of the Code of Criminal
Procedure (Amendment) Bill, Gov-
ernment business for the remaining
part of the session will be taken up
in the following order:—

1. The Hindu Minority & Guar-
dianship Bill.

2. The Preventive
{Amendment) Bill

3. The Tea (Second Amendment)

Detention

Bill.

4. The Indian Tariff (Third
Amendment) Bill.

5. The Industrial Disputes

(Amendment) Bill

6. The Prevention of Disqualifi-
cation (Amendment) Bill.

7. Resolution regarding Railway
Convention Committee’s Re-
port.

. 2044

8. Supplementary Demands
(General).

9. Supplementary Demands
(Andhra).

10. University Grants Commission

- Bill

11. Economic Policy Debate.

12. Debate on Progress Report of
the First Five Year Plan.

13. Debate on Scheduled Castes
Commissicner’s Report.

The House is aware of the alloca-
tion of time approved by it 'for the
various items mentioned by me ex-
cept for item Nos. 7 and 10, that is,
Resolution on Railway Convention
Committee’'s Report and University
Grants Commission Bill. The Busi-
ness Advisory Committee will be
moved shortly to allocate time for
these items.

Acrcording to the programme sub-
mitted by me the debate on Econo-
mic Policy will take place on Mon-
day, the 20th, and Tuesday, the 21st
December, and the debates on the
Progress Report and the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes on the
22nd, 23rd and 24th December.

—

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—contd.

Clause 22

Mr. Speaker: Before the House
resumes clause by clause considera-
tion of clauses 89 to 102 (excluding
clause 97) which was not concluded
vesterday, 1 will dispose of clause 22.
As the House is aware, Shri Pataskar
has moved his amendment No. 537
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[Mr, Speaker]

to this clause and there are four
amendments to this amendment
which the hon. Members may now
move, namely, amendments Nos, 541
by Shri V. G. Deshpande, 542 by
Shri Sadhan "Chandra Gupta and
Shri V. P. Nayar and 571 and 572 tzy
Shri K. S. Raghavachari.

The House will then dispose of the
remaining clauses of the Bill, name-
ly:—

(i) Clauses 89 to 102 excluding
clause 97 which has already
been adopted;

(ii) Clauses 103 to 116 and the

Schedule excluding clause
114 which has already been
adopted;

(iii} Clause 2 which has been
held over; and

(iv) bonse:;uential amendments,

As the House is dware, 35 hours
were allotted for the clause by
clause consideration of the Bill, out
of which 31 hours and 57 minutes
have so far been availed of and 3
hours and 3 minutes now remain.
This would mean that the second
reading of the Bill will conclude by
about 3-10 PM. or a few minutes
later.

Thereafter, the House will take up
the third reading of the Bill for
which 5 hours have been allotted.

Now, in view of this,allotment and
the time available, the discussion on
these amendments has necessarily to
be very short and it was also agreed
—if 1 mistake not—that it will be
short.

Shri  Venkataraman  (Tanjore):
Sir, in clause 114, 6nly the First
Schedule has been wvoted upon in
connection with clauses 25 and 97.
The other parts (b) and (c¢) of clause
114 should not be deemed to have
been voted upon because they relate
to an entirely different matter from
the 3 sections which are kept together.
Clause 25 deals with defamation.
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That was also what the Deputy-
Speaker ruled the other day when
this matter was brought.

Mr. Speaker: I will look into the
matter and whatever is not voted
upon will be placed before the
House.

Shri V. G. Deshpande (Guna): 1
beg to move:

That for the amendment moved
by Shri Hari Vinayak Pataskar print-
ed as No. 537, the following be sub-
stituted, namely:—

“Provided further that such
use of statement before the police
will not be taken into considera-
tion by the Magistrate while de-
ciding upon the question of re-
liability of the witness to the pre-
judice of the accused.”

Shri Sadhan
South-East):

Gupta (Caleutta—
I beg to move:

That in the amendment moved by
Shri Hari Vinayak Pataskar printed
as No. 537, add at the end:

“and no part of the evidence of
a prosecution witness which is
favourable 1o any accused per-
son shall be held to be discredit-
ed by reason of any omission in
such statement or of any incon-
sistency or discrepancy with the
evidence of such witness which
may be contained in such state-
ment.”

Shri Raghuvachari fPenukonda):
I beg to move: .

(1) That in.the amendment moved
by Shri Hari Vinayak Pataskar
printed as No. 537—

(i) a}ter “prosecution” insert “to
contradict the witness™; and

(ii) omit “as evidence™.

(2y That in the amendment moved
by Shri Hari Vinayak Pataskar print-
ed as No. 537, for “be used as evi-
dence” substitute “lead to any in-
ference™.
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Mr. Speaker: The amendments
are now before the House.

Shri Sadhan Gupta: I locked into
Shri Pataskar’s amendment, but I
do not think it serves any purpase.
Shri Pataskar seems to provide a
new proviso..:.....

The Minister in the Ministry of
Law (Shri Pataskar): After a
good deal of consideration and hav-
ing listened to the arguments on the
other side, 1 would prefer to with-
draw the amendment, which 1 had
moved last time, if the House so
permits.

Pandit Thakur Das Bhargava
(Gurgacn): When the aniendment
was moved by the hon. Shri Pataskar,
the Home Minister was pleased to
say that, though he is not opposed
to the amendment, it has got no
effect and the law stands where it
does in spite of the amendment.
There is no use in our discussing the
amendment when it is absolutely of
no use so far as Government is con-
cerned and we know it makes no
difference so far as the law is con-
cerned. .

Shri §. S. More (Sholapur): What-
ever interpretation the Home Minis-
ter might put on the amendment, it
is not relevant for the purpose of
withdrawing it. The Mover may
give us some reasons why he wishes
to withdraw it.

Mr. Speaker: We need. not dis-
cuss it at this stage. As I see, the
S_ftuation is that Shri Pataskar would
like to withdraw his amendment,
Wwhatever his reasons may be.

Shri N. C. Chatterjee (Hooghly):
May we know the reasons?

Mr. Speaker: If it is the pleasure
of the House to allow him to with-
dl:aw it, the amendment will be
withdrawn. If it is not the pleasure
of the House, then, of course, the
amendment will be discussed with
the amendments to thic amendment,
and qitimately, the House will either
vote it down or vote for it.
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Shri Pataskar: I would like to
ask the House to permit me to with-
draw the amendment.

Mr. Speaker: Let me first put it
to the vote cf the House without any
further deba.. on the question.

The question is:

“That leave be granted to with-
draw amendment No. 537 moved
by Shri Pataskar.”

Those in favour will say ‘Aye’.
Several Hon. Members: ‘Aye’

Mr. Speaker: Those against will
say ‘No'.
Several Hon. Members: ‘No’

Mr. Speaker: I am not able to
decide merely on voice as to whe-
ther the House voted for leave or
against leave being granted to with-
draw the amendment. I will put it
again.

Shri S. S. More: May | bring to
your notice that if permission for
withdrawal has to be given, it ought
to be unanimous?

Mr. Speaker: I am putting it as
a motion to the House actually.
Those in favour of the motion will
say ‘Aye'.

Several Hon, Members: ‘Aye’.

Those against wil!

Mr. Speaker:
say ‘No".

Several Hon. Members: ‘No'.

Mr. Speaker: The ‘Ayes’ have it.

An Hon, Member: The ‘Noes
have it.

Mr. Speaker: If a division is re-
quired, that time will be taken away
from the amount of 3 hours or so
allotted for the clauses. Let the bell
be rung.

[Mgr. DEPUTY-SPEAKER in the Chair.]

Shri Raghavachari: May I make a
submission, with vour permission,
Sir? Under the Rules of Procedure,
the provision is that the withdrawal
of the amendment cannot now be
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put to the House. My submission is
that 1 have myself moved two
amendments to that amendment.
Under Rule 124, unless my amend-
ments have been disposed of, the
question regarding leave to withdraw
the original amendment cannot be
put.

Shri K. K. Basu (Diamond Har-
bour): Withdraw the ruling.

Mr. Deputy-Speaker: What I find
is this. 1 do not want that the
House should divide on this small
issue whether leave ought to be
granted or not granted.

Shri S, S. More: It is not in ac-
cordance with the Rules.

Mr. Deputy-Speaker: Apart from
the Rules, we shall take up the
amendments to the amendment of
Shri Pataskar, and afterwards find
out whether the House is in favour
of Shri Pataskar’s amendment. It is
good that all hon. Members are here
so that they may watch the proceed-
ings. .

Shri Raghavachari: May [ submit
that there is another point? Just
before you occupied the Chair, the
Speaker was pleased to say, when we
raised an objection that the amend-
ment cannot be withdrawn even
if it is objected to by one Member,
that he would put it to the House
as a substantive motion. He has al-
ready given this ruling. [ am try-
ing to place before the House the
construction of Rule 124 and point
out that the ruling that the Speaker
gave that it will be put as a substan-
tive amendment.,........

Shri A, M. Thomas (Ernakulam):

He 1is blowing hot and c¢old in the
same breath?

Shri Raghavachari: What is

Mr. Deputy-Speaker: There is ab-
solutely no inconsistency. As point-
ed out in Rule 309, all that the
Speaker meant was that this amend-
wment of Shri Pataskar stood by it-
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self. Then, what he said was quite
in order. Rule 309 says:

“But, if any dissentient voice
be heard or a member rise to
continue the debate, the Speaker
shall forthwith put the motion.”

Assuming that Shri Pataskar’s
amendment stood by itself, it may
be treated as a motion, and if there
is even a single dissentient voice, tne
motion will be put to the House: not
the leave to withdraw, but the mo-
tion itself. That is what he meant.

Some Hon, Members: No, no.

Mr. Deputy-Speaker: Ultimately,
my opinion regarding the matter is
this, Can I ask any hon. Member
to decide for me? This is the inter-
pretation that I put wupon it. Al
that he wanted to say was, as soon
as there was opposition to leave being
granted,—there was not one dissen-
tient voice; at their top, there were
many dissentient voices—he thought
that the motion itself must be put
to the vote of the House. I now find
that the motion does not stand by
itself. There are a number of
amendments to that amendment.
This comes under the proviso. The
proviso is that if an amendment has
been proposed to a motion, the origi-
nal motion shall not be withdrawn
until the amendment has been dis-
posed of. Therefore, 1 will take up
amendment after amendment and
then put it to the vote of the House.
Hon. Members may continue to sit
in their places and take part in the
discussions.

Shri Raghavachari: There is an-
other point. When we have moved
amendments to that amendment, our
amendments cannot be put to the
House unless there has been a short
discussion about the matter which
the Speaker was pleased to say.
There will be. So without a discus-
sion of all the amendments, you can-
not put them to the House.

Mr. Deputy-Speaker: 1 shall allow
a short discussion. Now, Shri
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Pataskar's amendment, all the
amendments to that amendment and
the clause are before the House.

Shri Sadhan Gupta: As [ said,
the amendment of Shri Pataskar
without further amendment, does
not make any sense.

Shri Venkataraman: That is why
he is withdrawing it.

Shri Sadhan Gupta: What he
seeks to. provide is that the state-
ment to the police or any part
thercof which has been used for the
purpose of contradicting a witness,
will not be used as evidence against
the accused. It is not clear what
Shri Pataskar meant, [Evidence is
either substantive evidence, that is
to say, something to prove a fact or
corroborative evidence, which corro-
borates an evidence given to prove
a fact or to contradict such evidence.
When Shri Pataskar say it will not
be used as evidence, what does he
mean? Obviously, it cannot be used
as substantive evidence because a
police statement cannot be used as
substantive evidence under the Evi-
dence Act. It cannot be used as cor-
roborative evidence. The only other
point which remains is that it should
not be used as evidence to discredit
a witness against whom it is used.
That, 1 presume, was Shri Pataskar's
intention. But, that intention has
not been well expressed at all
Therefore, what I would suggest is
either that amendment No. 371 or
some similar amendment if there is
any to clause 22 should be accepted
or any amendment to Shri Pataskar’s
amendment should be accepted,
which specifically provides that
these police statements should not be
used to diseredit the witness whose
evidence goes in favour of the aec-
cused. That is why I have suggested
an amendment to Shri Pataskars
amendment, which is No. 542. What
I propose is to add at the end of
the amendment these words:

“and no part of the evidence
of a prosecution witness which is
favourable to any accused per-
Son  shall be held to be discredit-
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ed by reason of any omission in
such statement or of any inconsis-
tency or diserepancy with the
evidence of such witness which
may be contained in such state-
ment."”

That part of it is explained by say-
ing that it will not be used as evi-
dence to discredit the prosecution
witness in respect of that part of
his evidence which is favourable to
the accused. Why a prosecution
witness should not be discredited by
the police statement, I have submit-
ted and others have submitted over
and over again and so I need not
repeat all that. I submit that this-
is only a fair course to the accused.
This is the only amendment, Or,
there may be similar amendments. I
do not object to the acceptance of any
similar amendment. But, this is the
only kind of gmendment which would
make sense out of Shri Pataskar’s
amendment.

Shri Raghavachari: I have only
moved two amendments.

Mr. Deputy-Speaker: The House
is now debating clause 22, and the
amendments relating thereto, and
Shri Pataskar’s amendment and the
amendments tc that amendment.

Shri Raghavachari: I Fave sub-
mitted all that I had to say about
other matters. About the particular
amendment of Shri Pataskar, I have
given two amendments to make it
clear because he said that no part
of such evidence shall be allowed as
evidence against the accused. His
amendment relates to some part of
the diary statement coming in cross
examination and some other part in
re-examination. I only wanted to
make the matter clear as to what it
is that should not be allowed as
evidence. Ts it that which has beea
used by the prosecution in craoss exami-
nation or even in re-examinsation. All
he®has said is, by the prosecution,
Therefore, I wanted to make it clear.
There is no need to claborate the argu. -
ments in this regard. Thgt is all
have to say.
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Mr. Deputy-Speaker: Does the
tion. Minister want to say anything
on these amendments?

The Minister of Home Affairs and
States (Dr. Katju): Yes. The House
will Temember that there are two
points to be considered. In every
trial, ecriminal or civil, one question
before the Court is: Is this witness
reliable? The second question is: is
this evidence on any particular point,
the whole of it or part of it, admissi-
ble against the opposite party? In a
criminal case, the question always
arises: i this evidence admissible
against the accused? Secondly, is
the man who is giving the evidence
worthy of credit?

Now, a prosecution witness is exa-
mined by the police. His statement
is recorded in what I call always the
diary. It is the diary statement. He
comes before the Court, gives evi-
dence on oath as the prosecution
witness. The Code provides already
that if his evidence is in any way
contrary or materially differs from
the statement as recorded in the
diary, then it is open to the defence
to contradict him by that in order
to persuade the Court to hold that
the witness is not a reliable wit-
ness. And the diary statement never
becomes evidence in the case. It is
the witness's credibility that is ques-
tioned. Of course, the object of the
defence is to show that the state-
ment which the witness is making
on oath should not be believed, but
the statement which he made before
the Police was much more reliable.
It does not matter to me whether it
is reliable or not reliable, but the
statement which he has made on oath
is not to be depended upon. Similarly,
when this witness says something in
favour of the accused and the prose-
cution succeeds in satisfying the
Magistrate or the Bessions Judge
that the witness has been bought
over, has been won over and has
become hostile to the prosecftion,
then, in order to induce the Court
to hold that the witness is not a re-
liable witness, is not a dependable
witness, is not a truthful witness.
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according to the proposal in the Bill,
the Court may grant leave to the,
prosecuting counsel to contradict the
witne:s by the diary statement. But,
by this process, the diary statement
does not become evidence against
the accused. The witness is demo-
lished either in whole or in part. It
may be only a sentence, but in no
way does the diary statement become
admissible against the accused.

Now, I suggest reipectfully that
the only thing that we are concern-
ed with here is that in no ecircum-
stance should the prosecution be able
to bring a diary statement as sub-
stantive evidence in the case. I en-
tirely agree that the diary statement
should not be used for that purpose,
can never be used for that purpose.
Even a 164 statement is not evidence
against the accused, and what more
is required? I submit that to place
any restriction on the Court as to
whether a witness should or should
not be believed would be very im-
proper. That is a matter entirely
within the discretion of the Court.
The witness is there. His demeanour
is there, the way in which he gives
evidence. The learned Judge will
have to record that the diary state-
ment is the correct statement and
then draw his conclusion. When the
witness, at the instance of the prose-
cution is confronted with the diary
statement, it will be for him to say
whether he made that statement be-
fore the police or not. If he does
admit it and says: “Yes, [ said so
to the police, but I am saying some-
thing different today,” then the
Court will azk him what is the rea-
son, and then it will have to enquire
into it. If, on the other hand, the
witness says: “I never said any such
thing to the police”, because he has
not signed the statement and it has
not been read over to him, then it
will be for the police to prove by
producing the Inspector, the man
who made the diary statement, and
he will come forward and say: *“Yes
the witness did say so”, and then, if“
will be for the learned Magisirate or
the learned judge to bold which ame
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was speaking the truth, whether the
witness was speaking the truth, or
whether the man who recorded the
diary statement was speaking the
truth. I respectfully submit that for
the House to take any step, to enact
any law which will throw any bur-
den or cast ony restriction upon the
fullest exercise of the discretion and
the liberty of any Courttocometoa
conclusion -upon the reliability or
otherwise of a witne:s would be very
improper. and would be contray to
all notions of justice.

That is all that 1 have to say, and
I submit, therefore, that the amend-
ments to the amendment which have
been moved, in so far as they say in
somany words that it isnot to be
used for the purpose of discrediting
the witness, will destroy the very
object of the procedure.

Shri Bhagwat Jha Azad (Purpea
cum Santal’ Parganas): Could I get
one que:stion answered by the hon.
Minister? Then we will agree with
him. What is the guarantee or the
safety against the police exercising
pressure or by torture getting some-
thing which the witness does not
want to depose when he comes to
the police to give evidence, and then
contradict him in fthe Court and pin
him down?

Dr. EKatju: My hon. friend has
done me little justicee. When the
witness is confronted before the
Court, it will be open to him to say
either “I never made that statement
before the police”, or, “I made the
statement, but it was under torture”,
or that it was simply extorted out
of him, and then there will be an
enquiry before the Magistrate as to
whether the witness was telling the
truth or not. Please vess

Shri S, §. More: How .can there
be any enquiry?

Shri Raghavachari: Where is there
any enquiry?

Shri Bhagwat Jha Azad: What is

the necessity for this improvement
then?
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Mr. Deputy-Speaker: The hon.
Member put a question. He must
wait for an answer. He cannot go
on cross-examining.

Shri Bhagwat Jha Azad: I am
not satisfied.

Mr. Deputy-Speaker: If he is not
satisfied, he iz not satisfied.

Dr. Katju: 1f witness admits hav-
ing made that statement freely ~and
voluntarily, no question arises and
he will have to explain away the
difference between the two, but if
the witness has been bought over,
made that statement, or he made
that statement under torture, then it
will be the bounden duty of the
police officer to come into the wit-
ness box and to swear that the wit-
nes: made that statement, and then
it will be open to the defence to
cross-examine him to his heart’s con-
tent. And I must repeat once again
that we are saying this about the
diary statement—for the purposes of
cross-examination by the defence, the
diary statement is supposed to be a
very valuable document, a truthful
document, but when it comes to the
question of its being utilised when
the 'witness has been bought over, .
there is objection. Because, please
remember if there is the possibility
of a witness being tortured or a
statement being put in his mouth,
there is also the great possibility
these days—it Is a common experi-
ence—of witnesses being bought over
deliberately either by money or by
pressurg or by anything, and we are
here to see to it that justice is done.

Shri Bhagwat Jha Azad: Even now
he is open to be bought over.

Mr. Deputy-Speaker: Order, order.
We cannot go on having a discussion.

The question is:

That for the amendment moved by
Shri Hari Vinayak Pataskar printed
as No. 537, the following be substi-
tuted, namely:

“Provided further that such
use of statement before the police
will not be taken into considera-
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tion by the Magistrate while de-
ciding upon the question of re-
liability of the witness to the
prejudice of the accused.”

The motion was negatived,

Mr. Deputy-Speaker: The question
is:

That in the amendment moved by
Shri Hari Vinayak Pataskar printed
as No. 537,add at the end:

“and no part of the evidence of
a prosecution witness which is
favourable to any accused per-
son shall be held to be discredit-
ed by reason of any omission in
such statement or of any inconsis-
{ency or discrepancy with the ovi.
dence of such witness which may
be conlained in such statement.”

‘The motion was negatived,

Mr. Deputy-Speaker: The ques-
tion is:

That in the amendment moved by
Shri Hari Vinayak Pataskar printed
as No. 537—

(i) after “prosecution” insert “to
contradict the witness”; and
(ii) omit “as evidence",

The motion was negatived,

Mr. Depuiy-Speaker: The
tion is:

That in the amendment moved by
Shr1 Hari Vinayak Patasker printed
as No. 537, for “be used as evidence”
substitute “lead to any inference”,

ques-

The motion was negatived
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Mr. Deputy-Speaker: The ques-
tion is:

In page 6, after line 17, add:

“Provided further that the
statement or any part thereof so
used by the prosecution shall not
be used as evidence against the
actused.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 22 . ."

Shri Dabhi (Kaira North): There
are amendments,

Mr, Deputy-Speaker: Have any
amendmenis been carried to clause
22? No, All other amendments to
clause 22 moved earlier are not being
pressed,

Shri Venkataraman: Except Shri
Pataskar’'s amendment and amend-
ments to that, all amendments have
been disposed of by the House.

The Deputy Minister of Home
Affairs (Shri Datar): They have all
been thrown out.

Mr. Deputy-Speaker: That is what
I wanted to know—whether I should
put the clause as it is or put it as
amended.

The question is:

“That clause 22 stand part of
the Bill”

The Lok Sabha Divided: Ayes 132, Noes 39.

AYES

[Division No, 5] [12-40 P.M,
Abdullabhai, Mulls Balasubramaniam, Shri Chands, Shri Anil K.
Achal Singh Seth Barman, Shri Chandsk, Shri
Agarawal, Shri H, L. Barupal, Shei P. L. Charak, Th. Lakshman Singh
agrawl, Shei M, L. Basappa, Shri Chaturvedi, Shri
Aksrpuri, Sardar Bhagat, ShriB. R. Chavda, Shri
Als gesan, Shri Bhutt, Shri C, Chinaria, Shri
Anckar, Shri Birbal Singh, Shri Choudhuri, Shri M. Shaffes
Anseri, Dr. Bagawat, Shri Das, Shri K. ¥.
Astbana, Shr Borkar, ShriN. A, Das, Shri Ram Dhani
Azad Maulana Brajeshwar Prassd, Shri Datar, Shri
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Desai, Shri K. N.
Deshpande, Shri G. H.
Dholakia, Shri
Dhulekar, Shri
Dhusiya, Shri

Dube, Shri Mulchand
Dube, Shri U. 8.
Dwiwvedi, Shri D. P.
Eacharan, Shri L.
Blayaperumal, Shri
Gandhl, Shri Feroz-
Guandhi, Shri V. B,
‘Ghose, Shri 5. M.
“Gupts, Shri Badshah
Hasda, Shri

Hazariks, Shri J. N.
Hembrom Shri
Ibrahim, Shri

Jajware, Shri

Jangde, Shri

Javashri, Shrimati
Jogendra Singh, Sardar
Joshi, Shri Jethalal
Joshi, Shei M. D.
Joshi, Shrimati Subhadra
Kakkan, Shri

Kale, Shrimati A,
Kasliwal, Shri

Katju, Dr.
Keshavaiengar, Shri
Krishnappa, Shri M. V.
Lakshmayya, Shri
Lallaniji, Shri

Laskar, Shri

Achalu, Shri

Amjad Ali, Shri

Bagdi, Shri Madan Lai
Banerjee, Shri

Basy, Shri K, K.

Biren Dutt, Shri
Boovaraghasamy, Shri
Chakravartty, Shrimati Renn
Chatterjea, Shri Tushar
Chatterjee, Shri W, C.
Chaudhuri, Shri T. K.
Chowdhury, Shri N, B.
Das, Shri Sarangadhar

WA

Clause 22 was added to the Bill.

Clauses 89 to 102 (excluding clause
97) and New clause 93A.

Mr, Deputy-Speaker: We will now
take up further discussion on the
group, of clauses from 89 to 102. Mr.

was in  possession of the
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4-ctan Ram, Shri
Madish Gowda, Shri
Mahodaya, Shri
Malaviya, Shri K. D.
Malliah, Shri U. 5.
Malvie, Shri B. N,
Malviva, Pandit C. N.
Mehta, Shri Balwant Sinhs
Mehta, Shri B. G.
Minimats, Shrimati
Mishra, Shri Bibhuti
Mishea, Shri M. P,
Misra, Shri R. D.
Morarks, Shri

More, Shri K. L.
Mudaliar, Shri C. R.
Musafic, Gimni G. S.
Narasimhan, Shri C. R.
Nehru, Shrimati Uma
Palchoudbury, Shrimati Ila
Parikh, Shri 5. G.
Pataskar, Shei

Patel, Shri B. K.

Patel, Shrimati Maniben
Radha Raman, Shri
Raghubir Sahai, Shri
Raghubir Singh, Ch.
Ram Das, Shri
Ramanands 'ﬁ‘r:lln. Swami
Rane, Shri

Ragjit Singh, Shri

Raut, Shri Bhela

Roy, Shri Bishwa Nath
Ssksena, Shri Mohanlal

NOES

Gadilingana Gowd, Shri
Gidwanl, Shri

Gopalan, Shri A. K.

Gupta, Shri Sadban
Gurupadaswamy, Shri M. S.
Hukam Singh, Sardar
Kelappan, Shri

Krigalani, Shrimati Sucheta
Majhi, Shri Chaiten
Mascarene, Kumaeri Annie
Mehts, Shri Ascka

More, Shri 5. 5.

Mukerjee, Shri H. N.

The miotion was adopted.

House yesterday. He will
his speech now.
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Shahnawaz Khsn, Shri

Shatma, Pandit Balkrishna

Sharm Pandit K, C,

Sharma, ShriD. C.

Sharma, ShriR. C.

Shivananjappa, Shri

Singh, Shri D, N,

Singh, Shri Babunath

Singh, Shri H. p,

Siogh, Shri L. Jogeswar

Singh Shri M, N,

Singh, Shri T. N,

Sinha, Shei A, P,

Siaha, Shri K. p.

Sinha, Sbri Satys Narayan

Sinha, Shri Satyendry MNarayan
Shri

Sundar Lal, Shri

Swaminadhan, Shrirati Ammy

Telkikar, Shri

Thiowmnaia p, Shri

Tiwari, Pandit B, L.,

Upadhyay, Pandit Munishwar Dant

Upadhyay..Shri Shiva Dayal

Vaishnav, Shri H. G.

Vaishya, Shri M, B,

Venkatarsman, Shri

Vijays Lakshmi, Shriraati

Vishwanath Prasad, Shri

Wilson, Shri J. N.

Nayar, Shri V. P.
Pandey, Di. Nutabar
Reghavachari, Shri
Ramnarayan Singh, Baby
Randaman Singh, Shri
Rao, Dr. Rama

Rao, Shri Gopala
Rao, Shri K. §.

Rao, Shri T. B. Vittal
Rarmi, Shri 5. K.
Shakuntala, Shrimati
Trivedi, Shri U. M.
Verma, Shri Ramii

continue

Before that, 1 have to announce

the list of various amendments that
have been sought to be moved and
chits with respect to which have
been handed at

the Table. Hon,
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Members may now move these
amendments, subject to their admis-
cibility.

New Clause B9A: 521, 643,

Clause 90: 528, 529. 530. 630. 631,
- 632, 633.

Shri Parman (North Bengal—He-
s:rved—Sch. Castes): Sir, I have given
notice of an amendment to clause
90, No. 659 just now and I suppose
it is acceptable to Government,

Mr. Deputy-Speaker: Yes, that will
be included.

Clause 90: 659 also.

Clause 91: 531.

Clause 93: 334, 634, 532, 335 and
647,

New Clause 93A: 336 and 635,
Clause 94: 636, 463, 533, 569, 3570
and 534,
Clause 96: 464
Clause 100: 638.
There are no other amendments.
New Clause 89A
Shri Sadhan Gupta: I beg to move:
In page 24, after line 42, insert:
“B9A. Amendment of section
478, Act V of 1898,—In sub-sec-
tion (2) of section 478 of the
principal Act, for the word and
letters ‘Chapter XVIII' the words

and figures ‘Section 208 to Sec-
tion 220" shall be substituted.”

Shri Sadhan Gupta: I beg fo move:

That in the amendment moved by
me and printed as No. 521, after
“Section 220” insert “inclusive”.

Clause 30

Shri R. D. Misra
Distt): I beg to move:

In page 25, lines 4 to 8, for “and
that, for the eradication of the evils
of perjury and fabrication of false
evidence and in the interests of
justice, it is expedient that such wit-

(Bulandshahr
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ness should be prosecuted for the
offence which appears to have been
committed by him” substitute *and
has thereby committed an offence
punishable under sections 193, 134 or
195 of the Indian Penal Code (Act
XLV of 1860)".

Pandit Thakur Das Bhargava: 1
beg to move:

(1) In page 25, lines 4 to 6, omit
“for the ertndication of the evils of
perjury and fabrication of false evi-

. dence and”

(2) In page 25, after line 24, add:

“(IA) An appeal shall be from
the order passed under sub-sec-
tion (1) to the Court to which
appeal would ordinarily have
been made in the case in which
such proceedings are taken at
the instance of the perSon aggri-
eved by such order.”

Shri R. D. Misra: I beg to move:

In page 25, omit lines 27 and 28.

Pandit Thakur Das Bhargava:
beg to move:

(1) In page 25, omit lines 27
and 28.

(2) In page 25, omit lines 29 to

-

39
Shri R. D. Misra: I beg to move:

In page 25, line 30, after “preferred”
insert:
“by any person aggrieved by
the judgment or final order of
the Court™

Shri Barman: [ beg to move:

Fa page 25, line 11, for “shall, with-
out making any further inguiry” subs-
titute “may, if it so thinks fit, after
giving the witness an opportunity of
being heard.”

Clause 91
Shri B. D. Misra: [ beg to move:

In page 26, for lines 14 to 21 substi-
tute:

“punished for the offence, the
Court may make a complaint
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under section 476 thereof in writ-
ing signed by the presiding officer
of the Court and forward the
same to a Magistrate of the firm
class having jurisdiction, after
giving an opportunity of show-
ing cause why he should not be
prosecuted and punished for such
an offence.”.

Clause 93

Shri M. L. Agrawal (Pilibhit Distt.
cum Barielly Distt.-East): I beg to
moye:

In page 26, line 28, for “five hundred
rupees” substitute “one hundred and
fifty rupees”.

Pandit Thakur Das Bhargava: 1
beg to move:

In page 26, line 28, for “five hundred
rupees” substitute “three  hundred
rupees™,

Shri R. D. Misra: I beg to move:

In page 26, line 28, for “five hundred
rupees” substitute “five hundred rupees
but in no case exceeding fifty percent.
of the monthly income of the husband”.

Shri M. L. Agrawal: I beg to move:
In page 26, line 28, add at the end:

‘and the words “in the whole”
shall be omitted’.

Shri R. D. Misra: [ beg to move:
In page 26, line 28, add at the end:

‘and the following proviso shall
be added, namely:—

“Provided that any person ag-
grieved by an order passed
under Sub-section (1) may ap-
peal to the Court of Sessions.”’

New Clause 53A
Shri M. L. Agrawal: I beg to move:
In page 26, after line 28, insert:

‘93A. Amendment of section
489, Act V of 1898.—In sub-sec-
tion (1) of section 489 of the
principal Act, for the words
“one hundred rupees in the whole
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be not exceeded” the words “one
hundred and fifty rupees be not
exceeded” shall be substituted

Pandit Thakur Das Bhargava: [
beg to move:

In page 26, after line 28, insert:

‘93A. Amendment of section
496, Act V of 1898—In section
496 of the principal Act, for the
words “other than a perSon ac-
cused of a non-bailable offence”
the words “is accused of, com-
plained of or suspected of- any
bailable offence or"” shall be sub-
stituted.’

Clause 94

Pandit Thakur Das Bhargava: I
beg to move:

in page 26, line 31, after “in sub-
section (1)" insert:

“(i) for the words “When any
person accused of any non-bail-
able offence” the words “When
any person is accused of, com-
plained of or suspected of any
non-bailable offence or” shall be
substituted;

(ii) after the words “before a
Court” the words “as being ac-
cused of, complained of or sus-
pected of any such offence”
shall be inserted; and (iii)".

Shri U. M. Trivedi -(Chittor): I
beg to move:

In page 26, line 32, add at the end:

‘and after the proviso the fol-
lowing. further proviso shall be
inserted, namely:—

“Provided further that when
any person either by himself or
through a pleader appears before
a court and makes a statement
on oath that he has been accused
of a non-bailable and/or cogniz-
able offence and desires to stand
his trial in a court having juris-
diction to try such offence and is
prepared to furnish bail to the
satisfaction of the court for his
appearance in anv court of law
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if and when so required to atiend
the court may if the offence does
not relate to one under section
302 of the Indian Penal Code
1860 (Act XLV of 1860) admit
him to bail and thereupon such
person shall be deemed to be on
bail for the purposes of this Act
and with relation to the accusa-
tion for which a prosecution
may be launched thereafter.”.

Shri R. D. Misra: 1 beg to move:

In page 26, line 36, after “offence”
insert “excepting the offences of rob-
bery and dacoity punishment under
sections 392, 393, 394 and 401 of the
Indian Penal Code (Act XLV of 1860)".

Shri Sadhan Gupta: 1 beg to move:

(1) In page 26, lines 37 and 38, for
“from the first date fixed for taking
evidence in the case” substitute:

“from the date on which such
person was first arrested”

+(2) In page 26, line 39, for “the
whole” substitute “any part”.

Shri R. D. Misra: 1 beg to move:
In page 26, line 41, add at the end:

“In every such case which is
not concluded within a period of
sixty days the Magistrate shall
forward his explanation to the
State Government through the
Distriet Magistrate for not con-
cluding the trial within the
period prescribed.”.

Clause 9% -~
Shri U. M. Trivedi: I beg to move:
In page 27, line 8, add at the end:

“but such enquiries shall not
be left in the hands of ministeri-
al officers and no officer of the
police force shall be asked to
conduct such enguiry, and the
Magistrate shall always accept
the affidavits in proof of the facts
contained therein if an advocate
of the court of not less than

- amendments are
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seven years' standing certifies
to the correction thereof.”.

Clause 100
Shri Sadhan Gupta: T beg to move:
In page 27, line 43, edd at the end:

“in which such affidavit is affir-
med or sworn”.

Mr. Deputy-Speaker: All these
now before the
House.

Shri U. M. Trivedi: At the close
of the day yesterday, the hon, Home
Minister suggested that by my amend-
ment, I was bringing down the noble
profession of the advocates. I do not
know from where he heard what
I spoke or from where he read what
I had spoken. 1 had only suggested
that an advocate of seven years’
standing may certify if he knows
about it to the correctness of the
affidavit, not that he will verify the
affidavit, not that he will swear the
affidavit, not that he will give any
evidence on the affidavit. However,
the position is only this much. So
far as I am concerned, the harass-
ment to the person by the police
should not be there. Even as late as
15 Cal. 455, the Courts had laid down
that leaving the decision as to the
sufficiency of bail to the police is en-
tirely illegal. The same thing holds
good today. Making enquiries from
the police and handing over the prey
to the police to prey very well upon
that vietim is wrong. My suggestion
was, therefore, only this that the
Court must be enjoyed upon to make
an independent enquiry and an en-
quiry from respectable persons as
to the sufficiency of the bail instead
of giving it over to some ministerial
officer to carry on that enguiry or
leave it to the police to make en=
quiries and earry on the harassment
further. That was the object with
which I had spoken.

I do not want to take much time ot
the House. I had already spoken on the
question of anticipatory bail. But, 1
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heard some whisper going on that the
hon. Minister wanted to accept
some amendment on this question
of anticipatory bail. It would be a
very wise thing if he were to agree
to this., The word ‘appear’ as laid
down in section 497 as it stands to
day, namely,

" “When any person accused of
any non-bailable offence is arrest-
ed or detained without warrant by
an officer in charge of a police-
station, or appears or is brought
before a Court, he may be re-
leased on bail,...."

has been properly interpreted to
mean an appearance through an ad-
vocgte also. It should not be insist-
ed upon that the meaning of this
word ‘appear’ should be whittied down
to the extent that he should appear
in person. At various other places,
wherever the presence of the accus-
ed or the presence of the witness in
person is insisted upon, the words
used are ‘appear in persons’. It is
very clear. But, where the words ‘in
person’ do not appear, to insist upon
it and say that he should appear in
person is, I say, hardship which he
wants to perpetuate, It would be
in the fitness of things to add a
few words or make a proviso as [
have suggested to indicate that we
are not agreeable to the interpreta-
tion ‘which has been put upon by the
East Punjab High Court that there
must be appearance in person. I
think that a provision for anticipa-
-tory bail would be welcome to those
who are made to run from one
place to another. Not only that, we
have seen that where the question
of political offence is concerned,
where the question is only breaking
of the law under section 144 and
the man is willing to go to court,
the police sees to it that he does not
surrender under any circumstance
and that he falls into their clutches to
be humiliateg and subjected to all sorts
of atrocities. Under these circum-
stances, it is quite proper that an
dppearance through the pleader
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should be made and that it should be
provided for.

Shri Raghavachari: I only wish to
offer a few comments on clause 90.
This clause refers to the cases of
false evidence, and a new provision
is proposed now. This is, no doubt,
intended to discourage perjury and
the Home Minister fondly believes.
that this procedure will really dis-
courage perjury. Before we can
agree or disagree whether this pur-
pose will be achieved or not, we
must see why this perjury is com-
mitted. It cannot disappear . mere-
ly at the threat of this clause being
enforced. This provision, as I have
already submitted, is not likely to
‘root out perjury which is rampant.
This is based upon other considera-
tions. It may be that the man is ser-
ving his party or his group. It may
be his desire for money. It may be
his desire to succumb to influences
and certainly those cases will not be
either discouraged or prevented by
this procedure.

The next thing I wish to urge is
that these powers which are given
to the Court, if compared with the
existing procedure, serve very little
purpose. It was clearly pointed out
by hon. Pandit Thakur Das Bhar-
gava yesterday that the question of
‘his expeditious way of dealing with
the man who has committed the
offence does not materialise at all,
and the purpose is not achieved at all.
What happens then? Farmerly,
there used to be am enquiry under
section 476 and then an appeal and
then some proceedings against the
man were taken after a finding was
reached by the Court sending it up
for prosecution. But now, even the pro-
cedure contemplated says that wnen
there is an appeal against the original
matter, the matter will again lie over
and you know the present provision
is to cover also civil cases. When
proceedings are launched against the
witness of a particular party—it may
be one side or the other—who has
come to the Court to support, and
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then if the witness gives false evi-
dence and thus exposes his neck, do
you think that there will not be an
appeal against that decision? Even
if there is no substance, I am sure
an appeal will be filed and we know
the ways of the Court: it takes
months, and if it is the civil Court,
years. Therefore, this expeditious
procedure anticipated to prevent this
perjury, as I said, will not be reali-
sed.

The next thing is, the Home Min-
ister does not want even to given an
opportunity to the witness proceeded
against to be heard. The Home Min-
ister said, what was there tc be
heard? All the depositions and the
two statements are there. One of
them is false if the other is correct.
What more should the man be ex-
pected to say? 1 say that opportu-
nity should be given to the man; let
him say what he has to say. Then,
you can reject it if necessary. So.
I think it is one of the fundamental
principles of natural justice that a
man, before he is condemned, must
be heard, and if that is not to be
done, [ think it will be dangerous to
the society.

Another aspect was pointed out
yesterday, particularly about section
90. They said very little change is
required under that provision, but I
am not able to see why the Govern-
ment persisis in not considering it. I
shall just read the provision appear-
ing at pages 24-25:

“Civil, Revenue or Criminal
Court is of opinion that any person
appearing before it as a witness
has intentionally given false evi-
dence in any stage of the judi-
cial proceeding or has intentional-
ly fabricated false evidence”.

So, practically everything required to
be proved to convict a man and the
Court has to make up its mind upon
all, of them. The clause further says:

“It is expedient that such wit-
ness should be prosecuted, for
the offence which appears to have
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beesn committed by  him, the
Court shall,” etc.

The word “appears to have heen
committed by him” appear later,
while the earlier provisions say “is
of opinion that....intentionally given
false evidence,” etc.

Shri Venkataraman: The Court is
of opinion. It is not a finding. If
I may be permitted to explain, I
shall do it.

Shri Raghavachari: 1 agree. “It is
of opinion.” So, the Court is of opi-
nion that he ha: intentionally com-
mitted an offence at the time of
writing the judgment, and later, “it
appears that he has committed the
offence.” It is most absurd. These
two must be consistent. If the Court
is of opinion that he has intentionally
committed it and later on says that
he appears to have committed it; is
it not incon-istent? “Appears”
must come earlier and “opinion” must
come later. That would be some-
thing appealing to reason, I am not

finding fault, but I would say that

you want to stick to it and say that
the whole thing has been provided
for. You think that it is now sarro.
sanct and you do not want to change.
That is the. whole point.

Pandit Thakur Dag Bhargava also
pointed out that we might permit
sub-clause (6) to remain as it is. It
is a safety valve or door that Govern-
ment has provided: that no action
shall be taken, and there is an end
of it. There is no more bother about
it. My submission is that the lan-
guage rTequires to be carefully
thought cut and then amended. You
should not insist upon your prestige
and then spoil the language in the
statute. )

The next thing is, no appeal is
provided. So, the suspicion seems
to be that if an appeal is provided,
that will go on endlessly, and there-
fore, there will be something for
agitation and that therefore, there is
no need for appeal. But the very
section, as is now drafted, proposes
that if an appeal is filed ang the
appeal, when decided upon, reverses
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the judgment, then the other Courts
must follow it up. Therefore, taking
away this right of appeal from a
person who should -be prosecuted at
an early stage, is not right. He must
be given that right also.

Another point that I wish to sub-
mit is this. If you want to threaten
everv witness appearing in the
Court by this kind of procedure,
what would be the consequence?
People who are prepared to come and
speak false will always stick to it
consistently and in the case of those
people who would otherwise be truth-
ful or willing to speak the truth,
they might make a mistake now and
then and such witnesses, because of
this terrible weapon that you wield,
will never appear before the court,

Well, is that going to help the ad-

ministration of justice or discourage
some truthful witnesses to go before
the court? The false people will per-
sist consistently and the truthful
people will hesitate to come. The

only thing where you run the risk—~

I mean the Government—and in
which we are all interested is to main-
tain law and order in the country.
These independent witnesses, truth
ful witnesses, will think hundreds
of times before they lend their names
to come as witnesses before the in-
vestigating officer. You write down
nothing and troubles arise later on
Therefore you should encourage
truthful witnesses to come forward
to give assistance in the administra-
tion of justice.

Then 1 come to clause 93, relating
I think. to section 488. The guantum
of maintenance is invariably used in
sections cases and in cases where
some kind of pressure is to be ap-
plied on the husband for other pur-
poses; they say you should give this
maximum of Rs. 500 for maintenan-
ce”. I think it is too much. It
might possibly be thought, well,
Rs. 200 is nothing; the cost of living
has gone up; therefore it should be
Rs. 500. 1 should think that Rs. 500
is too much and should be reduced.
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An amendment was suggested by
some friend “not exceeding Rs. 300™.
That should be sufficient.

Shri S. S. More: The hushands
should not desert their wives.

Shri Raghavachari: The only diffi-
culty will be that a wife who wants
to be an instrument in the hands of
other people will lodge a proceeding.
That is also possible. Therefore
Rs. 300 is enough and it does_ deter a
husband. Rs. 500 is too much.

Then the only other thing is this.

I am glad and I wish to thank the
Home Minister for having made at
least this cancession that efter two
months, a man will get out of this
cramped atmosphere ie. jail. That
is something welcome. But the un-
fortunate thing is that this is only
after the man appears before the
Magistrate for hearing and there is
no time-limit for that Stage. There
also the man suffers. But the real
trouble is, as our friends were sub-
mitting, there is no time-limit for the
man rotting in jail during the course
of the investigation. Remand every
fourteen days. It may be extended
and it goes on endlessly.

Pandit Thakur Das Bhargava: It
was six weeks from the time the
accused appeared i.e. from the first
remand and now sixty days from :he
date evidence i: begun. It is goine
to be retrograde now.

Shri Raghavachari: So, we are
concerned and the whole society is
concerned with people in jail. They
must not be unnecessarily kept in
.jail consistent with the desire for ex-
peditious disposal of justice and
therefore, if you exclude that portion
of it, it will not really serve the pur-
pose for which it is intended.

You know, Sir, why it is that.

people abscond. The complaint
petition is made against many.
Often other innocent people are

added as accused and the investiga-
tion will be delayed for months and
months. The poorer innocent people,
or, the poorer accused people are un-
able to run away and are caught and
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put in jail. In anticipation of the
richer absconding people coming in,
these people must rot in jail for
months and months. It is wunder
these circumstances that this trouble
and inconvenience is suffered by the
other people. Why is it that the other
people run away? It is because of
the very merciful treatment in jail,
I should say! They suffer all the
inconveniences in jail. So many
things happen. In one or two cases,
1 had to prosecute the police people
themselves for having killed a man in
jail by beating him. It is because of
this bad treatment that people run
away and when you charge-sheet
them, they come and surrender them-
selves in the Court.

So, if you make the bail a little
more liberal, I am sure investigations
will be quicker. The accused will
run away and you will get all mate-
rials and the matter will be disposed
of often expeditiously. I submit that
this desire for expeditious disposal
must also weigh in the case of the
period suffered by an accused in in-
vestigation stage to be counted from
the date on which he is arrested.

As regards 529, that is all right.

Shri M. L. Agrawal: Mr. Deputy-
Speaker, the amendments standing
in my name are 334 and 335 to clause
93. In 336 I have proposed a new
clause 93A. The main section 488
provides for maintenance to the wife
and children and is applicable only
when the wife or child has no means
of subsistence and they are unable
to maintain themselves. That does
not confer any absolute right for an
absolute quantum of maintenance.
This section provides that the main-
tenance amount should be given to
a wife or a child if there is nobody
to look after him or her. Therefore,
the Criminal Procedure Code comes
to their help so that they may get
some relief and the amount fixed in
section 488 is Rs. 100 in the whole,
Originally it was only Rs. 20. Then
it was raised to Rs. 50 and then in
1923 it was raised to Rs. 100 . Now,
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after 31 years, we cannot raise it to ~
the fabulous sum of Rs. 500 for all
children and wives. - I submit, Sir,
nothing has happened in 1854 that
should go for raising the sum. Asmy
learned friend Mr. Raghavachari sug-
gested, these provisions are liable to
be misused' and to black mailing and
therefore I submit that the amend.
ment by which it is sought tfo bz
increased to Is. 500 is quite uncalled
for. This present sum has remained
in the statute for over 31 years. As
the hon. the Home Minister has said
several times that he did not like any
amendments to such clauses ashave
stood the test of time, I can very well
claim, Sir, that this sum also has
stood the test of time and I do not see
on what grounds this increase is
sought to be made.

The value of Rs. 100 has not increas.
ed from 1953 to 1954. The amount was
fixed at Rs. 100 in 1923 and has remain.
ed so during the worst times of inflation,
and now there is no particular reason
in 1954 why it should be raised. Our
incomes have not increased five-fold
that we should raise it five times.
Sir, 1 would submit that there is very
great tightness in the money market
and the maximum of Rs. 100 is more
than sufficient. As a concession, my
amendment seeks to raise it by Rs,
50. Left to myself, I would have left
the clause as it is; but since the ques-
tion of raising the limit has come up,
I would raise it to Rs. 150. That Is
more than sufficient.

Then the second point which I want
to raise by my amendment number
335 is this, It is providéd in this
section that this sum of Rs. 100 would
be awarded in the whole. I think
the words “in the whole” are ambi-
guous and if my impression is cor-
rect, that has led to seme different
views by different High Courts.
Some people take it that “in the
whole” means that it should be given
to all the people, although it is not so.
There are only few who are in favour
of this view, but still the ambiguity
is there. Therefore, I want that these
words “in the whole” should be dele-
ted because they do not serve any
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useful purpose. The interprétation
put on these words is that taking
everything into consideration—that
is for education, clothes and so on—
Rs. 100 is the maximum that should
be allowed. But, these words “in the
whole” are not necessary, because
whenever they award any sum all
these things will be taken into consi-
deration. Therefore, by my amend-
ment 335 I seek to delete these words
“in the whole”.

My next amendment number 336
is an amendment which I hope the
hon. Home Minister would readily
accept. He has sought to raise this
sum from Rs. 100 to Rs. 500 in section
488, but the same sum appears in
section 489 sub-section(1). In sub-
section(l) of section 489 it is said:

“Provided that if he increases
"the allowance the monthly rate of
one hundred rupees in the whole
be not exceeded.”

So, Sir, this amendment becomes a
consequential one, If we make any
change in section 488 we are bound
to make a change in section 489 also;
otherwise it would be meaningless.
I think it is not the intention of the
Home Minister that whereas the
maximum limit should be Rs. 500 or
Rs. 150 in section 488, it should be
only Rs. 100 in section 489.

Therefore, I submit that the sum
should not be raised above Rs. 150 in
section 468, the words “in the whole”
should be deleted and a similar
change for the same reasons should
be made in section 489.

With these words I commend my
amendments to the House.

ft smo #lo Pewr: Tnary walgw, 4
drizda Fo vas, e ol v2o T Fo to
& gt Tau &, FHTHE To ik T
& % giens, dawde do g At we
TN €2 ® g 7 A gHEHE 7o a2
A vas wrw €8 # TRy A o

I ¥ e P aud ddede w
B W, 4 ag wgw ww € Pw oy ot
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T FA Lo TART M § T & HT gar
e Pag @ arer T § P ot W
Tt Tt war Paa w3t @@ wwnEr

T rmdmeaRd w
to # 3t & Paw & amE=r oot Ot

Fa1 gk & T gt A 3w w3 wt age
Yrar 2 god #° @ wmew € T o@w
tafret 4 it o Pwr, oy o fw P
Fia @t e of fawld gw o
&t & 7 T @ YT am o ww
T slew =t wew st gET o @
g @im P @ @ew A g @
Tt #t war # 1 ax W Tedt e
@ Pt agmw A gemar g Pear P
7w e & war v fya § ger e
#F 7w 2 a8 xam T ur ol gun ame
7§ o Toar, wtafer w5 £ amt
T 7o Yoo wr Al g @ qR |
fer, gferwr @ aodt ax wanr fea w
alt g wwmd @@ @ fewr, aw w®
AT A ST H @ W g at gl
ag a9 Twar = 2 79w 2 Poo o ot
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T # M5 =T iRt S s fww
e &, 9t T g Y @ e atew
¢ g% ®Fan A Ts g8 mEt & Pawmw
Tt wT % AT &1 AP S AT
F IR IEAERE

This is a case reported under 43,
Cr. Lj. 167 (Bom.). There Justice
Beaumount says: -

“No doubt, a man making a
statement on oath before a
Magistrate under section 164,
Cr. P. C. should speak the truth
but if he does not, the least
he can do is to tell the truth
when subsequently he goes in
the witness box. To prosecute
a2 man who has resiled from a
false statement made under
section 164, is encourage him
in the belief that it pays to tell
a lie and stick to it. It is far
better that a man should escape
punishment for having made a
false statement under section
164 than that he should be in-
duced to belteve that it is to his
interest, however false the state-
ment may have been to adhere to
it, and thereby save himself
{from prosecution. The danger to
such a course leading to convic-
tion of innocent persons is too
great to be risked”.

e dwer Teeia Team Tt e m oAy
TR wE S % @wd @ %W qger a
I9 wEr % & &t = Putmaw a ade
T wewe 31 Traid F Pewr g €, T
T @ Fe W F grEwie & w@r Pe g
Tt @ wad W TET S angel
TUEARE gEwe, e gEae @1
TuE wTEE Aag &, iR W 8ok
& qaters @ @@ Yot Pwi

“It is not expedient in the in-
terests of justice to prosecute
the man.”
w7 wm AWt IW gwr A A §
Tor vt &t s m & 2 wiel & waw
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s #t 7w T A T 11 Pl P
W TR AW A, AT TIW W A
@ gt T% AT THW TR W WD F
qiwaen ¢ Al aged wp SR /T
F1 qEdt &, o g % g W1 e T
Wl &1 AR @ §1E Wlel A W F a6w
Fgrerar § wrdaEl @ | e e,
I et & w7 wee @ Perwra o wiien
411 ¥ TR TFT & am T Pewt wew
3 %@ wz oo € aga w1 oaw A,
e IEs PEAE g gt W eriey
Al agFieE g4 # g TEwt w@wr @
et wifen) swd ag AT Py @t

“It is not expedient in the in-
terests of justice.”

s e i mod o

TET & 1 T gok H TEEARA avd gt
TR TEA A § | TEN TR 0F IH-
A ger € @t 7@ 3w wen &

“When any Civil, Revenue or
Criminal Court is, whether on
application made to it in this
behalf or otherwise, of opinion
that it is expedi in the inter-
ests of justice an inquiry
should be made into any offence
referred to in section 185, sub--
section (1), clause (b) or clause
() I such Court may,”

@ ‘raEd = W ¢ e T wmw §
wiaede widiiess @ Pou waifs @1 wy,
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Rey A REk @ I F T¢ N AR
dy wew &1 #Y f agEm @ A
ear o aw W TwoTw wEw 4 w3
aten & ot wEr giae=w Tg=n & ol w2
zrarw A AW i ¢ o gEwt od
Atee @ e TErmEr s=eT g ot 9w
dy o @) e S I 1 He-

(]

winee wditera # fan am § ot gus
TR W T I g w1 g
“The Sessions Court may,
after such preliminary ibquiry,
any, as it thinks, necessary......
signed by the presiding officer of
the Court.” s
TER T R A § 9 99 Agred
7 fag oo &t wp Wi A TR @
Paems e fro wd @ e zEst
TEd @ 9w o te e frar 9w
o Tt wewy @y Pebelead gewd
T a7 &) agrew Paw afiE oW
TR w9 1 ar Iefabrad @
Fig e & & *iF vevq @ &
Eur]

WET, it ar e s wirE @
T 3 e g T A weteE W@
T wow ot Ped'w @ o wEth @@
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#| dte aw AT TH TAEA & '@
¥ WES £ T AT T AR & T
fatataadt Tt & #1 I @ A
&t af gur & = &1 S TEw AW
&1 7or yoe & Pormn gar & after

such preliminary inquiry, if any, as it
thinks necessary ., ..... T T grqf

3

& @t Tgr e oft gt wwam # W
o% ot & ot o i ay @ wer & W

wedld § qg IWIGR TEA W, T@ LHA
el ot aft T GgHieRR &t *E £w
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T o TEs A IR WA w1 @ FTH
agdten & wr wr1 gEd A I
= F ToeE st 7 P gwwe A |
Teft agdw & gE@ T M I @
Iu 99N # M TEd @ I T/ INTIT
m m Tt Poem ) 7w ot T g W
TEFT ATHT 3, W3 G HT W W AI
aurteat 4 g9 wTe & & e &
fewr ol s e Twwt mw & dEw
aHied weited @R agetagn &1 Agrad
# a1 grien Pamm ) Twet AF A 9w awet
#t TgT W PE oA Fw A W o
bvrm e gt alt gEs Bt g @
geia guet oF oft 7 et gt = A
T T R AT % AEH I qwE B
diat o Tgam omree & dr @ @ an
I TEE F P gEAiwar d qEdeRw
wew & guwt oty I3 st = @t g
o P I o AT e AT @ At
AT TF THHT SIET.ALT A7 FHAT| TH B
FiF arg ot o 97 Pw 3§ @b 8 aw o
aft greta i awr P AR ot v
b+ amg o= a3t amget § wpEier € o
F T T AW A A WY T T
afz a1 & 4R awreraarn Pewr ok IES
I aEdieER @ 99 agR wt @tg 39 3
T TEts waw tear Pe oww @w A
et agw A @ Il 9w 9% I 9w w
Ft gter @& 91 wwar) 9 TN =A@
% g sewr AEeT & At s of,
gegid o oft 7 3 2 o o gEe
Taar @t iz 9 A8l o O & I
w7 TaT 90 T W agdiegR Y A
gwx Toa Pa e aww @ ste e
w1 Iegld w7 P it o TwTeE-
arm wemer & o wrar o Pww & 3W
o s wt waee @ Doy PR n oTEw
#Floaw B PR e oy o A
sudt 7@ a Pew Toar f= w &
wgan agdleTe WY StEw A
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ar @ #1 wits pf 1w P e
TgdiegR @@ §A IOTEE W wEw T
Faapaia T agR o g T
TTET AT AT W A A IS foar A O
dew weEgAde w1 OTRAW g
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atEw | Tear 1 g@o o o # Iw
e wt atew ® e gt dtw ad
# 9% 9 HHA S99 I9 B I WA
doT ax 7 ot mivy = Tear om w®
§T FE H I WIRAT ST MBI T
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FETE WO A BTG Q3 W 44T
ot 3w g ® aww A Pear | At
T 7y qER Te awEer ® we dw
AT | FETETE HAC Q| AR wAw P
M| FITE TETAGAT WA 01 AR W
ft 53 s 4 gufey #¢ a9 @
Wt e arft w@iags TR F
sx e o gan A A et gt
o #r 9t @w 5@ frwe’ w1 P awree-
A Hw & oy owan ot #° A I A
¥ Teaty gty | Iww Wy o w Paee
¥t 77 o g@T Tt Pe aw wTrR &
w4 wgr S, g 1| oW wITE S seee o
&1 g 1 ot wexe aty Pw
wio F gadt ad ad ! ww gl f
4 mg gt W@ AT BT
¢ framm 7 fgwEm? omrew A
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e oW w5t 3 Tw wg qEmw owm §
It Pomr P Por amw & @ G
#F gad ag MR € FipE § Al ww
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at #* wer qerwer | 2 9w Yot s
% A A AT ¥, A g @ A
v A 4 gud 3w A @ W F Pl
w F @7 o gud wer Pwogw avwdt
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= e Pawd mefde s A aww
a o R amur o TEA awd dad
= g ot Porer P ot P Peerr oft
g W Pear 9w ww #° F gEd e
T o & A Tevetar gw WA F AW
# 7qt Paan & gad A Pear Pw anre
# dar 7 P @t da Swen w3 T
o FEe PP ogwtr g o Bw oSSR
Irgreral A FETG g A Gl & 1 6 A
wgr P aw @ amem @ @ A &t

g € P 0w wiEr gataw
TIW & wiee PF 3@ @ aEwd TEdt
= wrt w ater brd e @t B
afir = @ TR 3 & W w vw WA
Trm R W AT WA S T
T Mbetadt Tmad @ wet aw gEw
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g1 R uT 1 AW T gou T F HATAS
Toar 74 o a9 oft B
It is expedient in the interest:
of Justice.

dfeT o anw A weewr o Yo € -

“for the eradication of the
evils of perjury and fabrication
of false evidence and in the in-
terests of justice, it is expedient
that such witness should be
prosecuted for the offence.”

ot ag 4 gEs g i g w@ig Pyar
aft amt o * AgAd Fw adar Iw
Few Y A AR Ae & foer &1 9w
wen Pwenr s w e T feEh
P x99 ww@ & @ow www AgT
At T T T o AT @ ;A gE
fore mae @ AR ww@n = @ e A
Tt &

Pandit Thakur Das Bhargava: This
will be an issue in the case: whe-
ther it is for eradication of the evil
of perjury, cum fabrication of false
evidence.

ft ame #lo Pw: EE o wEy
Y 4§z f 9 W e dt § gEd
qeR R 90 5 F Pow Pyar -

“I think this evil must be
checked. It is of course, a mat-
ter for public opinion to make
people feel that giving false evi-
dence in Court is anti-social and
even a sinful act, but public
conscience will take time to awa-
ken”.

v Tt gy o aw # ot A W
Peeatt 1 amw shew wereT = duer 7=
a1 TEA IFTear @ ewen € @ T
w®TMt =% waaw IAw @9 Atew A9
dtedt 38 ave @ widlegwT @ #13 oraw
T @ e 4 7= @t @) dar wR
AT A # g F oE dw wik 3R
arst 4 y= Pawrer 3R wtey) s
P wfee P am Paft angeht =+



2 085 Code of

[sf 2o &0 Farwt]
TaEET W3 Wier & & gua amww PwEm
a4 T& o #ig Paer @@ Tt 31 fiw
ot &t & ot qe 3 wwar & T oW
ot Wzt et dar ¥ @ o o ww &
g g & Pr Pt agma S Tw @t B

T TFm 435 TaT #1 gEE af wW
# P5 g7 o=t &t @ w e am
A ITTET H AT I A AR HEFEA
wAGA | R TEET T AR A Aw @
TFTA AW @ B awar €1 AW LA
WA 3 A gEiw ATE AT T EAW
At @z @ = g4 @veT oA 0%
atr dwn F diw m A T

Taft o ag ¥ Tw wee @ st
&t P ar Paaa gy ur P 3w A

“The Court is of opinion that
it is expedient in the interests
of justice and for the eradication
of perjury that the accused
should be prosecuted.” )

¥fer Iy st Grifer T agEa

Pand¥ Thaknr Das Bhargava: The
Cmtmustgiveamdjngt@.nthh
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necessary for the eradication of per-
jury and fabrication of false evi-
dence and in the interests of justice.

Shri R. D. Misra: Yes Sir, the
Court must record a finding stating
therein the reasons thereof in addi-
tion to its opinion.

:
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fae’ g7 m at s,y ot ey & doa
gt 1 97 w ang T el o oG @
T @1 gEd T g o e & fgd
wm &

799 913 AN I T R & 1 el
wliw WElgw, A FEA AEA § 1%
gar Petaer widivah w8 & gwr 850
afag & | M T FT ¥So W qFH @
o ge te gudt Permr gor & ¢

“Except as provided in section

480 and 485, no Judge of a Cri-

minal Court or Magistrate........
shall try any person for any

offence referred to in section 195,

when such offence is committed

before himself or in contempt of
his authority, or is brought
under his notice as such Judge or

Magistrate in the course of g
judicial proceedings.”

U wawT T § 1 FiE e yoo ol
BS¢ Ft Btg T A=t Fiy o @ gwr e
# omar & TEEr AT @ AR Tuw @
215 T @ i § 1 A g b ot w
e & gor gve velt T # am gEw
ATT 9 FT AH g T Al Ig weo Al
we # AT omw 1 AT ¥so Wt AETETE
aff feawr & oA su @ avhm
T #t &1 v aw wso Al ¢ e
FF R & gEEE TG W ogwd £
A @ aded= F INd T o
stemarm § @ € a2 Yo aw &
#iT AGe AT A F

T T T aw w=e & P g w
Tt e 2 aw S maR wtww =T dw
Fa omd gos Peew s =
2 agrere wt abermre NE F 0 oaEe
FiaTd @ qaies am Fie e T
IR T @ AT ww @ TS for
aWe It Pear T &1 e 9 aed
% wg IR aie Tear amr &« Al enw
sz MR T oot Swar aiw
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T® gER E 1 wee ot deft # ww E
fidft @ awd @ T ot & gET ST
¢ ts gt weee aw & Swd
Hft oty =2 T o F | T S AT
vir o wvd # Tw et § gww

“but in no case the amount
shall exceed fifty per cent. of
the income of the husband.”
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T g w1 ot giwe sgstee a
& gt & T aw, wits @ getar
T ATH AT A TN JAF 194 qESIEE
At oyt ¢ ot aNE T AR agd
¥, T gwat oW fatwe @ @R
afgd | i, awwar d@ Fx F Tad
wEiwAt &7 qor g AvEl ade @ A
fo o mew gt 9 =fgd | A at gt
% wEm % AR B B A EE
forae e 2 o m eET T
g w% o ety &t IwEw @ sk

ath dwi¥dts & agar @ F welkn @t
AR e, awdieEn §t AR e ok AadEe
& maret ¥t AR e TAS AR AMA TH
P m SwEE @ et Pran &t P @t
af wm # O Al 7w #1  AW g

dfrrtPedgf | e & T
s Per @ o R & T FES A

He must submit his explanation
through the District Magistrate, to
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the State Government for proper
action.

= gt # A A" ard g@w Pt
agw & T &% s a5 am =
T g Few oawd & of @R
sigde e & gt A wv A | g
Fu gy whw &, i, o & o ddd
IO qET @ anr vt difeat &t A
7 @vd | am Pret Ft Wr A
A taed & o qg it ot g 2 Teed
giw & &7t Fgi & aEm, T8 o o
T A ey P ® W & ar
& wzar € P Pawad Peaht o ot
Tad gates ome #iwd, 4 g @
arrx} ot F & dar amr wEH g aie
9 $9 | @TET TANT AR MTEr 9 5
¢ Ts s wiwgrdt ot g alv @
F 8w A 7w g qew # o, 9 ale
At &7 wiewaATen g, wEAE &7 ajerarer
g o ga gawr &t & ot at quear
gest Tavw o @ Tud Tad awd &
5 g% uw ste ol afaw = Ao
#ar & wnfvs w7 ot awA wLG BT
#t gt v & | A gw o A At
7w A wrag 7 fws bed ow wifaw
FIEE IEL FEAR grA | ag@owd
s wnf #

Shri S. S. More: I ‘would first
refer to clause 90—procedure in cer-
tain cases of false evidence. The
clause looks very imnocent; at the
same time, the remedy prescribed
appears to me to be very superficial.
We should go to the root of the
malady and find out the causes.

In this country it is not Dr. Katju's
first discovery that perjury is rife.
The Britishers applied their minds to
it; they studied social problems and
came to the conclusion that in Indis
there is almost an incurable tem-
dency for witnesses to perjure. I
would refer you to the Despatch
from the Secretary of State in 1850.
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They were discussiong what law
should be brought on the Statute-
book of this country in the light of
the objective conditions prevailing.
This is what they stated:

“It was agreed in the course of
the discussion which preceded
the passing of the Act V of 1840,
that there was no doubt of the
fact that perjury prevailed to a
great extent in all the Courts in
India”.

This is from the Judicial Procedure
in India Despatch dated 12th May
1859 from the Secretary of State.
Before this Act was passed in 1840,
what was happening? Witnesses
were coming in the Courts and they
were asked to swear by ganga jal
or to swear by the cow, and the re-
sult was that people had that sort
of religious pressure on their minds
and due to that, they used to tell the
truth. But this Act of 1840 was pas-
sed and the witness was made to
say:,‘l swear that 1 shall tell the
truth, the whole truth’. It was con-
tended, when this Act of 1840 was
debated in the old Council, that the
old oaths had gone and whatever re-
ligious effect those oaths had on the
minds of the people to tell the truth
had gone; on the contrary. a belief
developed that ‘A Court is the place
wiiere 3 man can say any falsehood’.
If in the ordinary course of business,
he says, something which is false, they
will ask him—they used to ask him;
that has been quoted there when this
Bill was discussed—'Are you in a
Court? Are you in an adalat, so
that you are telling something which
is not true’? So we have to go to
the root of the matter. In 1872, one
Mr. F. Stephen, whose name I have
already quoted, was in charge of
the Criminal Procedure Code of 1872
But before that, he had sub-
mitted to the Government of India
a very erudite and constructive
memorandum, in which came to the
very deliberate conclusion that in
India it was very difficult to secure
the conviction of a rich man, since
that man could win over witnesses. In
this country, there were two forces
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jure. Either the police or the purse—
these are the two ‘p's’ which are res-
ponsible for the third ‘p’—perjury.
When I say that it is the police which
is the major cause of the perjured
evidence, I am trying to support my
argument by what Dr. Katju him-
self has stated in one of his remi-
niscences at the Bar. He says in one
of his articles that there is a ten-
dency, almost an irresistible ten-
dency, on the part of the witnesses
to say something which is false to
oblige the police, to favour the
police. Take, for instance, an aver-
age case. Every rich is not an ac-
cused in a prosecution, but every
policeman in a cognizable case is the
prosecutor. Therefore, he applies
all the machinery. Every screw is
tightened to force that man to say
something which will be supporting
the prosecution. Then what hap-
pens? His statement is recorded. If
he is distrusted, then section 164. is
operated on. My friend, Shri R. D.
Misra has quoted from different High
Courts that a witness may come
under any such screw, but when he
is in the secret witness box may re-
vert back to truth and say nothing
else but truth and thus contradict
what he has stated in his statement
under section 164. The result is that
he has deviated from his own testi-
mony; an offence of perjury has been
committed. But perjury for what?
Is it a deviation in the interest
of falsehood or is it one due to
an awakened conscience revert-
ing back to truth—that is the point
which we have to discuss. In this
case, if these provisions become
part of our Statute-book as we are
perpetuating poverty, as we are per-
petuating unemployment i this
country, we shall be perpetuating
nothing but falsehood. This amend-
ed section will be hanging over his
head and that poor fellow will, in
spite of his best inclinations which
are acting with spurts or with oc-
casional lapses, be committed to
stand by the statement that he has
already made. 1 do appreciate that
Dr. Katju is very serious—the Home
Minister is very serious—in  seeing
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that prejury should be eliminated,
that it should disappear, but per-
jury is a social evil. Perjury ema-
nates from the live-springs, from the
social conditions that prevail in this
country, and unless these springs
are stopped for ever, it will not dis-
appear. What is the way out? Some
hon. Members have stated that it is
a social evil. You cannot, by only
enacting a penal provision, whip
people into goodness. You might
whip people into something worse
but you cannot whip people into
good citizens. That is hardly the
remedy. Therefore, I would say—.I
would not dilate on this point fur-
ther—that for this purpose, you
should remove the social inequality,

remove the poverty of man which

makes him either to succumb to the
pressure or the torture of the police
or to the temptation of the long
purse. If you do that, then only
such social crimes will disappear. 1
<an quote to you from the Times of
India where certain articles by the
correspondent of the Times who has
been in China appear in a serial. He
has stated that since Mao Tse-Tung
came intoc power and our Prime
Minister has the great regard for
Chinese leaders though he hates our
local communists, and I do not know
for what reasons—he abolished to
some extent, by drastic methods,
poverty, inequality and such other
evils which are responsible for lead-
ing men to commit offences. He
says that the incidence of crime has
perhaps slumped to a very large ex-
tent and it is now a rare sight to
see a man committing certain crimes.
So, I would say that we must do
something to remove this evil
There is something wrong in society.
There is something wrong with our
social conditions., It is not the per-
jurer who is to be punished. The
society which creates this, abject
cendition by which perjury thrives
has to be remedied or cured. That is
the only remedy.

Now, let us come to the other pro-
visions. I do welcome %0 some ex-
tent clause 94.
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M.r Deputy-Speaker: I wunder-
stand that the second reading must be
finished by 3-10 today.

Shri §. §. More: We are much
ahead of the time.

Shri Venkataraman: There are
other groups of clauses.

Dr. Eatju: I also wish to speak
for a few minutes.

Shri S. S. More: 1 would rather
say that some of these clauses are
important. You will realise that
even the opposition side, when some
of the unimportant clauses were
taken up, and though the time-limit
was raised, did not exploit that time
to their advantage, and went on
speaking though those speeches
were not quite needed.

Mr. Depaty-Speaker: I find from
the note here that though we finish-
ed certain groups early, time has
been taken for the other groups.
Therefore, all the other clauses” have
to be finished.

Dr. Katju: This group should have
been finished yesterday by five of
the clock.

Shri S§. S. More: Yesterday, de-
bate on two groups did collapse,
giving us larger time, for the others.

Dr. Katju: We saved nearly two
hours yesterday and this group has
consumed more than the hours allot-
ted. More than two hours were al-
lotted to this group but it has lasted
four hours.

Shri S. S§. More: I do not want to
take up more time of the House. I
shall finish with a few more words.

I was referring to clause 94. I do
appreciate that this clause will to
some extent give relief, but it is not
enough. If within sixty days the
trial is not concluded, then a person
will be released at least on bail by
the Magistrate unless the Magistrate,
for reasons to be recorded, thinks
otherwise I submit that this is not
enough. Without further amplifying
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my comments, I would refer Dr.
Katju and this House to what appear
in Kenny’s Outlines on Criminal Law.
I am quoting from page 501 of that
book:

“‘Justice” says Lord Bacon, ‘is
sweetest when it is freshest’.
Hence, in grave cases, the Hebeas
Corpus Act makes  definite-
provision to secure this fresh-
ness, providing that if any
man, who has been committed of
a charge of either treason or
felony, be not indicted at the
next assizes after commitment,
he must be released on bail.”

The present clause 94 comes up to
this. What follows is much more re-
levant,

“and if at the next subsequent
assizes he be not both indicted
and tried, he must be discharg-
ed altogether.”

Dr. Katju: Altogether?

Shri §. S. More: Altogether. I am
not giving something from the Arg-
bian Nights. I am quoting.

“The Assizes Relief Act; 1889,
ensures the speedy trial of persons
committed to quarter sessions
whether charged with felnoy or
misdemeanour.”

80, my submission to this House will
be, and particularly to the very kind
Home Minister who is overflowing
with kindness as far as the accused
are concerned,. that if the accused
could not be taken to the final period
of sentence within a certain time, we
should take courage and follow the
English provision and say that he is
entitled to complete discharge. That
is my submission. As it was pointed
out by some Members, the original
proposal submitted to this House, be-
fore it was committed to the Select
Committee, was this: “from the
date on which he is brought to the
Court” He is produced before the
Court. The Statement of Objects and
Reasons do confirm that object, but
somehow the Select Committee, in
order to accommodate our slow ma-
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chinery of the judiciary or the
Magistracy has prolonged the period
of agony. I would say that the
number of under-trials is a shame to
us. In reply to the Punjab query,
so many opinions have been sought,
and all of them say that the number
of under-trials rotting in jails is
going up. If we want to reduce the
number, if we want drastically to do
something which will accelerate the
speed of the Government machine and
its wheels, I would say that unless
such provision, as on the pattern of
the English provision, is brought on
the statute-book, the objective of hav-
ing speed of the trials will not suc-
ceed. That is my submission. With
these few words,—I do not say exact-
ly that I oppose the measure—I re-
commend my suggestions to the ac-
ceptance of the Home Minister.

Babu Ramnarayan Singh (Hazari-
pagh West): Sir, I wanted to speak

Mr. Deputy-Speaker: Not now. The
hon. Member came a little late. I was
anxious to call the hon. Member but
1 find that we have exceeded the time
by even two hours. There is an-
other group. I will call him in the
next group.

Dr. Katju: Mr. Deputy-Speaker, 1
shall very briefly take one by one
the points which have been made.
Taking first the very last matter,
namely, the question of release if the
trial does not terminate within sixty
days, I suggest that the provision
made is beneficial and is very fair.
It has been criticised im this House
on both sides.

My hon. friend, Mr. Misra took the
cudgels against me and said that in
dacoity cases, where the number of
accused is very large, it is impossi-
ble to expact that the trial will con-
clude within sixty days. That is
perfectly correet. [t was for the pur-
pose of providing for such exception- -
al cases that these words were in-
serted and the power was given to the
Magistrate to refuse bail if he thought
that for reasons to be recorded in
writing there was justification for not
concluding the trial.
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So far as my  hon. friend Mr.
More is concerned, he wants complete
release. That, I submit, is almost an
impossible proposition in India. We
can only do our best to see to it that
the prosecution does not delay by
holding out the threat before them of
release on bail. If the man is re-
leased on bail, he will be no longer
in detention.

Then it was said that there was
something insidious in the Joint
Committee putting in the starting
point from the date first fixed for
trial or the exafination of witnes-
ses, It was pointed out before the
Committee that if we took the date
from the date the man was sent up,
then it may be that there may be
many accused and trial may not come
on because of somebody’s illness or
because of somebody's absence and
therefore for all these reasons the
commencement of the trial may have
to be postponed. It may have no-
thing to do with the Magistrate, it
may have nothing to do with the pro-
secution; it may be a completely in-
nocent reason, having nothing to do
with the parties. It was for this
reason that the Select Committee after
fullest deliberation said that the
starting point should be the first date
fixed for taking evidence in the case,
when the case comes on for trial and
the Magistrate should try to finish
the case in accordance with the pro-
cedure laid down.

Shri 8. S. More: That was the
government proposal at the beginning.
Dr. Katjo: That is all I can say and
I would ask the hon, House to finish
the matter and leave it there.

Then there have been certain
amendments moved to section 497 1t-
self, which are not covered by this. I
‘submit that there has been some mis-
apprehension. As the hon. Members
know, the Code deals with bailable
and non-bailable offences. So far as
‘bailable offences are concerned, the
very name shows that the accused
is entitled to bail and that is pro-
vided for by.section 486. Then re-
mmain the non-bailable offences. The
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number of non-bailable offences is
very large—I have not got the exact
number, it may be 100 or it may be
200—offences of a serious nature
which are considered to be non-bail-
able. The policy laid down in—section
497 is that in the case of most serious
offences, namely, offences punishable
with death—it is not only section 302
which is punishable with death but
there are some others, like treason,
conspiracy to commit murder and so
on which are also punishable with
death—and secondly, which are
punishable with life imprisonment or
transportation for life, not even
the Magistrate can give the bail. The
accused must go and remain in cus-
tody unless it is a case of illness or
something like that.

As to the rest, the procedure, I un-
derstand, is this. The accused is
either arrested by the police or is
detained by the police and produced
before the Magistrate within 24 hours
of the arrest by the police, and, some-
times, the accused go and surrender
themselves to the police and they are
brought before the Court. The phy-
sical presence of the accused is pre-
sumed. The Magistrate looks at him
and there is an application for bail.
Either the bail is granted or it is
refused and the accused, who is pre-
sent in court, is remitted to custody.
Sometimes he says he wants police
custody, sometimes he wants judicial
custody. Whatever the case may be,
he is remanded either to police custody
or to judicial custody. But, 1
have never heard of any man_leav-
ing aside the case of illness—appear-
ing before the Magistrate through a
pleader. The application will say
that the accused would have liked to
come to Court but as he is lying ill
with typhoid in such and such a hos-
pital—the medical certificate is pro-
duced—he is appearing through the
pleader and the pleader is asking for
bail. Otherwise, the accused appears
before the Magistrate and the Magis-
trate has got the discretion either to
release him or to remand him to
custody. Here, some amendments
have been moved where the endea-
vour is that the accused should not go
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before the Magistrate at all He
should be in absentia and some plea-
der should go on his behalf and say,
‘this man has committed this offence
or that offence or not committed that
offence, please release him on bail’.
That would be virtually abolishing of
any difference between bailable and
non-bailable offences. Practically,
every offence, except an offence under
gection 302 will become a  bailable
offence and secure release without the
Magistrate knowing anything about
it. Please remember also that the
police arrests a man ¢. detains a
man or the accused appears
himself before the Magistrate and
there are always two parties who
can say to the Magistrate what the
facts are. There will be the police
to say that the offence has been
committed and there will be the ac-
cused who will say that there is no
evidence against him. The Magis-
trate hears both the sides and pro-
nounces judgment. This endeavour
to get what has been called anticipa-
tory bail is something almost re-
volutionary. Our criminal jurispru-
dence at present is not aware of it,
because in the case of anticipatory
bail the police will not be there and
they may not know what sort of
offence is there. Secondly it is really
—I may be pardoned for saying so—
discriminatory because the poor person
will not be able to apply for anticipa-
tory bail. If there is a man who has
committed eriminal breach of trust
or misappropriation of funds or for-
gery or perj where large sums of
money are involved may be rich
enough and he applies for this anti-
cipatory bail. Sections 496 and 497
are already there, the structure is
there and it may be let alone. The
words are, ‘accused of any offence’.
My hon. friend Pandit Bhargava
wanted the addition of the words ‘or
suspected of'. I cannot understand
that. The basic thing is that he must
have been either arrested by the
police . or detained by the police,
m  which case even the police
can  give him the bail, or he
must be physically present, leaving
Aside the cases-of illness etc. That is
all T have to say.
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Pandit Thaknur Das Bhargava: It is
exactly on these lines that the new
proposal is here.

Dr. Katju: My hon. friend is giving
anew......

Pandit Thaknr Das Bhargava: |
have amended it according to your
wishes,

Dr. Katju: It is rather very unjust
to me.

Pandit Thakur Das Bhargava: It is
very just.

Shri S. S. More: Sir, is crossing the
floor permitted?

Mr, Deputy-Speaker: Only tem-
porarily.

Pandit Thakor Das Bhargava: My
hon. friend must know the rules.

Dr. Katju: My hon. friend wants
that words ‘or suspected of' may also
be added. 1 have no objection.

When my hon. friend Mr. Misra
was arguing, I was rather wondering.
1 suppose that our Magistrates are
sensible individuals. I never heard
or thought or never suspected that a
husband who is earning a hundred
rupees will be asked by a Magistrate
in India to pay Rs. 200 as maintenan-
ce allowance to his wife. What is
the good of contemplating such cases?
1 can understand a Magistrate saying,
“Your income is Rs. 100, but you are
a zamindar and your income from
your properties is Rs. 400 a month;
therefore your total income is Rs. 500.
You should give away to Yyour
wife Rs. 200 instead of Rs. 100"
That may be so. But imagine the
possibility of the husband being left
starving and a lunatic Magistrate say-
ing, “you must pay to your wife all
your income and something more than
your income. I cannot imagine. It
will be a sheer case of lunacy.

Shri N. C. Chatterjee: He should
see the doctor.’

Dr. Eatju: Rs. 100 of the year 1900
are equal to Rs. 500 to-day for all
practical purposes—domestic, health
etc. In olden days you can get a
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niaid servant for Rs. 5. Then I do
not want these wives to be driven to
the Civil Court because the Civil
Court has become pretty expensive
now. If you bring any suit to a
Civil Court for maintenance, I do not
know how much court fees you have
to pay. I think the court fee is ten
times the maintenance required. Then
again, the Civil Court takes months
and even years. Where should the
poor wife get all this money from?
She will become a pauper soon.
Therefore, in suitable cases where, as
my hon. friend said, the husband is
getting Rs. 1,000 and has neglected
his wife, the Magistrate can say, “Pay
your wife Rs. 200 or Rs. 300", If the
same is excessive, the husband can go
and file an appeal.

Mr. Deputy-Speaker: What about
the amendment of Mr. Barman about
commitments?

Dr. Katju: In regard to that, I
should like leave of the House to say
a few words because there has been
concentrated attention about that
section and very hard things have
been said. Now let me explain what
passed in the mind of the Select
Committee when they framed it, They
had before them in the Bill a provi-
sion for summary punishment of
people who were lying before the
Magistrate or Judge. My hon. friend
Mr. More said, the Magistrates do so
because they were permitted by the
police ‘o do so.

Shri 8. §. More: I have got # from
your book.

Dr. Katju: My experience and
your experience is that it is muddy
atmosphere in Civil Courts. In Ciwvil
Courts, I believe, all the Judges will
tell you that probably 95 per cent. of
the witnesses who come are liars.
The same is the case in the Revenue
Courts. Therefore, when we are
considering this there is no use con-
centrating attention on the police.

Secondly, Sir, the Select Committee
thought that sections 4768, 477, 478
and 479 should be there. But they
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have proved useless, practically use-
less, because the evil of perjury has
risen and for one reason or other, at-
tention is not paid to it and false wit-
T have iner d. I am telling
you how the mind of the Select Com-
mittee was working. They said, there
may be lots of cases of perjury and
fabrication of evidence, records and
all sorts of things. But try to reduce
perjury. Let us put this matter pro-
minently before the Judge. Here |is
a case, here is evidence. It may be
that when the witness is before the
Magistrate, he may be rather disguest-
ed with the Magistrate. But having
heard the entire evidence, having the
entire picture before him, he may
think it is right. So they said, do
not interrupt here while the trial is
going on. Let us wait for the con-
clusion of the trial. At the conclu-
sion of the trial, the whole picture
is put before the Judge and the
Judge will then be in a position to
conclude as to which side is correct.

Secondly, is‘it desirable in public
interest, in the interest of eradica-
tion of perjury that action should be
taken against the witnesses who have
told a lie? It can be said, the Judge
has watched their behaviour, has
seen their demeanour, he comes to
the conclusion that witnesses are
liars and that the interest of the
public demands that they should be
prosecuted. The Select Committee
thought, there is no need for further
enquiry. The Magistrite is not pro-
nouncing a judgment; the Magistrate
is not sentencing him. What the
Magistrate does is to file a complaint
and before the Magistrate to whom
the complaint goes the witness will
appear. The Select Committee fur-
ther thought that this procedure
should be a subdued one and should
be merciful to the witness against
whom the complaint is made. [ quite
realise his position. I have been a
lawyer myself and therefore I shall
give him an opportunity. The oppor-
tunity is that he goes and engages 8
pleader. The Judge who has heard
that very witness and who has come
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to the conclusion that the man jis a
liar will probably say to the wakil
“Do you hear it? I have heard it”

Shri Barman: It may be that he

may not be the same Judge.

Dr. Katju: Of course. in that case,
the party will not start the prosecu-
tion at all.

Then, my hon. friend says that he
should have the right of appeal
Right of appeal against what? At
that time the appellate Court has the
material of the record, the case hav-
ing been heard on its merits. The
man who is prosecuted for having
perjured himself is being penalised
after having one hearing and a second
hearing before the Magistrate. So
the Select Committee thought, it will
be only in extreme cases where inte-
rest of justice requires it, that action
has to be taken; and, action having
been taken the witness is not going
to suffer because he will have the
fullest opportunity to defend himself
before the Magistrate.

Now, my hon. friend has moved
an amendment yesterday im a chal-
lenging mood. - I have no objection
what so ever—namely, where the
Judge says of a particular witness
that he should give him an opportu-
nity of showing why he should not be
sentenced, there is no harm done.

There is no harm done. But, I
protest against appeals, a series of
appeals; that is all improper. That
is all that I have said. Ultimately I
say, this has nothing to do with me.
1 do not take shelter under it. But,
the House will attach some import-
ance to the fact that there were 45
members of the Joint Committee who
joined in this proposal and while
they have sent pages of dissenting
motes including a very long one from
Shri 8. 5. More, not one has said a
word about this. It may not be
generally done and therefore there
may not be something insidious in it.

Lastly, Sir, there was one thing
about werification. 1 sometimes think
that wherever I have introduced
Something in order to facilitate the
_ta.sk of the accused, I have been criti-
cised. | said, the man applies for
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appeal and sureties are offered, The
sureties must be in Rs. 1,500. Then
the Magistrate generally says; “Let
there be an enguiry as to whether
this fellow has got property worth
Rs. 1500". Let him give the affida-
vits. If the affidavits are there they
will be generally accepted. I cannot
dictate to the Magistrate that the affi-
davits should be accepted. My hon.
friend suggested that the lawyers
should come in. I understand a
lawyer saying that he identifles the
man. Generally they say that they
indentify the person who is swearing
the affidavit. They can say something
about the identity of the man swear-
ing the affidavit, but they cannot
possibly say or verify as to whether
he has the required property. Then,
where is the object of their coming
in.

I, therefore, submit that these
clauses should go in as they are sub-
ject to the amendments which I have
accepted out of regard for the House
and out of regard for my hon, friend
Pandit Thakur Das Bhargava.

Shri Raghavachari: Sir, I want to
point out one thing. The Home Mi-
nister made an argument as to why
the Select Committee shifteq the
short duration of detention from the
moment of his arrest to that of his
appearance for hearing and then said.
it is because, il at an earlier stage it
is given the accused might not appear
and therefore delay the hearing. May
I invite his attention to clause 109—
section 548, where it is provided that
the presence of the accused may be
dispensed with? Therefore, that
argument for this new provision
which is now made loses its streggth.

Shri Sadhan Gupta: May I en-
quire of the Home Minister as to
whether he wants to leave section
478 unamended and leave a lacuna in
that section, or whether he is willing
to accept my proposed clause 89-A
by amendments 521 and . 643, by
which I seek to provide for....... )

Dr. Katju: What is the number of
your amendment? ™

Shri Sadhan Gupta: The numbers
are 521 and 643. Amendment No.



2109 Code of

{Shri Sadhan Gupta]
643 is an amendment to amendment
number 521. .
Mr. Deputy-Speaker: Amendment
number 521 is:
In page 24, after line 42, insert:
“89A. Amendment of section 478,
Act V of 1898.—In sub-section(2)
of section 478 of the principal Act,
for the word and letters ‘Chapter
XVIII' the words and figures ‘Sec-
tion 208 to Section 220° shall be
substituted.”
Shri Sadhan Gupta: Amendment
number 643 is only to add the word
“inclusive”,

Dr. Katju: Sir, you may please put
some other clauses to vote; I shall
just look into it because this is a
new clause.

Shri R. D. Misra: What about my
amendment number 5337

Mr. Depuiy-Speaker: No amend-
ment has been moved to clause 89.
I will put it to the vote of the House,
The question is:

“That clause 89 stand part of

the Bill.”
The motion was adopted.
Clause 89 was added to the Bil{
Mr. Deputy-Speaker: Now, we
come to clause 89.A-—Amendments
521 and 643. What is the difficulty?
Are not these sections covered by
Chapter XVIII? Are they different?

Shri Sadhan Gupta: The difficulty
is: in section 478, the Revenue Court
or Civil Court is asked to follow the
procedure prescribed for Chapter
XVIII in order to commit an accused

pefson to the Court of Session. Now, -

two procedures have been intro-
duced: one for commitment on police
report and the other for commitment
of cases other than on police reports,
It is not stated which procedure the
Revenue Court or Civil Court should
follow. I wanted to prescribe that
the Revenue Court or Civil Court
would follow the procedure for cases
other than om police report. That is
why instead of “Chapter XVII" 1
provided. Section 208 to Section 220",
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Mr., Deputy-Speaker: This is a
new clause and Shri Sadhan Gupta
does not press his amendments.

Now I will put Shri Barman's
amendment to the vote of the House.

The question is:

In page 25 line 11, for “shall, with-
out making any further inquiry” sub-
stitute “may, if it so thinks fit, after
giving the witness an opportunity of
being heard.”

The motion was adopted.

Mr. Deputy-Speaker: I shall now
put to the House the other amend-
ments to this clause.

The amendments were negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 90, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 90, as amended, was added
to the Bill.
Mr. Deputy-Speaker: The question
is:
In page 26, for lines 14 to 21 substi-
tute.

“punished for the offence, the
Court may make a complaint
under section 476 thereof in
writing signed by the presiding
officer of the Court and forward
the same to a Magistrate of the
first class having jurisdiction;
after giving an opportunity of
showing cause why he should
not be prosecuted and punished
for such an offence.”

The motion was negatived,
_ Mr. Deputy-Speaker: The question
is:
“That clause 91 stand part of
the Bill.”
The motion was adopted.
Clause 91 was added to the Bill *
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Mr, Deputy-Speaker: There are no
amendments to clause 92. I shall put
it to the vote of the House.

The question is:

“That clause 92 stand part of
the Bill.”

The motion was adopted.
Clause 92 was added to the Bill

Mr. Deputy-Speaker: 1 shall now
put the amendments moved to clause
93,

The amendments were negatived,

Mr. Deputy-Speaker: The question
is:

“That clause 93 stand part of
the Bill.”

The motion was adopted.
Clause 93 was added to the Bill.

New Clause 93A
Shri Datar: 1 beg to move:

In page 26, after line 28, insert:

“93A. Amendment of section
489, Act V of 1888.—In sub-
section (1) of section 489 of the
principal Act, for the words “one
hundred” the words “five hund-
red" shall be substituted.

This is only a consequential amend-
ment and it was left out through over-
sight.

Mr. Deputy-Speaker: In section
488 the maintenance allowance has
been raised from Rs. 100 to Rs. 500
and therefore it has to be increased
in section 489 also. I will put it to
the House now.

The question is:
In page 26, after line 28, insert:

‘93A. Amendment of section
489, Act V of 1898—In sub-
section (1) of section 489 of the
principal Act, for the words “one
hundred” the words “five hund-

red” shall be substituted?
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The motion was adopted.
New Clouse 93A was added to the
Bill
Mr. Deputy-Speaker: Now,
94,

Pandit Thakur Das Bhargava: I
have an amendment to this clause. I
beg to move: .

In page 26, for lines 31 and 32,
substitute;

‘(a) in sub-section (1),—

clause

(i) after the words “accused
of” the words “or suspected of
the commission of” shall be in-
serted; and

(ii) for the word “transpor-
tation” the word “imprisonment”
shall be substituted.’

Dr. Katju: It is an amendment to
section 497, sub-section (1).

Pandit Thakur Das Bhargava: ] am

substituting it for my amendment
No. 636.
Mr. Deputy-Speaker: Amendment

No. 636 is for clause 94.
Dr. EKatju: For part of clause 94.

Mr. Deputy-Speaker: That is all
right. The hon. Home Minister means
that in clause 94 a portion of section
497 is touched and this amendment
touches another portion of the section.

Dr. Katju: Yes, this touches amn-~
other part of section 497.

Mr. Deputy-Speaker: Amendment
No. 636 is an amendment of clause
94 and so it must deal with section
497.

r. Katju: This is really an addi-
tion to clause 84, not an amendment.

Mr, Deputy-Speaker: Pandit Tha-
kur Das Bhargava's amendment No,
636 was for the original clause 94.

Pandit Thakur Das Bhargava: I
am substituting my amendment No.
638 by this amendment.
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Mr. Deputy-Speaker: We
it to clause 94, *

The question is:

will put

In page 26, for lines 31 and 32,
stibstitute ;
‘(a) in sub-section (1),—
(i) after the words “accused
of” the words “or suspected of

the commission of” shall be in-
serted; and
(ii) for the word “transporta-
tion” the word “imprisonment”
shall be substituted.’
The motion was adopted.

Mr. Deputy-Speaker: Now, I shall
put all the other amendments to
clause 94 to vote.

The amendments were negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 94, as
stand part of the Bill.”

The motion was adopted.

Clause 94, as amended, was added
to the Bill.

Mr. Deputy-Speaker: The question
is:

amended,

“That clause 95 stand part of
the Bill”

The motion was adopted.
Clause 95 was added to the Bill,

Mr. Deputy-Speaker: 1 am putting
amendment No. 464 to clause 98 to
vote. The question is:

In page 27, line 8, add at the end:

“but such enguiries shall not
be left in the hands of ministe-
rial officers and no officer of the
police force shall be asked to
conduct such enquiry, and the
Magistrate shall always accept
the affidavits’ in proof of the
facts contained therein if an
advocate of the Court of not

less than seven years standing
certifies to the correctness
thereof.”

The motion was negatived.
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Mr. Deputy-Speaker: The question
is: )
“That clause 98 stand part of
the BilL”
The motion was adopted.
Clause 96 was added to the Bill.

Mr. Deputy-Speaker: There are no
amendments to the other clauses upto
100; of course, clause 97 is excluded
due to having been already passed.

The question is:

“That clauses 98 and 99 -tand
part of the Bill.”

The motion was adopted.

Clauses 98 and 99 were added to the
Bill.

Mr. Deputy-Speaker: There is an
amendment No. 638, moved by Shri
Sadhan Gupta, to clause 100.

The question is:
In page 27, line 43, add at the end:

“in which such affidavit is
affirmed or sworn.”

The motion was negatived,
Mr. Deputy-Speaker: The question

is

“That clause 100 stand part of
the Bill.”

The motion was adopted.
Clause 100 was added to the Bill

Mr. Deputy-Speaker: New clause
101-A was not moved.

The question is:

“That clauses 101 and 102
stand part of the Bill”

The motion was adopted.

Clauses 101 and 102 were added to
the Bill.

Clauses 103 to 116 and the Schedule
(excluding clause 114) and New
clanse 115A and eclaunses 1 & 2. |

Mr. Depaty-Speaker: The House
will now begin consideration of
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clauses 103 to 116 and the Schedule,
-excepting of course clause 114.

Shri Altekar (North Satara): It has
been passed.

Shri A. M. Thomas: Only a part
has been passed.

Mr. Deputy-Speaker: There are
some  conséquential amendments
which will be allowed in the third
reading. For these, two hours are
allptted. These clauses also must
have been: finished by this time. We
have exceeded the time by two
hours. For the third reading, flve
hours are allotted, and till the end of
today, that is, from 3 to 5 p.m., the
time that is allotted for the third read-
ing will be utilised for the disposal
of all the clauses, so that the second
reading will be over today. The
third reading will commence to-
morrow, for which three hours out of
the five hours will be used.

The amendments may kindly be
passed on to the Table asusual, Hon.
Members will kindly bear in mind
the number of the clauses and the
fact that the time is two hours.

Shri Venkataraman: I shall just
explain my amendment and stop with
that.

My amendment is No. 648 to clause
108. As you are aware, under section
528 of the Criminal Procedure Code,
there is a right granted to the ae-
cused to move the High Court for
transfer of his case. There was
considerable complaint that this
Power was abused, and in 1034 an
amendment was carried by which it
was provided that if the accused
Person wants to make an application
under section 528, he should execute
a bond with sureties for Rs. 200 and
that he should move the High Court
within a reasonable time prescribed
by the Magistrate. In the amendment
which the hon. Home Minister has
brought forward in clause 103, he

provided that notwithstanding
anything contained in section 526, the
first application should be made to
the District Court, that is, the Court
of Sessions, and not to the High Court
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directly. On this matter there has
been considerable divergence of
opinion about what an accused person
should do. The Madras High Court
for some time held -that a person
cannot move the High Court imme-
diately without first going and mov-
ing the Court of Sessions or any other
authority under section 528 of the Cri-
minal Procedure Code, but after this
amendment, they felt that because a
bond is executed by the accused person
that he will move the High Court
within a stipulated period, the bond
could be forfeited if he did not move
the High Court and nevertheless
moved the subordinate Court to
which the power of transfer is
granted under section 528. I had a
very funny experience in which actu-
ally when a person executed a bond
for moving the High Court for trans-
fer of his case, he moved the District
Court and got his case transferred.
Nevertheless, the Magistrate said that
he would take proceedings for forfei-
ture of the bond because he had not
complied with the wording of the bond,
namely, that he undertook to move the
High Court. He did not not move the
High Court but moved some other
authority.

Mr. Depuiy-Speaker: Other hon
Members have a similar experience.

Bhri Datar:
pened?

3 P.M.

Ultimately, what hap

Shri Venkataraman: Ultimately the
bond was forfeited. We went up in
appeal and the forfeiture was set
aside. Now that the hon. Home Minis-
ter has made it obligatory on the part
of the accused to move the Court of
Sessions in the first instance before
moving the High Court, certain conse-
quential provisions become necessary.
For instance, if the accused persen 8
obliged to move the District Court, yau
will appreciate that under the clause
63 as adopted by this House, the case
will go on from day to day, de die in
diem. If the accused wanis to move
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Pandit Thakar Das Bhargava: Ses-
sions Court.

Shri Venkataraman: _.and the local
Magistrate refuses to give any adjourn.
ment for the purpese or moving the
District Court, by the timz the accu.-
ed person moves the District Court,
the case would have been over against
him. In fact, section 526 as it stands
now will compel the Magistrate to give
an adjournment only if he gives notice
of his intention to move the High
Court. It according to the
amendment made in clause 103,
it is obligatory on the part of
the accused first to move the Dis-
trict Court, then, the law must provide
that an adjournment shall also be
granted in cases where the accused
person wants to move the District
Court. I can understand that this con-
cession may be abused. Even in the
amended Criminal Procedure Code of
1934, they said that a person shall be
allowed to make an application under
this section only once. Sufficient safe-
guards may also be taken. With this
safeguard, if a person is compelled to
move the District Court in the first in-
stance and he does not get an adjourn-
ment for the purpose of making that
motion to the District Court, the case
is likely to be over and he will be
greatly prejudiced. I have given notice
of my amendment No. 648. This is how
the amended section will read: when
at any time before the defence closes
its case, he intends to make an appli-
cation under this section or under sec-
tion 528, that is to say he intends to
make an application not only to the
High Court but also to the Court of
Sessions under section 528, in both the
cases it shall be obligatory on the part
of the Magistrate to give a reasonable
time and then adjourn the case. Un-
less that is done, the case is likely to
proceed and the accused is likely to
be prejudiced.

Then, there is the proviso, which
LRYS:
“Provided that nothing herein

eontained shall require the Court
to adjourn the case upon a second
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or subsequent intimation from the

same party.”
Having made it obligatory on the part -
of the accused to move the Sessions
Court in the first instance, if the ac-
cused wants to move the Court of
Sessions and thereafter to move the
High Court, he should not be barred
from making a second application or
getting an adjournment or time for
the purpose of making a motion to the
High Court. The second part of the
amendment makes provision for this.
If the application is intended to be
made to the same Court to which the
party has been given an opportunity to
move, only in such cases, he should be
debarred from getting an adjournment.
The object of this is very simple. It
is to enable the accused person to get
an opportunity to move the Court of
Sessions in the first instance and for
that purpose to enable him to get an
adjournment and reasonable time for
making that application. The second
purpose of this amendment is to allow
the accused person a further opportu-
nity of making an application for
transfer under section 526 to the High
Court if it.became necessary. The
amendment will give protection against
any abuse because only in one instance
in the case of & motion to the District
Court and in the second instance of
motion to the High Court will the
Court be obliged to grant an adjourn.
ment. The Court will refuse adjourne
ment if similar applications are made a
number of times by the same person
for the purpose of moving either the
Court of Sessions or even the High
Court. I trust that my amendment
will be acceptable to the Government.

Pandit Thakar Das Bhargava: I
have given notice of amendments num-
bers 637, 85 and 96. Amendment No.
637 relates to clause 528. We have
passed a provision in this House that
instead of the District Magistrate, it
will be the Court of Sessions which
shall hear applications for transfer. So
far, so good. Nobody can object to it.
At the same time, I find in section 528,
you have sub-sections (2) and (3).
Sub-section (2) runs as follows:



2119 Code of

“Any Chief Presidency Magis-
trate, District Magistrate or Sub-
Divisional Magistrate may with-
draw any case from, or recall and
case which he has made over
to, any Magistrate subordinate to
him, and may inquire into or try
such case himself, or refer it for
inquiry or trial to any other such
Magistrate competent to inquire
into the same.”

THe words here are ‘withdraw’ and
‘recall’. ‘Any case’ means any parti-
éular case. This mesns that practical-
" ly the powers of transfer still in here
in the District Magistrate, The Ses-
sions Court will be one authority for
transfer of the case and the other
authority to withdraw or recall will
be the District Magistrate. I fear that
when there are twy concurrent autho-
rities on the same subject, conflict may
arise between the two. I can visualise
a case in which a person is dissatis-
fied with a particular Court, he goes
to the District Magistrate and
asks him to withdraw acase and make
it over to another Court. This is practi-
cally nothing but a transfer. My hum-
ble submission is that when we have
given powers of transfer to the Sessions
Court, it should not be possible to the
District Magistrate to withdraw any
particular case from any particular
Court and make it over to another
Court. Therefore, I am anxtous
that the powers of the Sessions Court
should remain intact and the District
Magistrate  should not interfere
with these powers. It may not be in-
terference as I have put it. But it
will be an exercise of jurisdiction
which has not been given by clause 103
and yet he will be able to bring about
the same result in exercise of the

Powers given to him under sub-section -

(2) of section 528.

In regard to sub-section (3) of sec-
tion 528, the powers are there and in
exercise of these powers, he can bring
sbout the same result. But, they
@re not so objectionable as those
Elven in section 528(2). I do not
know if 1 am clear to the hon.
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Deputy Minister. 1 would request
him to kindly consider this.

[Sarpar HugaM SINGH in the Chair.]

I was submitting in reference to
section 528(2) that this gives power
to the District Court in  particular
cases. Sub-section (3) has reference
to a class or particular class of cases.
Sub-section (3) may be necessary for
administrative convenience or for just
easing the heavy file of a Magistrate.
Those cases may be withdrawn., I
can understand that. If in a case the
District Magistrate sides with the
complainant, he can bring about the re-
sult by the exercise of this power.
Anyhow, it is not so objectionable.
Section 528(2) has reference to a par-
ticular case, Therefore, though the
power is inherent in the Sessions
Court according to the amendment,
the District Magistrate will utilise this
power of transfer in the name of
withdrawal and recall. I want the
powers to be exercised by one au-
thority only. Therefore, I submit that
my amendment may be accepted.

I have two other amendments,
numbers 95 and 96 which have re-
ference to clause 1. I am anxious as
far as clause 1 is concerned. The
accepted principle of jurisprudence
in regard to procedure is that the pro-
cedural sections apply from the date
when the Act is passed. So far as
the substantive rights are concerned,
well, they may be kept in tact, may
or may not be interfered with, but
so far as the procedural law is con-
cerned, this is the law that from the
date -of enforcement of any Act relat-
ing to procedure, the procedure comes
into force. My submission is that by -
clause 1, sub-clause (2) (a) and (b) #
is sought to be enacted that if the
case has not begun, the case is already
challaned and it is lying in a certain
Court, then also this new procedure
shall not apply. My submission is
that if the enquiry or trial has com-
menced, after that this procedure
will not apply; the old procedure will
apply. But, if it has not begun, the
new procedure will apply.

In clause 1, sub-clause (2) (c), the
words are:
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[Pandit Thakur Das Bhargava]

“nothing in this Aect shall affect
any trial which has begun be-
fore a Court of Sessions either
by jury or with the aid of asses-
sors and is pending on the date of
such commencement:”

When it has begun, there is no ques-
tion of pending. The words “and is
pending” are unnecessary. These
words may be taken away.

I am anxious that in cases which
have been challaned in a particular
Court, the procedure applicable should
be the one which we are now enact-
ing so far as the conduct of the case
is concerned. But, if the trial or en-
quiry has begun, only in that case it
may be that the old procedure may
apply.

This is all that I have to say.

Shri Raghubir Sahai (Etah Distt.—
North East ocum  Badaun Distt.—
East): I have a small amendment to
the original section 562, but it is a
very important amendment at that
My amendment is Np, 13 and it reads
like this:

In page 30,—

(i) line 27, after “the principal Act”
ingert (a); and

(i) after line 28, gdd:

“(b) after the words ‘offence
was committed’ the words ‘and to
the fact that he has made a clean
breast of the whole thing, con-
cealing nothing’ shall be inser-
ted”.

At present, section 562 of the Crimi-
nal Procedure Code provides that
when any offence has been committed,
firstly by any person not under 21
years of age and punishable with im-
prisonment for not more than seven
years, or, secondly by any person
under 21 years of age or any woman
not punishable with death or trans-
portation for life and no previous con-
viction is proved against the offender,
then the Court may, regard being
had to the age, the character or an-
tecedents of the offender and to the
circumstances in which the offence
was committed, adopt two courses.
First, instead of sentencing him at
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once to any punishment, release him
on his entering into a bond with or
without sureties, and, as provided in
a subsequent sub-section, it can also
release the accused on admonition,
and that can happen only in the case
of theft, dishonest misappropriation,
cheating or any offence not punishable
with more than two years. It is a
very salutary provision. Its saluta-
riness has been proved by dint of time.

In the United Provinces, in accord-
ance with the provisions laid down
here under section 562, another law
has been enacted in 1938 known as
the United Provinces First Offenders
Probation Act in which virtually all
that has been provided in section 562
has been embodied with an addition
that first offenders can be released
erther on entering into a bond or on
admonition; and whereas in section
562 the Magistrate is required to see
or to consider the fact of the age, the
character and antecedents, here it has
also been further provided that he
will take into consideration the physi-
cal or mental condition of the offender
in coming to a conclusion that he may
be released on entering into a bond.
I only wish that in addition to the
considerations about age, character,
antecedents and other circumstances,
the Court may also be pleased to con-
sider the fact that the offender has
made a clean breast of the whole
thing,s concealing nothing.

This amending Bill on the Criminal
Procedure Code has been before this
august House for a number of days,
and day in and day out a number of
learned arguments have been advanc-
ed and the greatest stress has been
laid on the fact that one of the ob-
jects of this Bill is to put down or to
mitigate the prevailing evil of per-
jury. I quite agree that that evil
should be minimised. should be miti-
gated, but my submission has been on
previous occasions also, and on this
occasion is, that whatever provision
we have so far made with regard to
the mitigation of perjury amounts to
almost nil. By enacting those provi-
sions or by retaining the provisions
that already exist on the statute-book,
perjury has not so far been put down,
nor do I think that it will be put down
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hereafter. But whatever provision
has been made is welcome and
should be welcome to every well-
wisher of the country. But, my sub-
mission is that side by side with the
provision that we have already made,
there should be some incentive pro-
vided in the law that truth may be
encouraged. My submission is that
the law as it at present stands does
not provide any incentive for speaking
the truth., So, in.section 562 where a
very salutary provision has been made
that a Magistrate or a trying Court, if
he or it considers that the offender
has committed the offence in circum-
stances which have been laid down
here and also that he has not been
convicted of any other offence pre-
viously, will have regard to his age,
to his antecedents, to the circum-
stances in which the offence has been
committed, I say another circumstan-
ce should also be added, viz., that he
may have regard also to the fact that
the accused or the offender has made a
clean breast of the whole thing, he has
concealed nothing. You will thereby
be giving some sort of incentive to
speaking the truth. My object is only
that truth must be given some pre-
ference, some consideration in the
eyes of the law. It is not mandatory
provision. Section 562 is not a man-
datory provision. It is only discre-
tionary, entirely discretionary. Even
if all these conditions are fulfilled, the
trying Court may come to the conclu-
sion that it is not satisfied. His age
may be such, his antecedents may be
such, the circumstances may be such,
but the Court may not be satisfied
that he should be released on proba-
tion, or he should be released only on
having been given an admonition. So
it is entirely discretionary. You have
provided for all these considerations.
Please add one more to them ‘and to
the fact that he has made a clean
breast of the whole thing concealing
nothing’. My grouse is that till this
time, the fact that a person should
speak the truth or that the accused
should speak the truth has not been
rightly emphasised. That right sort
ol atmosphere has not been produced
in the Courts.
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With your permission, I will men-
tion one specific instance in which I
found—and there are other instances.
that can be quoted by other hon..
Members—that in the present circum--
stances Courts do not attach any im-.
portance to the speaking of the truth..
They go by the material that is pro-
duced before them. Some years back
I was appearing for a confessing ae-.
cused in a criminal conspiracy case..
The case was that some merchants
and some railway employees had’
conspired to defraud the Municipal
Board of my own District—the city of
Budaun—of the terminal tax that.
was due to them. Now that conspi-
racy was exposed sometime after-
thousands of rupees had been so de-
frauded. Now, the railway employees:
concerned were arrested. Those mer-
chants were arrested. After the in-
vestigation was completed, the case
was chullaned and it came-up before-
the First Class Magistrate. Now,
there was one telegraph clerk, aged
about 20 years. He was also arrest-.
ed, and that telegraph clerk made a
clean breast of the whole thing, made .
a full confession of the whole story.
Tt so happened that I appeared for-
him and 1 was-satisfied that the con-
fession that he had made was bona:
fide and perfectly true. To put it in,
brief the whole case was gone
through before the trying Magistrate.
Every one of them was convicted in-
cluding my client, that confessing ac-
cused, but the judgment of the case -
was entirely based upon that confes-
sing statement. The Court believed
from start to finish the story as was
propounded in the confessing ac-
cused’s statement, but the sentence -

.that was awarded to him was the

same as was awarded to the other-
accused. The court agreed that the -
confessing accused, a young boy, was
made a tool by the more experience
and senior Railway Staff. The matter -
went up in appeal. What happened
there? The confessing accused stuck
to his confession. Now before the
Sessions Judge, some of the worst
criminals, the conspirators—they were
let off. The sentence of my client
was net gt all redueed. The matier-
went up in revision before the Allg- -
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habad High Court. And what hap-
pened there? Everybody was let off
except the confessing accused. Since
that day, I have come to the conclu-
sion that it is not the fact of the
truthfulness that weights with Courts,
it is the fact whether they have com-
plied with the terms of the law or
not. They are not concerned with
truth. I beg to say that some im-
portance should be attached to truth-
speaking, and until and unless you
make a specific provision in law that
truth-speaking will be encouraged
and will be given some amount of con-
sideration and some preference, by
having resort to the negative provi-
sion for punishment of perjury sum-
marily or by other processes, you can-
not put down perjury. So my submis-
sion is that for God's sake, under
section 562 make this amendment.
“That will not in any way at @il go
against the interests of the accused or
.against the prosecution. I cammend
it to the notice of the hon. the Home
Minister.

Pandit Munishwar Datt Upadhyay
(Pratapgrah Distt.—Epst):  Before
making my own suggestions, 1 would
like to refer to the hon. the previous
speaker's suggestion made just now.

1 appreciate the suggestion and  also

‘the idea behind it, that truth-speaking
should be encouraged in Courts. We
said the other day that perjury was
+the worst evil that was prevailing in
the Courts and when witnesses go to
‘the Courts, people say: ‘Well, they
are going to the Court. They have to
say certain things’. There, as I find

they say that genmerally no regard is .

paid to truth-speaking. And sitting
in their parlour, if any question is
put to them regarding truth-telling
‘and truth-speaking, they say, ‘Well
‘It is not a Court of law. Here T
should say the truth’. So jt is to a
Court of law that people go, their
mind made up, to say certain things.
They do not have any regard for
4ruth. In these circumstances, the
suggestion made by my hon. friend s
-really very laudable and very good
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and I think any person who has any
regard for morality, any regard for
truth, is bound to appreciate it. But
then, when he went on arguing to
support that suggestion, [ think that
the logic was not very correct. He
says that if a person tells the truth,
that he has committed the offence,
the sentence should be minimised or
it may be that there should be no
sentence at all—probably he might go
to that extent.

Shri Raghubir Sahai:
sarily. The provision
discretionary.

Not neces-
was entirely

Pandit Munishwar Datt Upadhyay:
So all that he means is that there
should be concession for telling the
truth before the Courts. If the
accused who appears before the
Court admits the guilt, then the
punishment should be lenient.

Shri Raghubir Sahai: My pon,
friend has perhaps misunderstood me.
I have simply added the stating of the
truth as one of the circumstances
which would weigh in section 562,

Pandit Munishwar Dait Upadhyay:
1 am just coming to that. So my
submission is that the suggestion that
has been made—the implication of
that suggestion—is that for telling the
truth in the Court, for confessing to
the guilt, that he has committed any
crime, there should be some sort of
regard paid. That appears to be the
idea behind the suggestions, and in
the mind of the hon. Member who has
made it. Of course, the real object
is just to introduce an amendment to
section 562 to say there should be
consideration not only for age and
other factors that are there, but also
for telling the truth and making a
confession that he has committed a
certain offence or stating the  cir-
cumstances in which he was placed on
account of which he had been pro-
secuted for that offence. I would sub-
mit that the Courts are meant for
punishing  persons who pommif
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offences and the offences are provided.
The law is very clear on that. So far
as the law goes, so far as dealing with
the crime goes, I think there can be
no leniency for telling the truth.
Therefore, the basic principle behind
it, as betrayed by the suggestion of
the Mover, is that there should be
some amount of regard for telling the
truth, meaning thereby that if con-
fession is made, if a person commits
murder and goef! to the Court and
admits and confesses that he has com-
mitted murder, in that case a certain
amount of regard should be shown to
that person in probably awarding the
sentence,

Shri Raghubir Sabhai: Under section
562, the case of a murder does not
come in. I would submit that my
{friend thinks that the principle that
he has enunciated is confined only
to particular sections. I am referring
to the idea behind that suggestion. So
far as the suggestion for section 562
goes, as 1 said, in the very beginning,
f very much appreciate it.

Babu Ramnarayan Singh: On a
point of order. There is no quorum.

Mr. Chairman: Now there is
quorum; the hon. Member may re-
sume his speech.

Pandit Munishwar Datt Upadhyay:
I was submitting that the amendment
that was suggested is very laudable,
but then, in the circumstances, 1
would not only suggest that but
something more. If that aspect of
the gquestion is to be emphasised,
there can be many more factors also
along with this factor. If the person
admits the guilt or if he makes a clean
breast of it, as he has suggested, I
think in that case regard should be
had to that factor. So far as the
introduction of that amendment is
concerned, I would really commend it.
But T wanted to submit that the idea
behind it, the logic behind it is really
not very helpful in that matter.

Now, I shall come to one or two
suggestions that I have in mind.
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Under clause- 103, a suggestion has
been made that if in certain circum-
stances the Court thinks that the
presence of the accused is not
essential, then, he might allow the
accused to appear in the Court by
his pleader. But then, sub-clause
(2) contemplates certain cases where
probably no arrangement is made and
it so happens on a certain day nobody
is present and therefore, the Court
has to take certain steps in the
absence of the accused. My sugges-
tion is that at prezent, the law is very
clear. In the Court of the Magistrate,
if -the accused requires to be absent,
he makes an application and on  the
application of the accused, his pleader
is bound to appear every day as soon
as the case is called. It is obligatory
on the counsel to be present in the
Court instead of the accused. He can-
not be absent and as soon as the
pleader is absent, the accused is taken
to be absent and a warrant is issued
or other proceedings are taken against
him. Therefore, I would like that that
sort of provision is essential. Under
sub-clause (2) of section 540A  at
present, probably there is no such
necessity of the accused making an
arrangement that hjs pleader shall
appear, as soon as the case is called,
in the place of the accused, because it
has been said here in the proposed
clause that if the accused in any such
case is not represented by a pleader,
or if the Judge or the Magistrate con-
siders that his personal attendance is
not necessary, he may, if he thinks
fit, and for reasons to be recorded by
him, either adjourn such an enquiry
or trial or order that the case of such
an accused be taken up or ftriedw
separately. In this section, the ques-
tion of adjourning immediately
occurs. It shows that it is a case
where the accused is not present be-
fore the Court. Otherwise, the ques-
tion of ‘adjourning’ would not be here,
in the proposed clause. So, I would
submit that it should be so worded
that it may be essential for the accused
to make an arrangement, before he
leaves the Court, that he shall be re.
presented by his pleader and that -
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pleader shall appear before the Court
when the case is called. Otherwise,
considerable difficulty would arise im
the proceedings of the Court. This is
one suggestion.

The other suggestion that I would
like to make is in respect of clause
106, In clause 106, “misjoinder of
charges” is mentioned. Misjoinder of
charges—as we all know, we who have
been practising in Courts of Law—is
a serious matter on which the con-
viction is set aside, and orders are
guashed. They cannot stand. It has
been mentioned in clause 108 (i) that
in clause (a), the word “charge” shall
be omitted, and after clause (a), the
following clause shall be inserted,
namely:—

“(b) of any error, oOmission or

irregularity in the charge, in-

cluding any misjoinder  of
charges.”

That means, this will not be a ground
for revising confirmation of sentence.
So, 1 would submit that this mis-
joinder of charges is a serious matter,
and on the groumd of misjoinder of

charge, the sentence cannot stand.
Therefore, to add  “misjoinder of
“Charge”

charges” is not necessary.
has already been mentioned in the
clause.

Dr. Katju: I have not heard of a
man who was let off on this ground.
There was a retrial. The man  got
six months and not two years.

8hrl N. C. Chatterjee:
peculiarly unlucky.

Pandit Munishwar Dait Upadhyay:
With his large experience, the hon.
Minister, of course, has so many in-
stances where, in spite of this
vision of law. the law became almost
ineffective. But I would submit that
it is a serious matter. I think the
word “charge” occurring in the clause
i¢ quite enough.

You  are

Mr. Chajrman: The hon. Minister
nas not told us whether the fault lies
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in the procedure or with somebody

else.

Dr. Eatju: The fault lies with the
Court which got up with it softly. A
kind Magistrate gave him six months;
then came a fine Magistrate who gave
him two years.

Shri Sadhan Gupty rose—

Mr. Chairman: When the
comes, he can answer this also.

Pandit Muynishwar Datt Upadhyay:
In cause 105, trial by jury is men-
tioned. In the proposed clause, it has
been provided that unless objection is
taken to the proceedings before evi-
dence starts, if there is any mis-
carriage of justice, if the accused is to
object to it at any other stage, that
objection will not be allowed. The
objection shall be allowed only when
“the objection is taken before the
Court proceeds to record evidence in
the case”. Unless this objection is
taken before the evidence starts, at
the very beginning, the objection taken
later on would be of no avail. Under
the provisions, as amended, if objec-
tion is taken at any other stage, it
is illegal. My submission is that if
the trial is illegal it is illegal. We
have seen that we have already done
away with the assessors. But, we
are maintaining the trial by jury. I
think we have realised the importance
of this. There was a good deal of
discussion over it and I will not go
into the details. But, if it is provided
that the trial should be with a jury,
to say that if the trial starts without
a jury and if no objection is taken at
the very beginning it can go on with-
out a jury is not legal. If a trial
which should start with a jury starts
without a jury then the trial is
illegal. The objection may not be
taken at the very beginning probably
because at that time the accused might
not have been represented by  his
counsel. It happens sometimes like
that. The accused is not represented
by his counsel He does not know
what are the objections he should take

time
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and what are the objections that he
should not take. He does not take the
objection at the beginning (Inter-
ruption). Therefore, if he does not
take objection in the beginning that
objection is not allowed. A trial
which is illegal ab initio because it
starts without a jury is being main-
tained if an ignorant accused has not
at the beginning objected to it. What
is illegal is illegal and this illegality
should not be tried to be removed in
this manner. In certain cases, grave
injustice may accrue because the per-
son who is standing in the dock does
not know whether he should object or
not object, especially when his pleader
is not present, as happens sometimes.
Therefore, my submission is that this
provision should be dropped that trial
without jury should be allowed to
stand even though the trial should
have been with jury and the objection
has not been taken at the beginning,

when the evidence starts. Q

These are the guggestions that
would. like to make and I would like
that at least the last suggestion may
be accepted because it is likely tnac
sometimes some accused may be in
trouble.

shri Sadbhan Gupta: Mr. Chairman.
in this group of clauses I will express
my emphatic opposition to three pro-
visions which are contained in four
clauses, namely, the provision regard-
ing curing defects of cases which are
wrongly tried without a jury, the pro-
vision for transfer and the provision
Tegarding petition-writers.

Before I come to these clauses, I
would like to dispose of certain re-
marks of Pandit Thakur Das Bhar-
gava on clause 1. He says that in
accordance with the principles of jur-
isprudence the procedural sections
should come into operation as soon as
the Act is enforced and, therefore
the provision in section 1 to the effect
that the procedural sections would not
operate in a pending trial should be
done away with. With due respect.
I would submit for his consideration
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and I would submit also for the con-
sideration of the House that these new
procedural sections are inseparably
connected with certain other  pri-
vileges granted under the Code to
the accused which are not present in
the present Code. Before you can
follow the new procedure you must
have some notice of what the case has
been made out against you. You car-
not both be denied of the notice as
well as be deprived of the notice
which the proposed procedure gives
wou. Therefore it is very essential in
the interests of the accused that this
new procedure should not come into
force and should not be applied to
him until he had the documen's whirh
are prescribed by this Code.

I am not saying that these docu-
ments are enough or those papers are
enough to give him adequate notice.
I'stick to my view they are not
enough. But the amendment presup-
poses that those documents are ade-
quate notice and even those documents
will not be available to the accused in
the case of a pending trial when he
has been charge-sheeted. Therefore, I
submit that the provision that the new
procedure will apply only in cases
charge-sheeted after the present Bill
comes into force is a wise provision.

Now, I come to my main point, the
three provisions regarding the curing
of cases wrongly tried without a jury,
regarding provisions for transfer and
petition-writers. 1 must say that
this matter of trial with jury has been
treated by the Government in a most
flippant manner. Trial by jury is a
very valuable right which the accused
can have, a right which the accused
has of having his case heard and
determined by his countrymen, by
men of ordinary common sense, un-
sophisticated by the sophistory and
technicalities of legal training. That
is a very valuable right for every
accused and it should be made an in-
defeasible right. But, what the
present amendment states is that the
accused must take objection when a
case which should be tried with a jury
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is being tried without a jury before
the evidence is being recorded. Sir,
dc the Government consider the con-
sequences of such a provision? The
Code provides that the Government
may, by notification, declare what
offences are triable with a jury and
all other offences are triable with-
out a jury.

Now, all sorts of notifications exist
in the different States. In some
States murder is tried without a jury,
dacoity is tried with a jury, rape
tried without a jury, some other
very serious offence is tried with a
jury and so on and it is impossible to
keep track of the notifications. It
there is any error, it is not the fault
of the accused; it is the fault of the
Court that does not know the pro-
per procedure and for that fault the

accused should not be made to suffer."

The Code as it stands at -resent, and
even the Bill as it was originally in-
troduced, had the provision that the
accused should raise the objection be-
fore the Court records its finding. I
would be opposed even to such a pro-
vision because such a valuable right
as the right of being tried by his
countrymen should not be made sub-
ject to the errors of the Court and the
accused should not be penalised for a
position in which he cannot possibly
be expected to kmow which offences
are triable with a jury and  which
offences are not so triable. He cannot
be expected to get track of all the
notifications. -Even the best lawyer,
unless he practises in that particular
court or area cannot be expected to
know what offences are triable with a
Jury and what offences are not triable
with a jury in that particular area.
This argument applies with even
greater force when the accused is not
defended at all by any lawyer as
often happens.

Why should the accused be deprived
of a trial with a jury when through
no fault of his an error has been com-
mitted? Therefore, I would oppose
any restriction on this right of being
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tried with a jury and, particularly,
any estoppel on the ground that he
did not raise the objection at a parti-
cular time. But, if you must have a
time-limit, have it as the Code pres-
cribes, have it as the Bill criginally
introduced prescribed. namely, that
it must be raised before the Judge
records his finding. That is a much
more reasonable provision then the
present one that it must be raised
before evidence is recorded. What is
the use of this privilege which is so
imposingly given if the objection is
to be raised before recording the
evidence? The evidence is recorded.
Almost the first thing in the trial after
the Public Prosecutor opens his case
iz the recording of the evidence.
Sometimes the case does not take
more than five or ten minutes and
then the evidence is recorded. It is
provided that within this short time

Qof the trial beginning, the accused has

to take objection or lose the invalu-
able right. Sir, with great rrspect I
should say it is nothing but cheating
the right of trial by jury. If you give
him the right of trial by jury, for
God's sake. give it to him hoanestly,
give it to him fairly. If you do not
want to give it, face the country and
teke it away if you dare to. Don't
cheat the accused of the right of trial
by jury.

Sir, I have moved an amendment
which is No. 639 to clause 105 which
seeks to restore the position as it is in
the Code and restore the posilion as
it was in the Bill when it was first
introduced, namely, that the objection
must be raised before the recording
of the finding. Sir, I would repeat
that I am against curtailing ‘he right
of oblection at any stage; but, it
you $hust curtail it, curtail it
before the finding is recorded and not
earlier.

Sir, the next provision to which
I have objection is the provision re-
garding the transfer on a different
ground, the ground eanvassed by the
Home Minister in his speech.
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Sir, up to now we had no mistakes.
We had only one transfer petition to
the High Court under section 5286.
Now what the Home Minister pro-
vides is that the accused must nrst go
to_the Sessions Court under section 328
before he can go to the High Court
under section 526. [ do not sec the
use of this provision. The Home
Minister wants to make jartice
speedy. He said it again andi _again
and I do not know how this con-
tributes to speed. First you go to the
Sessions Court. There the proceedings
are held up. Again you go to the
High Court with  another transfer
petition, another hold up of the pro-
ceedings. Does that increase speed?
Why not have a simple petition to
the High Court and be done with it?
Therefore, | would oppose the pro-
visions of clause 103 and clause 104.

Now Sir, I have a very fundamental
objection to clause 111 which prescri-
bes, which introduces a new section
in respect of petition writers, The
section says that the High Court can
make rules regarding petition writers,
rules prescribing, I presume, the quali-
fication of petition writers aud also
the penalties for petition writers. But
there is one very disgraceful con-
dition that it must be done with the
previous sanction of the State Guvern-
ment. I do not know why the Govern-
ment has started treating the High
Courts with this kind of disrespect.
The High Court is asked to prescrite
the rules for petition writers.
Naturally the High Court is the mcst
competent guthority to do so. The
rules it would prescribe, presumably,
refer to the qualifications of petition
writers, They would pre: umably
refer to the tests which a petition
writer would have to undergo before
he can be admitted to the duties cisa
petition writer. It would probably
Prescribe the mode of conduct of
petition writers and would prescribe
Penalties for exceeding the Court. I
90 not see where State Government
Ctomes in there. What the Eigh Court
Is interested to ses is that the petition
writer's work is properly done, that
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the petitions or documents they make
or write conform to proper standards,
proper judicial standards and  that
compartment of the petition writer is
beyond reproach. It is the High
Court and the High Court alone which
is interested in these things. It is
the High Court and the High Courl
alone that is competent to prescribe
rules for these things. Why should
ihe State Government come in at all
and still more, why should the pia-
vious sanction of the State Govern-
ment be necessary in order that the
High Court can make such rules? I
would submit, Sir, that any High
Court would think it a disgrace to
frame rules under these ronditions.

Now, Sir, 1 have said so many
things. I weuld make only a cun-
structive suggestion regarding clause
107 which I would request the Home
Minister to consider very carefully.
Clause 107 introduces two sections in.
stead of the old section 539A. It in-
troduces a section 539A and section
539AA. Section 539A;, as the Code
shows, deals with affidavits in proof
of conduct of public servanis. It
provides by the first sub-section that
affidavits may be filed in proof of
conduct of public servants by appli-
cants. Now, in the second  sub-
section, it says what the conten!s of
this affidavit should be, namely, they
should give such facts which are true
to one's knowledge and when it s
not true to one's knowledge, the
applicant  should really slute the
grounds of his belief. 53924, which
is the new section, deals with
authorities before whom the affidavit
should be swora. Sub-section (1)
prescribes those authorities, namely,
that it can be sworn to an a.thority
prescribed under section 539 or it can
be sowrn before a Magistrate. Then,
Sir, sub-section (2) goes entirely out
of context. It says that a Court
may order any scandalous or lIrrele-
vant matter in the affidavit to be
struck out or amended. T submit
that this sub-section should  really
come under 539A where the contents
of the affidavit and where the purpose
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of the affidavit are given. This sub-
:section should form part of B39A.
539AA should consist only of the first
:sub-section, namely, which preseribes
‘the authority before which the affi-
«davit can be sworn. It is not an
-objection which is technical or an
«objection as to literary excellence.
It might also mislead to a wrong
interpretation of the scope. When
sub-section (2) occurs in SU%AA, it
might be interpreted to mean that
‘the Court before whom the affidavit
is sworn, or the Magistrate may crder
any scandalous matter to be struck,
out. I do not want it to stand this
way. Therefore, what I have suggest-
ed by way of amendments (40 and
641 is this. By 640 I have sought to
introduce this sub.section (2) as =ub-
section (3) of section 539A and by 641
I have sought to delete from 539AA
the sub-section (2) and the iigure (1)
which means sub.section 1. So
that, 539-AA consists of orly ome
sub-section. Sir, I would cimmend
this amendment to the acceptance of
the Home Minister because really
539-AA(1) is better placed as com-
pared to 539-AA(3) and 539-AA(1)
'shoukd be the whole section 539-AA.
‘Therefore, I would ask the Home
Minister to consider carefully this
:amendment and either accept it or

bring forward his own amendment to
this effect

4 p.,

Regarding clause 111 I have made
my observations. There also 1 have
moved an amendment which is num-
ber 642, in which T seek to delete the
words “with the previous sanction of
the State Government”.

With these few words I conclude
-and commend my amendments parti-
-cularly my amendments numbers 640
‘and 641 to the consideration of the
House,

Mr. Chairman: Hon. Members were
asked to intimate to the office the
amendments they wanted to press
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and in response to that these amnend-
ments have been received:

Clauses 108........ 648.
14........ 637,
105...... ..639.
107........ 640, 641
1l........ 642,
112........13.

New Clause 115A........ 649.

Clause 1......644, 645, 95, and 6.

Hon. Members may now move these
amendments subject to their admissi-
bility,

Clause 103 -

Shri Venkataraman: I beg to move:

In page 28,—

(i) lines 8 and 9, for “After sub-
setion (1) of section 526 of the princi-
pal Act” substitute:

“In section 526 of the principal

Act— . .

(a) after sub.section (1)"; and

(ii) after line 16, add:

‘(b) in sub-section (8),—

(i) after the words “make an
application under this section” the

words and figures “or under
section 528" shall be inserted; and

(ii) in the proviso, after the
words “from the same party” the
words “if the application is in-
tended to be made to the same
court to which the party has been
given an opportunity of making
such an application” shall be in-
serted.”

Clause 104
Paadit Thakor Das Bhargawa: I
beg to move:
In page 28, after line 32, add:
* “(d) sub-sections (2) and (3}
shall be omitted.”
Clause 105
Shri Sadhan Gupia: I beg to move:

In page 28, line 39, for “proceeds to
record evidenoe in the case” substifute
“records its finding”.
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Clause 107
Shri Sadhan Gupta: I beg to move:
(1) In page 29, after line 15, insert;

*“(3) Such court may order any
scandalous and irrelevant inatter
in the affidavit to be struck out
or amended.”

(2} In page 20,—
(i) line 17, omit “(1)".
(ii) omit lines 21 and 22.

Clause 111
Shri Sadhan Gupta: I beg to move:

In page 30, lines 9 and 10, omit
“and with the previous sanction of

the State Government”.

Shri Raghubir Sabai: I beg to

move:

In page 30,—

(i) line 27, after “the principal Act”

insert “(a)”; and

(ii) after line 28, add:

~"(b) after the words ‘offence

was committed’ the words ‘and to

the fact that he has made a clean

breast of the whole thing, con-

cealing nothing’ shall be inserted”.
New Clause 115A

Shri Datar: ] beg to move:

In page 33, after line 30, insert:

115A. Savings,—Notwithstand-

ing that all or any of the pro-
visions of this Act have come in-
to force in any State,—

(a) the provisions of section 14
or section 30 or section 145 or see-
tion 146 of the principal Act as
amended by this Act shall not
apply to, or affect, any trial or
other proceeding which, on the
date of such commencement, is
pending before any Magistrate,
and every such trial or other
Proceeding shall be continued and
disposed of as if this Act had not
been passed;

{b) the provisions of section 406
Or section 408 or section 409 of the
Principal Act as amended by this
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Act shall not apply %, or affect,
any appeal whidh, on the date of
such commencement, is pending
before the District Magistrate or
any Magistrate of the First Class
empowered by the State Govern-
ment to hear such appeals, and
every such appeal shall notwith-
standing the repeal of the. first
proviso to section 406 or of section
407 of the principal Act, be heard
and disposed of as if this Act had
not been passed;

(c) the provisions of clause (w)
of section 4 or section 207A or
section 251A or section 260 of the
principal Act as amended by this
Act shall not apply to, or affect,
any inquiry or trial before a
Magistrate in which the Magist-
rate has begun to record evidence
prior to the date of such com-
mencement and which is pending
on that date, and every such
inquiry or trial shall be continu-
ed and disposed of as if this Act
had not been passed;

(d) the provisions of Chaptee
XXIII of the principal Act as
amended by this Act shall not
apply to, or affect, any trial be-
fore a court of Session either by
jury or with the aid of a:sessors
in which the Court of Session has
begun to record evidence prior
to the date of such commencement
and which is pending on that date,
and every such trial shall be con-
tinued ang disposed of as if this
Act had not been passed:
and, save as aforesaid, the pro-
visions of this Act and the amend-
ments made thereby shall apply to
all proceedings instituted after
the commencement of this Act
and also to all proceedings pend-
ing in any Criminal Court on the
date of such commencement.”

Clause 1

Shri Datar: 1 beg to move:
(i) In page 1, line 7, add at the end

“and for different provisions of this

Act™,
(ii) In pages 1 and 2, omit lines

& to 23 and 1 to 5 respectively,

2140
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Pandit Phakur Das Bhargava: I
beg to move:

(i) In page 1, line 13, for “is pen-
ding” substitute “has begun”.

(ii) In page 2, line 3, omit “and is
pending”.

Mr. Chairman; All these amend-
ments are now before the House.

Shri R. K. Chaudhuri (Gauhati):
Sir, 1 happen to be one of those 48
members who, unfortunately or for-
tunately, had a seat in the Joint
Committee of this momentous Bill. I
find, Sir, that in our attempt—I would
say, in the attempt of a certain sec-
tion of the House—to find fault with
the provisions of the Bill as it has
emerged out of the Joint Committee,
it is apt to forget the very admirable
provisions which have found their
place for the first time in this Crimi-
nal Procedure Code. 1 refer particu-
larly to the amendment of section 528
as also section 526. 1 may mention
here that we in Assam had no High
Court of our own till the year 1948
and we have been always, during the
Brit¥sh rule, under the jurisdictjon of
the Caleutta High Court. Calcutta
was at a gréat distance from Assam
in those days when the air communi-
cation had not come into operation.
In those days. it was a wonder if any-
one could go up to the High courtin
order to move an application, We
had to be content sometimes with an
application under section...

Shri V. P. Nayar (Chirayinkil): Sic
there are hardly 30 Members in the
House,

Mr. Chairman: Now, there is quo-
rum; the hon. Member may continue
his speech.

Shri R. K. Chaudburi: As I was
saying, Sir, we had to content cur-
gelves even in the most serious cases,
merely by application under section 528
and through that section we could hard-
ly gain any relief. Now, this provision
which has been put in this amended
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clause, I consider, will be of great
help to the litigant public because
they will be able to make an applica-
tion for transfer of cases within the
same sessions division. That will
give the relief which has been denied
to us for so long.

[SHRI BARMAN IN THE CHAIR]

1 do not see what objection there
could be in insisting upon thig {hat
unless an application is rejected by
the Sessions division no direct appli-
cation should be made to the High
Court itself. I do not see any possi-
bility of any abuse of process or in-
justice if this clause remains there,

In this connection I should bring to
the notice wof the House—doubtless
the hon. Home Minister is aware of
it—that section 528 as it stands today
is likely to be abused ang it has been
more often abused than rightly appli-
ed in cases in the past. So long as
the District Magistrate remains the
head of the police in a particular Dist-
rict, the withdrawa! procedure has
been more than once used by the Dist-
rict Magistrate in order 1o withdraw
a particular case to his own file whe-
rever and whenever he hag been ad-
vised by the Superintendent of police
that if this particular case was not
handled by him or tried by him, it may
end #n acouittal of the accused., Un-
less, Sir, there is some restriction pla-
ced on the power of withdrawal of
the Magistrate, there is every chance
of justice being denied when a parti-
cular case of a political nature or &
particular case in which there ig lot
of prejudice against the accused.
That accused may be denied justice if
the case is withdrawn and taken on
to the file of the District Magistrate
himself or is transferred to some other
man. Then, it may be pointed out
that the Magistrate who withdraws a
case has got to record his reasons for
doing so and those reasons, whether
they are right or wrong, may certain.
ly be scrutinised by the High Court
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when finally the application for trans-
fer is made there, or scrutinised by
the Judge himself when the order or
application is made before him for
transfer of a case. |

S0, I do not really see any objec-;
tion to the provisions as laid down m'
this amending Bill. Rather I would
claim it as an improvement upon the
existing state of things, 1

As regards the objection which has,
been raised by my hon. friend, Shri
Gupta, to the amendment of section
537 that an accuseq is givested of an
important right when he in a case
triable by jury is tried without jury,
After the experience of our law [fer
nearly 41 years, it is very difficult for
one to say positively that the trial by
jury has been always a source of un-
mixed blessing. Even then, I have
found very many instances where ex-
perienced members of the legal pro-
fession would sometimes welcome a
trial without a jury; particularly in
those cases where law and facts are
loosely mixed together, they would'
rather welcome a trial without a jury
than having all the apprehensions and
anxiety, when a case which stands
very well on merit and stands very
well on point of law. The case is
after all triej by jury and that point
is neither here nor there. We are
committed in this amending Bill to
the  continuance of trial by
jury  and, therefore, a  trial
without a jury may be rightly cri-
ticised, and if that criticim is of
any wvalue, that is to say if a
trial by the jury even in the
present day is a failure, I submit
that that right should not be taken
away very lightly. The condition has
oeen laid down that an objection to
the trial should be raised before re-
cording evidence in the case. I submit
that it is 5 very difficult thing for a
lawyer, not to speak of a party to know
what cases are triable by jury in a
Dﬂ'u_cular area and what cases are
Particularly not triable by jury in
another area, Take for instance the
€ase of Gauhati Courts and Shillong
Courts. Both are under the jurisdic-
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tion of the same Sessions Judge and
it is very difficult to know which
xases are trisble by jury in Shillong
and which cases are triable by jury in
Gauhati. Some cases which are triable
oy jury in Gauhati are not triable by
jury in Shillong. It is very difficult
for an ordinary party and even for a
iawyer of a party, to know from the
very beginning whether” the case is
wriable by a jury or not, If, as I say,
ithe trial by a jury is considered to be
an important right, non-trial by a jury
is certainly a misfortune for the accus-
ad. Some little time ought to be
given for the party to be able to raise
his objection. In some cases there
might be a miscarriage of justice.
Therefore, I would request the hon,
Home Minister to consider whether the
period of objection on this gZround
should not be pushzd back .a little
further so that the accused may be in
a position to find out whether his case
is triable by a jury or not. I say this
on another groung also. If a case can
se actually tried wrongly by a Sessi=
ons Judge without a jury—a judge
who ought to know better—and #
such an accident, as I would call it,
is likely to happen, it is better that
ie should have some  precaution
against it, when this provision has
been enunciated, it really contemplates
that the Judge has wrongly tried a
-ase without a jury. If a Judge Is
.iable to commit a mistake, is it not
more possible that an ordinary party
or a lawyer might not be cognisant of
the position? I say il again that if the
trial by jury is considered to be a
valuable right, then this provision
should not be allowed to correcl a
nistake which invoives a miscarriage
af justice.

As regards the objection against
~lause 111, I say I welcome this pro-
vision ang 1 think the House alse
would welcome it, but I submit that
it is not necessary to obtain the pre-
vious sanclion of the Government.
How could the State come into the
picture in a provision of this nature?
I fail to see it. I can understand it in=
stead of ‘previous sanction’, a consul-
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tation with the State Government is
provided for «nd that would be some-
thing. Government may be consulted
before the action is taken under this
section, but it is not necessary to take
the previous sanction of the Govern-
ment. A State Government, as Mem-
bers of the House must be aware,
sometimes admits into the legal pro-
fession members of the revenue side,
by enrolling members to practise as
a revenue agent or revenue pleader,
It will be dangerous to leave it to the
discretion of the State Government
when a High Court has to make legis-
lalion, when important judgments are
given by the High Court with the
help of the legal profession and the
legal profession in their turn take the
help of the petition-writers. 1 sub-
mit that it is unnecessary to take the
previous sanction and that much of
autonomy should be allowed to the
High Court so that it may decide
what should be actually laid down.
Of course, it may consult the State
Government and . consider their sug.
gestions, if any, but the last word in
this matter should not be left with
the State Government,

In this connection I would also like
to commend the hon. Minister for the
new amendment made under section
540A, 1 welcome this provision be-
cause it is a great improvement on
the existing provision which could be
only applied when there are more
than one accused. There are many
cases, important cases, where the
accused's presence could be dispensed
with, There is always the difficulty
that in that case the accused may be
the only accused. Under this provi-
sion, even if he is the only accused,
the Court, in deserving cases, would
dispense with his attendance, It may
be pointed out that under section 205
of the Criminal Procedure Code, the
presence of an accused could be dis-
pensed with, but in that case there is
the other limitation, and the limita-
tion is that in the first instance
a summons should be issued
If, unfortunately, a° warrant had
been issued i the same kind of
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case, section 205 would not be applied
to such a case and section 548 could
not be applied to a case where there
is only one accused. So, the new
section is a very great improvement
on the existing law. I really com-
mend the hon. Home Minister for
this,

Dr. Eatju: To these concluding
clauses, a few objections have been
taken, I may deal with some of the
important ones at once.

Objection was taken to the proposal
about trial by jury. Ordinarily, I
imagine, mistakes seldom arise. It
may arise in States where every cri-
minal case is not triable by jury and
only some are triable, some are tria-
ble with assessors, some are tried by
the Judge sitting alone and only some
minor offences are triable by a jury.
The Judge may make a mistake, the
lawyer may make a misiake, The
original section as it stood was an
abnormal one. It says that the Judg-
ment will stand unless objectiom: was
taken to the propriety of the trial
before the Judge recorded his find-
ing. The case may take 10 days.
The case starts before the Judge with
the assessors, or may start with the
Judge sitting alone. All parties, the
prosecution and the accused take
part, witness come, they are cross-
examined, a lot of money is spent
and a lot of trouble is caused to every-
body. The Judge has formed an
opinion one way or the other. Either
he is going to acquit him or convict
him. Immediately someoche says,
will you please order re-trial because
this is triable by a jury or vice-versa?
I submit that this is playing ducks
and drakes with the law: heads we
win, tails you lose. It is an extra-
ordinary thing. The change that has
been made is that objection should
be taken before the evidence is
taken. Then, witnesses have not been
examined. It is a fair game. Please
remember that I am anxious in a
matter of this kind to save the ac-
cused from harassment, from further
expenses at the cost of his wife and
children and also harassment to the
witnesses. It is not as if some great
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calamity was to fall on the accused
because if there is a trial by jury,
there is no appeal. There is an ap-
peal against the verdict of the jury
on the ground of misdirection. There
is no appeal on law and facts. When
you have a trial by the Sessions
Judge, sitting alone, the right of
appeal to the High Court is so much
prized. 1 therefore suggest that once
the trial starts without objection, it
ought to be allowed to come to an
end in the normal way, the case should
proceed, the Judge should deliver
his judgment. There is an appeal
If the appeal is over, the whole thing
is inished. No harm is done. Against
an acquittal by jury, there is sec-
tion 307 which allows the Sessions
Judge to refer the case to the High
Court if he considers that, the Judg-
ment was perverse. Therefore, the
Select Committee has rightly approv-
ed a welcome correction. Any at-
tempt to go back would be not fair.
It would be injurious to the accused
himself and to the prosecution also.

Another point was raised by my
hon. friend Shri Raghubir Sahai. I
quite sympathise with him. I am
anxious myself that Courts of law
should have the happy occasion of
hearing confessions of judgment. In
the Civil Court, the defendant comes
and says, I confess judgment, money
is due from me, will you please al-
low instalment payments. The
moment he says that, the Judge
becomes kind to him. Similarly, in
a criminal case, if the accused were
to confess and state what they have
done and why they did it, section
362 or not, the sentence will be len-
ient.

.Shri U. M. Trivedi: On points of
law also?

Dr. Eatju: But, we kaow they do
not, My fear is this. As the section
stands, it is a very liberal one. It
t}oes not take into consideration the
indulgence of the Court merely on
the question whether the man has
confessed or not. It says, age, cir-
cumstances, environment. If it is a
case of first conviction, all these
factors are taken into consideration.
A man may be released on probation
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or may be simply admonished. If
you insist on putting this in, 1 fear
very much; the Court will ask, have
you confessed? If you have not, the
section becomes meaningless.

Shri N. B. Chowdhury (Ghatal):
There is no quorum.

Dr. Katju: When you are an ae-
cused person, 1 submit with great
confidence that the inducement to
state the truth is very weak. There
is your own fear and you fumble.
You are very hesitant. Then, there
are your lawyers and advisers. Then,
there is the police saying, you say
that, we will get you off.

Shri R. K. Chandhuri: The hnn.
Minister will have to say once again
what he has said. There is no quo-
rum.

Dr. Katju: Who has counted he
quorum?

Shri Vemkataraman: The
ringing; people will come.

Mr. Chairman: I think there is
quorum now.

Dr. Katju: I suggest that as the
law stands, it is vary favourable to
the first offender. It might become a
little more strict if my hon. friend's
suggestion were adopted. There-
fore, I am not in its favour, There is
nothing more for me to say. Vote
may be taken.

Mr. Chairman: We have finished
up to clause 102. 1 shall now begin
with clause 103. There is one
amendment moved by Shri Venkata-
raman. I think it is acceptable to
the Government.

Shri Datar: We accept it.

‘Mr. Chalrman: The question is:

In page 28,—

(i) lines 8 and 9, for “After sub-
section (1) of section 526 of the prin-
cipal Act” subséitute:

“In section 526 of the prineipal

Act,—

bell is

(a) after sub-section (1)"; and
(ii) after line 16, add:

‘(b) in sub-section (8),—
(i) after the words “make an
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[Mr. Chairman]

application under this section™
the words and figures “or under
section 528" shall be inserted; and

(ii) in the proviso, after the
words “from the same party”
the words “if the application is
intended to be made to the same
court to which the party has been
given an opportunity of making
such an application” shall be in-
serted.’

The motion was adopted,
Mr. Chairman: The gquestion is:
“That clause 103, as amended,
stand part of the Bill"”
The motion was adopted.

Clause 103, as amended, was added
to the Bill.

Mr. Chairman: Clause 104. There
is odly one amendment moved,
No. 637.

The question is:

In page 28, after line 32, add:

“(d) sub-sections (2) and (3)
shall be omitted”.

The motion was negatived.
Mr. Chairman: The gquestion is:

“That clause 104 stand part of
the Bill.”
The motion was adopted.
Clause 104 was added to the Bill.

Mr. Chatrman: Clause 105. Amend-
ment No. 639.

The question is:

In page 28, line 39, for “proceeds
to record evidence in the case” sub-
stitute “records its finding”.

The motion was negatived.

Mr. Chairman: The gquestion is:

“That clause 105 stand part of
the Bill.”

The motion was adopted.
Clause 105, was added to the Bill.

Mr. Chairman: The question is:
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“That clause 106 stand part .of
the - Bill.”

The motion was adopted.
Clause 106 was added to the Bill,

Mr. Chairman: Clause 107. I am
putting both the amendments 640 and
641.

The gquestion is:
In page 29, after line 15, insert:

“(3) Such court may order any
scandalous and irrelevant matter
in the affidavit to be struck out
or amended.”

The motion was negatived.
Mr. Chairman: The question is:
In page 29,—

(i) line 17, omit “(1)".

(ii) omit lines 21 and 22

The motion was aeﬁa,tived.
Mr. Chairman: The question is:

“That clause 107 stand part of
the Bill.”

The motion was adopted,
Clause 107 was added to the Bill.
Clause 108 was added to the Bill.

Clauses 109 and 110 were odded to
the Bill.

Mr., Chhm: Clause 111. Amend-
ment No. 642.

The question is:

In page 30, lines 9 and 10, omit
“and with the previous sanction of
the State Government.”

The motion was negatived.
Mr. Chairman: The question is:

“That clause 111 stand part of
the Bill.”

The motion was adopted.
Clause 111 was added to the Bill,
Mr. Chairman: Clause 112

Shri Raghubir Sahai: I beg to
withdraw my amendment No. 13.
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Mr. Chairman: Has the hon. Mem- “That clause 115 stand pa'.rl. of
ber the leave of the House to with- the Bill.”

; ?
draw his amendment? 1 TR —y

Hon. Members: Yes. Clause 115 was added to the Bill
The amendment was, by leave, with- Mr. Chailrman: New clause 115A.
drawn, The question is:
Mr. Chairman: The question is: In page 33, after line 30, insert:

“That clause 112 stand part of

i “115A. Savings,—Notwithstand.
the Bill.”

ing that all or any of the pro-
. visions of this Act have come into
The motion was adopted. force in any State—

Clause 112 was added to the Bill,

(a) the provisions of section 14

Clause 113 was added to the Bill. or section 30 or section 145 or

section 148 of the principal Act

as amended by this Act shall not

apply to, or affect, any trial or

. T other proceeding which, on the
Pandit Thakur Das Bhargava: date of such commencement, is

Mr. Chairman : Clause 115. Clause
114 has been passed already.

portions of clause 114 have not yet pending before any Magistrate,

been passed. ang every such trial or other pro-

ceeding shall be continued and

Shri Venkataraman: May I just disposed of as if this Act had not
explain this? I thought that (b) and been passed;

(¢) of clause 114 had not been passed
and that only the Schedule in clause

114 had been passed. I raised this (b) the provisions of section
point, but subsequently on gOINg 406 or section 408 or section 409
through the record 1 find that the of the principal Act as amended
whole of clause 114 has been passed. by this Act shall not apply to,
Therefore, any amendments to (b) and or affect, any appeal which, .on
{c) will have to be carried by way of the date of such commencement
consequential amendments at the is pending before the District Ma-
third reading. The whole of clause gistrate or any Magistrate of the
114 is deemed to have been passed. First Class empowered by the
State Government to hear such

Mr. Chairman: Since it is deemed appeals, and every such appeal
to have been passed, the conseguen- shall, notwithstanding the repeal
tial amendments will have to be of the first proviso to section 406
taken up at the third reading. or of section 407 of the principal
Act, be heard and disposed of as

Shri Raghavachari: It was definite- if this Act had not been passed;

ly stated that the consequential

amendments would be made. (c) the provisions of clause
(w) of section 4 or section 207A

Shri Venkataraman: I said in the gt o i bt g v
third reading the consequential e principal Act as amended by
amendments could be carried. taiy Act sh.all not apply to, or
affect, any inguiry or trial before

Chairman: a Magistrate in which the Magis-
m:?‘é,f the thir.dml R B St trate has begun to record evi-

dence prior to the date of such
The question is: commencement and which is
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[Mr. Chairman]
pending on that date, and every
such inquiry or trial shall be
continued and disposed of as if
this Act had not been passed;

(d) the provisions of Chapter
XXIII of the principal Act as
amended by this Act shall not
apply to, or affect, any trial be-
fore a Court of Session either
by jury or with the aid of asses-
sors in which the Court of Ses-
sion has begun to record evidence
prior to the date of such com-

. mencement and which is pending
on that date, and every such trial
shall be continued and disposed
of as if ‘this Act had not been
passed,

and, save as afore:aid, the pro-
visions of this Act and the amend-
ments made thereby shall apply to
all proceedings instituted after
the commencement of this Act and
also to all proceedings pendng in
any Criminal Court on the date
of such commencement.”

The motion was adopted,
New Clause 1154 was added to the
Bill
Mr. Chairman: The question is:

" “That clause 116 and the Sche-
dule stand part of the Bill”

The motion was adopted.

Clause 116 and the Schedule were
added to the Bill.

Mr. Chairman: Clause 2. There is
an amendment by Shri Datar. I
shall treat it as having been moved,
and put it to vote.

The question is:

In page 2, line 7, for “principal
Act” substitute “Code of Criminal
Procedure, 1898 (hereinafter referred
to as the principal Act)”.

The motion was adopted.

Mr. Chairman: There are other
amendments. 1 put them together.
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The question is:
In page 2, for clause 2, substitute:

“2. Amendment of section 4’
Act V of 1898.—In section 4 of
the principal Act, clauses (V) and
(w) of sub-section (1), shall be
omitted.”

The motion was negatived.
Mr. Chairman: The question is:
In page 2, for clause 2, substitute;

“2, Amendment of section 4’
Act V of 1898.—In section 4 of
the principal Act, in clause (w)
of sub-section (1), for the words
‘six months’ the words ‘three
months’ shall be substituted”.

The motion was negatived,
Mr. Chairman: The question:

In page 2, line 9, omit imprison-
ment for life or”

The motion was negatived.
Mr. Chalrman: The gquestion is:
In page 2, line 10 for “one year”
substitute “six months”,
The motion was negatived,
. Chairman: The question is:
In page 2, line 10, for “one year
substitute “six months”
The motipn was negatived

Mr. Chalrman: The question is:
In page 2, line 10, for “one year”
substitute “three months™. -
The motion was negatived.
Mr. Chairman: The question is:
In page 2, line 10, for “one year”
substitute “three months”.
The motion was neguotived.

Mr. Chairman: The question is:
“That clause 2, as amended,
stand part of the Bill." -
The motion was adopted,
Clause 2, as amended was added
to the Bill, -
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Mr. Chairman: Clause 1. There
are amendments to this clause by
Shri Datar and Pandit Thakur Das
Bhargava, I shall put them to vote
one by one. The question is:

In page 1, line 7, add at the ena
"and for different provisions of this
Act”

The motion was adopted *
Mr. Chairman: The question is:

In pages 1 and 2, omit lines 8
to 23 and | to 5 respectively.

The motion was adopted.

Mr. Chairman: I shall now put
Pandit Thakur Das Bhargava's
amendments. The question is: .

In page 1, line 13, for “is pend-
ing” substitute “has begun”,

The motion was negatived,
Mr. Chairman: The question is:

In page 2, line 3, omit “and
pending"”, i
The motion was negatived.

Mr. Chalrman: The question is:

“That clause 1, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill,

Mr. Chairman: The question is:

“That the Title and the Enacting
Formula stand part of the Bill”

The motion was adopted.
The Title and the Enacting Formula
were added to the Bill.
Dr. Katju: Will you
shall I move....

Shril Datar: I have to move some
consequential amendments.

Shri V. P. Nayar: Before the third
reading starts?
Shri Datar; In the third reading.
Shri V., P. Nayser: The
545 1.SD

continue or

second
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reading is not flnished. How can ke
move now?

Shrl Datar: That is why 1 am ask-
ing the Chair.

Shrl V. P. Nayar: Let the third
reading to begun.

Shrl Datar: I am going to move:

Shri V. P. Nayar: After sometime.

Shri Datar: All right.

Dr. Katju: I beg to move:

“That-the Bill, as amended, be
passed.” )

May I continue tomorrow or just
now?

Shri Venkataraman: It would be
convenient if the Deputy Minister
moved all his amendments, and then’
the discussion might be continued to-
morrow. .

Mr. Chairman: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Datar: I beg to move:

(1) In page 13, line 40, after “con-
tained In" insert “any order made
under”.

(2) In page 31, line 6 after “Defa-
mation” insert “(other than defama-
tion by spoken words)”.

(3) In page 31,.line 16, after “public
functions” add “when instituted upon
a complaint made by the Public Pro-
secutor”.

(4) In page 31, line 34, after “fun=
ctions” add “when instituted upon a
complaint made by the Public Prose-
cutor”,

(5) In page 32, line 22, after
“functions” add “when instituted

upon a complaint made by the Public
Prosecutor”.

(6) In page 33, lines 5 and 6, omit
“379, 381, 406, 407, 408".

(7) In page 33, after line 9, insert:

“(ee) in the entries relating to
sections 379, 381, 406, 407 and 408
in the 6th column, for the words
“Not compoundable” wherever
they occur, the words, *“Com.

.~ poundable when the value of the
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property does mot exceed two
. hundred and fifty rupees and per- -

mission is given by-the  Court

before which the prosecution is

pending” shall be substituted.”

These are only consequential
amendments in view of the decision
that the House has taken in respect
of several provisions of clauses 40
and 114, These are the two clauses
which are being consequentially
amended.

Mr. Chairman: These amendments
Nos. 652 to 658 to clauses 40 and 114
are now before the House.

Shri A. M. Thomas: Have they
been circulated?

Shri Datar: They have been circu-
lated.

" Shri Raghavachari: They may be
circulated.

Mr. Chairman: They have been cir-
culated.

Shri Venkataraman: They are in
list No. 41.

‘Mr. Chalrman: Shall we adjourn
now?

Shri Venkataraman: The Home
Minister also is tired.

Shri V. P. Nayar: With your per-
mission, I would ask for some infor-
mation from the hon, the Home Min-
ister, The other day when we were
discussing the provisions regarding
libel and slander, the Home Minister
said that he was prepared to accom-
modate one amendment from us.
May 1 know whether Government
have taken any action thereon. I
quoted some British law....

Dr. Katju: I considered that matter,
but I do not think we need follow the
English procedure, because it is en-
tirely different. I came to the con-
clusion that here we had the warrant
procedure in the first stage, and that
very object could be served by hav-
‘ing consultation with the Judge.
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- "Shri V. P. Nayar: Does it mean
that the Minister holds that hearing
at the chamber of the Judge is not
necessary?

- Dr. Eatju: Across the floor of the
House I have to be formal, but 1T
should like to discuss this matter with
my friend tomorrow. Let us meet
tomorrow.

“Shri V. P. Nayar: All right.

Shri Venkataraman: May I suggest
that the amendments moved by Shri
Datar may be voted upon now so
that we may have the whole of to-
morrow for discussion?

Mr. Chairman: The amendments
moved by the hon. Deputy Minister
are consequential. Now, shall we
adjourn or sit a few minutes more?

Shri Venkataraman: It is better that
those amendments are voted upon
and general discussion is continued
tomorrow.

Mr. Chairman: But Shri Raghava-
chari - wants that the amendments
should be circulated.

Shri Datar: They have been circu-
lated.

Shri Venkataraman: In that case, I
suggest that the discussion may con-
tinue and we may save 15 minutes.

Mr. Chairman: That depends on

the House. If the House wants to go
on, we will continue.

Shri Venkataraman: 1 want to
speak on the third reading. I am
going to speak.

Shrl Dhulekar  (Jhansi Distt.—
South): Let us adjourn now. (Inter-
ruptions). It is adjourned.

Shri Venkataraman: It is not ad-
journed.

Shri Dhualekar: No, it is adjourned.
Mr. Chairman: Let us adjourn now.

The Lok Sabha then adjourned til
Eleven of the Clock on Wednesday
the 8th December, 1954,



